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The Provincial SmaU Cause 
Courts (Amendment) BUI- 
Introdueed

TIm Repealing and Amend­
ing Bil’—Introduced

The Indian Motor Yehiiiles 
(Amendment)  Bill—In­
troduced  .  ,

Resolution re Ratificaticm 
of the Drafi Convention
of the International La­
bour Conierence concern­
ing employment of women
during night—adopted

The Factories (Amendment)
Bill-*-Ii]ttK>duced  . 

Statement of Business

Paobs.

136

137 

1J7--42

142

143 

14S—4T

147—48

14ft

14ft

148—49

14»

149—6T

15T
15T

136

Tuesday, 3i» Skptbmbkb, 1936̂
Member Sworn .
Questions and Answers
Short Notice Questions and
Answers

Stat̂ements laid on the tabie
Motions for Adjotommeît re—
Destruction of the Shahid- 
gunje Mosque at Lahore 
—Not moved  .

169
169—206.

205—Oft 
208—32

23̂



TUVSDAT, 3b1> SxmifBBB,
1933—conii.
Hotio IS for AdjournzQ̂nt ̂
, —confi._,   
JLack of disoipline in cer-

- tain So diers at Jub- 
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LEGISI.JAT 1 V};~ Af:;SEMHLY. 

Jiotu!.all, 911 Seplember, 1935. 

The Assembly met in the Aqembly Ch8.8lherat Eleven of the Clock. 
Mr. President (The Honourable Sir,Abdw:- ~im) in:the Cllajr, 

QUESTIONS .AND .ANSWERS. 

TRIBAL VENDETTA ON THE NORTH-WEST FRO~. 

un. *1Ir. S.,I&Q'MDlU'ti : 'Will Government be pleased to state: 
, ., .- .. I 

(Q) whether the faetaregardiDg the tribal vendetta on the Norta-. 
W ('st Frontier published on tbe 2landMny, 19.36. 81'6 
eOl'rect; : 

(b) what part Go-vermnent played therein ;, IQld 
(d whether Government observe neutrality ,~ mob JIlllttcrs,' 

Mr. J. G. Acbeaon: With your p~missiop, Sir, I propose to 'reply 
to quest iOflil Nos! 197, 210 apd 213 tOf{ether; as they all l'ela'te tIl the 
murder of Khan Sahib Zangi Khan, 'Madda Jehel, and' the events '1\'hiclt 
folluwed it. 

The reports published in the papers were Dc;tieedby GO"<lI'rt~lImt. 
The fRcts >:tlited in the account published on the 22nd May. 19.'J!'i.' are 
baHcd on information supplied by Government to the PresM Rnci nr~ 
~m hst antllllly ('orreet. 

These events t'w1, place in unadministered tribal territory, v-hert" 
Government do not exercise control in regard to purely internal tribal 
matterf'. 

Iuforlon tion regarding important events on the North- We!lt. 
Frontier is invariably' furnished. as in this inataDae,· to lhll -Pre!ls. 
Government do not consider it necessary to table the papers. 

Mr: I. Satyamurti: May I know what is meant by unadministered 
areas? What is tbf> extent and nature of Oov~rnmfiDt control jll theNe 
arell~ ! 

Mr; J. G. Acheaon : Government control is of a general nature 8Dd 
i8 Dlainly., confined toprpteeting the intercst8 of the inhabitantR 'If the 
nri;rhbollring administerf'd districtA of British rndia. . . 

Mr. So' Wrammi: Wit.h regard to the Honoura~e)fe~ber'''' 
Ilnllw,'r to ehmsf' (r) of question No. 197, may I know wheth"r in t hf'se 
unllchllinistered areflRthe OO'Ycrnmtmt obRervr stl'iet: neutrality Rmong 
tbo.c;f' tribes or whether they support one tribe as against the ott'H, 
Sind. if ~O, on what considerat.iMtIl' ' 

I (!S89 ) 
Ll9I!LAD 
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Mr. J. O. Acheson: It is extremely difficult to give anllWel'iI to 
general questions regarding unadministered tribal territory as the 
conditions vary enormously from place to pla~. If the Howllu'ahle 
Member will specify any particular area, I will give an answer. 

Dr. Khan Sahib: Is it a fact that in the tmadministered area rOllnd 
about Loe Agra the woods there are kept as a preserve for the pleasure 
shoots of. the Political Officer and his British friends, and is it also a 
fact· that; if any tribal tnan interoedes, he is tined Rs. 50 and riven 
three months' rigorous imprisonment t 

Mr. J. G. Acheson: I have no infonnation, but the story ijounds to 
me extremely improbable. 

Mr. S. Batyamurti : May I know what is meant by purely inter-
tribal lIla tters T 

)Ill, J •. O. lllo~  It is difficult to give legal efiniti~n at >Iuch 
!illort notice,· but speil'king tlffhnnd,' I shonld ' ~ purely 'inter4ribal 
nlettet's 8M bl·inttmattera :;vhieh do lIlOt ooneern the whauit.ants of the 
neighbo\'u'ing districts of British India. 

Dr. Khan Ba.bib : Will the Honourable Member kindly take the 
trouble of finding out if what I have stated is true T 

IIr. J. O. Acheson: Certainly. 

Mr. B. Satyamurti : May I know the reasons wby Government at 
all interfere as between these tribes T What are the reasons why 
GO"ernment interfere T 

Mr. J. O. Acheaon: In the interests of the Hecurity of tile lll~i '

b urin~ dilitricts of BritiRh India and the interests of the ~e nritv of 
India as It whole. . 

Mr. B. Satyamurti : Have Government tried -to come to tiny terms 
with tl,0811 people, in order to observe certain rules in their rclutions 
with one another! 

Mr. J. G. Acheson: Certainly. In most 
been l~ ute l with the tribes, and these are 

Mr. I. Satyam1ll'ti: In how many cases, 
been executed' 

casell a re~m nts }.Ilve 

being obsel'\'('ll. 

have SUM I ~l'el'mellt' l 

Mr. -I. O. Aoh88OD: I cannot give the exact number, but I ,v'JUld 
refer tht' H'Jhourable Member to Aitchison'8 Treaties, a copy of which 
iM, I believe, ill the Library of the HouRe. 

Mr. B. B&tyaDlurti: Is that the latest word on the subject f 

Mr. J. O. AchelOn: It is the latest word up to, I believe, 1928, 
when the last edition was revi8ed. 

Mr. S. B&tya.m.urti: Are tbere any treaties after 1928 T 
Mr. J. O. Achuon :  I believe there have been one or two Itgl'O>C-

meJltS--ODe, for instance, the Jhalanai Agreement of 1933 which has 
recently been broken by the Upper Mohmands. 

Mr. B. Batyamurti: With ref~ren ~ to the Honourable etl bf~r's 
IIn!lWers to question No. 210 which' wall also answered along with 



IlllewtiOJl N9, ,197,.may I kJloW whether the Durand ~ is still the 
F.v.ti~r ~~ o,l.lif e~ ,by t ~ tr,ibes a~ such" , ',' 

. r~ J. O. Aoh8lOn.: Yes, Sir. I will iUgC-est that 1 should meet 
my Honourable friend and· some of hiafl'iends aad give them a lecture 
on the: ,,\\bje,ct and rive answel'S to. u~stions. I find it very difficult 
to answer this miscelianeousJD.a,SS ~e tions .in the House though 
T ,"p: ver~ happy to give all the information I possit)ly can . 

. ' ~ .. S. Satramurti : J do ,n.,ot V ~, e tu~'~R, b'u.t IW8nt foIomr intelli· 
gible 1I1iormatJOll allOut the F rOnber. I am askmg the llonollmble 
Member, why, in s{lite of, all t.he8e variou., t~ti . ,tlI.t<.,tm~l ;.t'fllrt~ 

p . .e~ pet~l~l  ;o~ ,on o~in  enormous KUDlA.' tothelDdian ~be l er 
4rid ,tosS' of I ~'" - ...., . 

Mr .. Preaideu,t (The Honourable Sir Abdur &hill1) ~ It is' A bi~ 
question, and it cannot be answered by means of questions and 
answers. 
Mr. S. Satyamurti : Sir, it is a non·voted subject, and what else 

can we do 7 We can only ask questions. 

1Ir. President (The' Honourable Sir Abdur &him) : It deals with 
a hig ltuestio!1 of policy, Ilnd the Chair thinks it can be more aprrl)' 
printely discussed on the budget. ' 

Mr. S. Satyamnrti: Weare seeking information, and We cannot 
get information 011 the budget discussion. Anyhow, I lea'·e it at that. 
As regard..'l the Honourable Member'S aMwer to question No. 213, 
I thought I heard the Honourable Member say that thiM was in con· 
noetiou wi.th the construction of a road. 

Mr. 1. G. Acb88Ol\ : I did not say that, it had no connection with 
the Mnstruction of a rO&<!. 

Mr. S. Satyamurti: Then, what was this murder due to f 

1Ir. J. G. Aoheaon : As far 88 can be 88O'frtained, it waR comulitted 
in prosecution of a typical Patbs'D blood feud. 

Dr. Khan Sahib: Is it a fact that people who know about thiR 
murder on the Frontier attribute it to the Political De~t t 

Mr. 1. G. AohelOn: I resent that quewonvi)ry< raueh. I have 
uever heard of any such allegation, and it is entirelY false. 

Mr. 8. Sat;yamurti: With reference to the Honourable Member's 
answer to part (0) of question No. 213, will Gov~mment place all the 
relevant papers on the table of the House r 

111'. 1. G. Ach8lOn : Government do not consider it necesRary to 
place the paper. on the table of the House. 

Mr. S. Batyamurti : May I know why they do not considl'r it 
neee~,.r  f 

Mr. 1. G. Ao'heaoa: I have nothing to add to my answer. 

~ RDl  OJ' TO !lJTEII,ESTS OJ' hiDIANS IN ~ . 

198, *Mr. 'I. IatyMnUl'U: Will GOV6l'11J1lebt be plaaed to .tate : 

(4) whether, alter the debate in this HOUle dnring t u~ Iawt SCdsioa 
on the adjonrnment motion on the qllellti()D of Judi.1UI hi. 

L192LAD .. . 
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en ~  especially ~ 'regards the reservati9n 'Of the'highlondJ' 
for Europeans, any ' or~pon en e has :paBl!e{t between theBl" 
aild'tbe B'ritiih Government, and if tIQ,,;'WActb.er they will 
"''Place' t e~rr pon en e on the-table; , 

, - , 

-(b) "".Iltlt e~ there has been any change in the sit11ation, and if 80, 
fQr ~tter or for worse ; and 

(c) ~t steps Government proJXl8e' to take to ~~e uar l the 
mterellts of Indians iIi. Kenya' - '. 

8tr GirJ& Shanw BaJpa.i: (a) Since the debate referre ~ by 
the Honourable' Member the repreaentations foreshadowed by me have 
been made to His Majesty's Government, and the resalt it awaite4. 
GovernUlent reg;ret that :publication of the eOlTespondence cann<!t be 
eOlUlidered uDtil the neg,otiations have _ been completed.' " 

(11) So far as Government are aware there has been no cha.nge in 
tile' !litl1stion 'for the' worse. 

(c), Government have a~rea  taken -tluch steps a~' seemed desir, 
able to safeguard Indian' interests in this matter. 

Mr. S. Satyamurti: With referenoe to the answer to clause (a) 
01 the question, may I know when the Government of India _ addressed 
BiN Majesty's Government on this matter T 

Sir Girja Shankar Bajpai : Soon after the debate. I do not 
exactly remember the date. 

Mr. S. Satyamurti : Have they had any reply to it or none at all , 

Sir Girja Shankar Bajpa.i : The position is that the Secretary of 
State for India and the Secretary of State for the Colonies are discu&-
sing this matter. 

Mr. S. Sa,\,yamurti : With reference to clause (b); I tak" it, there 
has beell no chauge for the better either. 

lir (Joirja Bhankar 'Bajpai : There ibl no change at all. The 
status quo remains. 

Mr. 8. Batyamurti: With reference to elawte {c), I thought my 
lIouourable friend said that Government have taken some steps. May 
J know definitely what step. they have taken' --

lir Oirja Shankar Bajpai : At this stage, the only step taken is the 
step of representing the position to I1is MajestY'8 Government. 

Mr. I. 8&tyamUl'ti: Will thl' Government ,of India remind His 
llajesty's Government and ask them to expedite a deeision on this 
matter f 

Sir Oirja lhankar Bajpai: I think my Honourable friend will 
IIJ1prf'eilltf' thl' faet that we do not want to hulltle the Colonial Office 
unoul;v. It is Dot that we are altogether contented with the existing 
pORition. At the same time, it is very mtleh better tho the position 
whir.b '*01lld be if the Order in CounClil were,paaJed and we want to 
If't t.hp. Colonial. Oft)~e have as muc.h time 8S they like in order to con-
eider dtill 'm.tt9l', fIQ, lon, &8 the reSult of 'fhl' conSideration ill favourable 
to 'QI. 



,t 

, lWr. I; at aDlvti~ Are; ~ovr...r~nt sa~ ati~  ~~.in , in~t,l lr er 
",ill be paII8ed, until the Government of lndi. have had, their final say 
in the matter' i ,,j 

Sir Girja.; Shallkar Bajp&i : Tlle ~e retar  of State. for the Coloniel 
gave anllSsurance' to that ffifect in the Houl!e of Colilmons. ' 

Mr. B.Du : Is the Ho.aourab1e Member aware of the jltatemclIt of 
Mr. Pandya and has he apprHched ,the HO .our~ble Member in t,hat 
I'Onncction , ' 

. air Girja llhe.nkv "jJ* : With the exoeptien of the interview 
that he gave to the pl'6I8, Mr. Pandya us ~en no steps to approach 
the Government of India either in req;ard to this matter or any other 
matter affecting Indians in Kenya. '  '  ' ,  , 

Mr. B. Dai: Be is probably disappointed with the Government of 
Inma. 
Sir Girja. Shankar Bajpa.i : That is a questiOtr . which my friend 

might addreis flo Mr. PaDdy.; but my Tooolleotion 'of the interview is 
that lie expressed satisfaction with the steps taken by the Government 
of Indin. 

~ '. ' 

POSI'l'IONS 01' INDl.urS IN ZAllZIBAA WITH BBOABt> TO TBJIl CLOVII O:aDlN,ANOBB. 

199. *Mr. S. Sa,tyamurti : Will Government be pleased to state : 

(a) the latest position of Indians in Zanzibar with regard to tbfl 
clove ordinances ; 

(b) what steps the Government of India have taken and are takiog ; 
and 

( () whether the question will be settled when the next clove crop 
comes in, and if not, why not , 

Sir Girja Shanka.r Bajpai: (a) and (b). The attention (If the 
Honourable Member is invited to the reply given by me on tht, 4th 
September, 1935, to qUf!stion No. 118. 

(c) J hope 110, Sir. 

Mr. S. Satya.murti : May I know, apart from this optimistir. tem-
pcrruneni, which 1 entirely share with my Honourable friend. he' has 
any reasons for this hope' 

Sir Girja lbaDka.r Bajpai: The mere fact that thfl Colonial Oftlce 
have not told us de6nitely that they propose to do nothing, is, in my 
opinion, a eircunI!'Itanrc that gives rise to hope. 

Mr. S .. Sa.tyamurti': Is there nothing mol'f' hopeful than tllllt in 
t ~ :;.itustion , 

Sir Girja Shankar Bajpa.i: My friend will Ilppl'ooilltf! that there 
can bt' nothing more definite until we have had a deflnite rt'!ply, 
which has not yet materialised. 

Mr, S. Satyam1lJ'ti: Will the Oovemment of Jndia lu,k the 
, r.()lonial Oftice to expedit.e the reply' 

Sir Gtrja 8ha.nkv •. fpai: I ean assure my Honourable frieDd 
that the Government of India are stimulating the Colonial <>mea to Ruch 
an !'xtpnt all they conllidel' desirable. 
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Mr. M .• -at._yuam A"...-urar: I~ the Honourable Member 
aware of an ~lIOeiate  Pre.s ~ssa e that a oompany has been flo~t~ 
in England by name Zanzibar Distilleries Company Y 

Sir dirja aitilnw Bajpai: I think my 'Honourable friend, Mr. 
J (lshi, put a similar question, and I asked him to supply information 
so that I·. might "Con.ider whether &h l'llquiry it! desirable .. 1f my 
Hononrable friene! will do likewise, I ,hall be very glad to oblige him. 

RATB-WAB BETWEBN THE BRITISH bmu. 8ra.uI ~~' Io lfeo. l  AND 

TBEAIlA1nfAL SrEA:M vt~ I ~II . 

200. *Mr. I: 8&tyamurti: Will Governmentbe,plealll8d'to state :. 

Co) wbethl!ll' they ~e aWfU'e of the rate-war.loinl o~ Ret~n the 
B. I. S. N. Company and the Agarwal Steam NavlglLtion 
Compauy ; 

~ b} whether Government propose to tab .an tep~ ill the matter j 
and 

(c) if not, why not t 

The· Bonovable lir lIIuhamma.ci Zalrull&h Khu. : With your per-
mission, Si:J;, I shall answer questions Nos. 200 and 225 together. 

The Government of India recently received from the Agarwal 
Steam Navigation Company a complaint alleging that the British 
ludia Steam Nlivigation Company had started a rate-war against 
them hy reducing the passenger fares on the run between  Rangoon 
and Calcutta, and requesting the intervention of Government in the 
matter. Shortly thereafter a representation was also received from 
Messrs. Ganga Singh and S. C. Bhattaeharjee, on bebalf of one 
Passenger Serviee ea~ue, Ran~oon, requesting the intervention of 
the Government of India in regard to the question of reducing passage 
rates between Rangoon and the Indian portA to the pre-war level and 
in the ratf.'-WHr alleged to have been started by the British India StOllm 
Navil£lltion Company. As re~ar s the alleged rate-war, the ,Agal',,.al 
Company, on their own showing, were the first to reduce thir passage 
rate between Rangoon and Calcutta and only complained when a further 
reduction of rates was made by the other Company. The Governnlent 
of India, therefore, decided not to take any action in the mattE'r. With 
N'gard to the general question of redu"tion of passage rates between 
RUllll'OOn and the Indian ports, reference is invited to the reply ,iven 
by the Honourable Sir Joseph Bhore to Mr. AnanthaRllyanam 
A:-.'yaDlifltr'R llnsU&l"l'ed questions Nos. 116 and 118 on the 27th 
Ff'hl'l11l!'Y. ~ . 

Mr. I. Wyamurti: What iH the positio9 of the Government of 
India' Do they refusl'to interfere to reduce the fares between Rangoon 
and Indian ports' 

'l'he Honourable Sir Muhammad ZafruUah 1tbaD: Al; tbE' Hm'E'rn-
ml'lIt of India fonn!} that the rate-war which had het>n I'omomined of hAd 
bl'(,JI stllrted by the complainant company. they did not conRider it f:.ir 
t.o clIll it to .the noti('\' "f th£' otht'r eomtllmy e t~e lfl  Tn t.hiR caMt', 
t'tll' rtltr-war luid hcen statted by the Af!''''l'wal ComPAny tbentNI'tvI'H. 



Mr. a."~ IoIIlvti  Apart from the original r~ponsibi .~t , do not 
the Governm~nt of .l~ cOD.liider that, in the interellts of the dev,lqp-
ment of IndIan shippmg, they should lay down certain maxima and 
minima rates. so that't.here may be a fail' chance for Indian shipping T 

The IIcmoaraltle Sir IIDbammad. Zafrallah Jtban: Under what 
authority , 

Mr. '8. 8&tyamurti : Have the Government e amin~  that qUt'8tifm T 

The JiIonowable' Sir 1411bunmad Zafrullab Kba.D : Government have 
looked into the question which was raised, ,to which.I have given a reply, 
hut if my Honourable friend will tell me under what authority htl cxpcl'b 
Government to interfere, J shall look into the question further. 

_. 8. 8atyamurti : Have Government considered t.he need for giv-
inp,' Rome opportunity for Indian s ippin~ to develop T 

The Hono1U"&ble Sir :t'IuMDUDad Zafru1llah lth&n: It appears from 
tlie correspondence carried on between the two companies that a or in~ 

to one, of these companieR the rates are already so low as t.o be 
uneconomical. 

Mr. 8. Ba.ty&IDurti : With rep,'ard to dause (b) of question No. ~, 

may I know what. is the reason why the Government do not propoae to 
reduce these fares to the economic level prevailing immediately before 
the War T 

The Honoura.ble Sir 1Iuh&1IUIUIod Z&frullah Khan :  I have lIuggestQd 
that if my friend will refer me to the authority under which Government 
call interfere, T shall be very happy to look into the matter. 

Mr. S. 8&tyamurti : Am I the lella.l adviser to the Government of 
Tnrlill , 

Mr. President (The Honourable Air Abdur Rahim) : The Honourable 
Member's reply is that Government havl' no authority. 

Mr. 8. Batyamurti : They ~oulrl ell'lily /lilly 1.110 , 

Xr. BaIni Vencatachelam Ohetty : IR it the contention of the Govern-
Immt t.hS!t tht' Agarwal Company violated thl' agrep.ment entered into 
by them with the B. 1 S. N. Co. 

The Bonoura.ble Sir .UamlDM ZafJ'Ullah ]than :  W Il!'! ther€' any 
Ap,'reement I'nt('rec1 into' 

Mr. 8uni VeacatacheJam Ohet1iy: I thought Sir .ToReph Bhore 
bl'Oullht about c>.ert,llin eompromis8 hetween t.hese two cornpllnieA , 

The Honourable Sir Muhammad Zafrnllah Khan : TheRe were not t.he 
Mmpnniea COl'lcemerl. 

Prof. R. G. Ra.nga : Do Go,'ernment I'on~i 'll'r thRt t.hf' unff'!tt.f\Nd 
ratf'-war nm" J!'oinll on iR in the intere/llb. of Indinn shipping! 

The Honourable Sir Muhammad ZatruIlah Khan :  H  I am bouncl to 
offer an opinion on t.hat,I think. when cOmmmieR filtllM: ~rlltf' i r 

e~lV en 1hl'mRelv('s. it iR bount'! to injnrf' Rome irite'1'e8t 01' otl1( .... but T 
am not in a pORition 10 ;rive nn ollini.)n 11'1 to thifil particmlllr mtf'-wa.,. and 
the limits that it hAR re.~ e . 
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Mr. 8ami VencataoheJam Ohetty : Will Government sak9 Il~milar 
arrangement 'a8 ill tb-e ease of the 'other comp&nies ,  . 

. The JIonoul"ab:le eir MWta.mmaci Za.frtlll8h 'Xha.u: GOvernment's 
good offices were' in~ite  itl connection with one or two previous ipa't~ 
and Government' we ready to offer their good Ofioes wlum they'f(lund 
that the companies concerned were willing that Government should take 
&' haJld in the ma.tter. When Government find .a. similar:Jr6,IJ.dilM'iS on 
beh,alf of any other group, I think Governmept . i~ . not be behind-
. hand iu offering their' help,U, by the ·ofter·, of8'Ueh' good dftiees, they 
can help to bring about a settlement. 

1Ir. Sami Venoatachelam Chetty: Having regard to the fact that 
one of the companies stands to gain by this struggle, would it not b., 
p'ossible for the Govemment them!lelves to intervene and bring about • 
settlement Y 

'.' '!'he. Honourable Sir Muhammad Zafrulla.h Khan': At the stage 
.,where matters stand, Goyernment are not sure' which company is likely 
to gain and which is likely to lose. When they come to a stage when they 
require the good officeR of Government and the intervention of Govern-
ment is likely to lead to ~oo  results, Government will not be un\Villing 
to render RUIlh IlHRiRtance IlR they can' 

Mr. S. Satya.murti: Are Government not aware that Indian shipping 
is in an infant stage a,'! (wmpal"l'cl with these !riants? Will not Govern-
ment offer thAir J.,l'Oort oftiel's in the intereFrts of the development of Indian 
shipping' 

The Honourable Sir Muhammad Zafrullah Khan: Government's ex-
perience is that the offer of good offiees at a stage when the ~oo  offices 
are likely to he rrjl'deo ~' thm,e concernE'd does not lead to any useful 
purpose. A stage might arise when such good officetJ might lean to !rood 
results. . 

GoLD EXPORTED FROM INDIA SINCE ENGLAND WENT OPT TBlC GoLD STANDARD_ 

201, *Mr. B. Ba.tya.Dlllrti : Will Government be pleased to state: 

(a) the total quantity of gold exported from this country since 
England went off the gold standard ; 

(b) the effect of it on the internal or the' external trade of India ; 
,. and 

(c) whether Government propose to take any step to prohibit Bnd 
restrict the export of gold from this country, and if not, 
why not' 

'1'he Honoura.ble Sir James Grigg: (a) About 301 million ounce, 
between 22nd September, 19:n, and the 25th August, 1935. -

(b) UltU (c). I would invite the atumtion of the Honourable Memher 
to the reply given b~' me to starred question No.8 by Mr. T. S. Avinnshi-
. liugcm Chf'tt.iar llrin~ thf' current Session. 

111'. B. Batyamurti : Has thE' Finance .Member not changed hi. 
. opi.ion yet , 

The Honourable Bir James Grigg: NOt yet. 



1-"',1: 

'Mr. 8.ktyamurli : Uas Ute l<'~e. mDbereu.mina  de _stion 
Ail too how much of this guld is what is called" distrllJ8 rold· '., ,that .... 
~ot gold which can be spared easily, but gold i~ is given up out cf 
distress of the unfortunate people concerned T  ' .. ,  "  " 

The HOllfur&ble air Jamel Glia' :, I have cO,Q.sidered that aspect of 
the question in so far as it is possible to do. it without a'special inquiry. 
A special inquiry would, of course, be extraordinarily expensive, and; 1 
think, would lead to very indefinite. results. ' 

Mr. B. Satyam111ii : What is tbeconcllUiion of the Finance Member'» 
'. examination of this question T How much of this is distress gold' 

" 'ne Honourable 'Sir Jamea a:rigg: ~f' ~er ' 'much, in' m~' own 
opinion, but I do not claim that it is more than a matter of opinion. 

Prof. N. G. Banga : Is the Honourable Member aware of a book 
called" Wisdom and Wast.e " written by one of their own experts, 
Mr. Darling, in which it ill definitely stated that a great part of thia 
gold is, naturally, very distress gold , 

The Honourable Sir .James Grigg ( Ido . not entirely, . agree with 
~fr. DarJitlg, though, of course, this rnaybepresumptnouson my part. 

Mr. B. Br.tyt.murti : Will Goverlultent institute an inquiry and find 
out how much of this is distress gold, and whether the interests of the 
country do not demand at least a limited embargo on thjs gold export' 

The Honourable Sir James Grigg: No, Sir. 

Prof. N. G. Ranga: What is the extent of the lloope for the further 
exports of gold from India T 

The Honourable Sir James Grigg: Do you m6i1U how much gold ift 
left in India 1 Some fignres were given in one of the League of Natiou!! 
publications. I can look it up, and I can give t.he Honourable Member 
the reference. 

Mr. Lalch&nd Navalrai : May I alilk what have heen the aggregMte 
exportll to date and how much of gold is still left , 

The HODOUl'IP.ble Sir James Grigg: My recollection ilt-if you look 
at the League of Nations pUblication to which J have referred-that 
only about a fifth or sixth of the gold stockll has left the eountry. 

Prof. N. O. Ranga.: In view of the deplorable condition of our 
present balance of tll'ade, how much longer doell the Finance Member 
expect our unrestricted gold exportll t.o hf'lp him in the ball\l).(!t' of 
trade' . 

The BoDOura.ble Sir lamee Grigg: As long 8.8 is neGeHllary. 

1Ir. S. Satyamurti : Does the Honourable Member wish and e ~t 
all t.he gold to be exported ! 

. The Honourable Sir James Grigg: No, Bir. 

Itr .•. kty&lllUJti : With reference to l~~e (b )of tJte questinn-
I am Dot prying into Budget secrt'tR-may r ask, whether t ~ HOh.ourable 
Kember has considered the po""ibility of the .. e gold export .. falling, and 
of his apple cart being then upset' ' 
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'1'!ae ~ ~ J .... Grin' : I have eonllidered that pOIwibility, 
but I do not think 1t 18 probable in the near future. 

Mr. Lalchand I'avalrai : How much gold does the Honourable Mem-
ber wish should remain in India ! 

'l'be. Honourable Sir Jamel Grin': I am not prep81'ed to sDNwer a 
hypothetical queRtion like that. 

Mr. Lalchand Navalrai: I only want the Honourabl, Member to 
give us the aggregate quantity that has been exported and I want to know 
how much scope for further exports there is now , . 

'!'he Bonoura.ble Sir JaDUII Gria'r :  I am not prepared to answer that 
offhand. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : Next question. 

RIGHTS OJ' INDIANS IN ZAmJBAB. 

202. *Mr. S. Satya.murti : Will Government be pleased to state: 

(a) whether their attention has been drawn to the statement made 
by Mr. Ghulam .Ali Qadarbhoy, Zanzibar Indian Leader, 
published by the Associated Press of lt~ i , on the 19th 
}lay, 1935, regarding the rights of Indil1JH in ZAnzibar; 

(1)) whether the statements made therein are true ; and 

(c) what step if any, Government propOse to take ill til(' mutter' 

Sir Girls. Shankar Bajpa.i: (a) Yet;. 

(b) 'I'he talement~ ... referred to by the Honourahle Member eontnin 
both fachl snd inferen(lrs. Of the former, only thoS(' relltt.in~ to Zanzihar 
appeal' to be pre ~e. Theile are Ilublltantially correct. 

((.) ~ pOHition of Tndians in the territories mentioned continues to 
engage the attention of Government. .As regards the Zanzibar I land 
Alienation Decree. R Commi!,IRion WIIS appointed by the Government of 
Zanzibur tlJ report on the problem of agricultural indebtedness in tlle 
Protectol'ate. Its report hils bren submitted and ill nnder t.he ~onsi f'l'n

don of the Colonial Government. 

Mr .•. Iatya.murti: Have the Government of India got a copy of 
that report? 

Sir Girja Shankar Bajpai :  Y t'S, Sir. but it is still confidential. 

Mr. S. Satyamurti : Have this Government made any representationll 
to His Majest.y's Government on 1 hat rf'port Y 

Sir Girja Sha.nkar Bajpa.i : ~. Sir. we hal-e represented to Hill 
Majesty's Govemment that thf' report ~ o ll  be publUihed as &oon 811 

possible. 

Mr. S. Satyamurti: Have they made ~v l'600mmendat.ions from the 
point of India to His Majest;y's Government' 

Sir Girja. Sha.nkIJ BaJpai : The Goyemmf'nt of India prefer tn defer 
repreientations until they arf' in poasession of the viewts of the Colonial 
Government. 
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Mr. I. Satyamurti : Are the Government of India _tisded that the 
Uolonial Government will not pass final orders, till the Govemment t)f 
,India have had an opportunity of expretl8Ulg theirOpiniOIl Y 

Bir Girja Bba.nkar Bajpai: The reta~  of State fOl' the Colonies 
·,haa been asked to take no action 011 the report or OIl the reeomUlend,,-. 
tiODIiI of the Government of ZanzibHr until the Govt"rnwent of India 
haYe had an oJlJlort unity of making their rt"presen*atiollil 1 

Mr. B. Satyamurti : H/IH he made Rlly yet , 

8ir Girja Bhankar Bajpai : YeM. 

FniAN(lU.L AwUSTMENT POR THE CREATION ()P 'fHE NEW PRovINCES OP OBIIIS.l 

AND Snil). 

~ ) . *111'. B. Satyamurti : Will Government be pleased to state: 

(Ir) whether the financial adjustment for the creation of thp new 
provinces of Orissa and Sind have been completed; 

(b) if ao, what they are i And 

(c) if not, whether the Governments of Madras aud Bihar ad 
Orisll& in respect of Orissa, and the Government of Bombay 
in respect of Sind, will be given opportunitiet! to state tht'ir 
case before a dnal solution is arrived at t 

The Honourable Sir James Grigg: (a) and (b l. Final conclusions in 
these matters ha"e not yet hf'en renchI'd. 

(c) The Governments concerned have already heen given the fullest 
opportunities to statf' their cases. 

Mr. B. Batyamurti : Did they state their CI1MeS' Are their caHell 
beinA' considpred ! 

The Honourable Sir James Grigg: Naturally. 

Mr. S. Satyamurti : MII.Y 1 know whether, before Draft Orders in 
Council on this matter are placed before Parliament, the Government will 
have an opportunity of stating t ht'ir opinions with reA'ard to these 
arrangements , 

The Honourable Sir Jamell Grigg: Tndubitably. 

Mr. S. Satyamurti : Will this HOURt' be given an opportunity of ex-
pressing ita opinion , 

The Honourable Sir James Grigg : I cannot give any undertakillg in 
that ma,tter. For tht' most part thpRe are accounting arrangements, and 
the queRtioDI' of principle are very simple. 

Kr. S. 8a.tyamurti : May 1 know since the Federal Government will 
presumably have to foot a portion of the Bill at leBAt in respect of theBe 
provinceR. what arf' the reallODII why thiB HOWIe should not be given all 
opportunit~  of e preHsi~ its opinion on thallI" fundamental matters' 
The Honourable Sir James Griga': The questiona of principle con-

cernf'd haYe bf'pn in thp main deterrninf'o by the Tmperial Parliament. 

Mr. S. Satvamurti : With regard to the actual amount of contrihution 
which shonlo bt' paid hy tht' Cf'ntral Oovernment. no principle haR been 
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~,).n.i  .r o~vll. , ~"  )m~  ~t er the a ~~al }i Or ~~ •.. W81'M laid 
before t.b.e lipusefor its ~piniOD 1 ' ,  , 

The Ho~ble 8ir.lamet Grigg :  I cannot givea.ny undertaking in 
that matter. , ,J 

Mr. La.lwnd Na.v&1r&t : May 1 ask if a non-ofllcial is going to' be 
joined with the officers who are investigatmg into this financial question 
of separation Y 

The Honourable Sir James Grigg: No, Sir. 

Mr. Lalchand Na.v&lra.i : Why not , 

The Honourable Bir Ja.mes Grigg: Because I consider it is more ex-
'peditious and, in the end, more satisfactol"y if the question is detel" 
mined impartially and if there is no wrangle between members re-
presenting the " VariqUR provinces. 

Mr. La.leha.nd Navalra.i : Does the Honourable Member think that, 
if a non-official were joined to this committee of officials1 he would not he 
impartial ?' '.' 

The HODOura.ble Bir James Grigg: T cannot hear the Honourable 
Member. 

Mr. Lalcha.Dd Na.valrai : I am talking quite loudly. 

The Honourable Sir James Grigg: It reverbera.tes. 

Mr. La.lch&nd Na.valra.i : Will the Honourahle Member say, if a non-
official Mf'mber is joined to the committee of officers who are investigat-
ing this qnestion, that he ,viII not be impartial' 

The Honourable Bir James Grigg: Of conrse not ; non-officials will 
represent ihe provinces they comt' from. 

Mr. B. Ba.tyamurti : May I ask if the vcry important. quootion of the 
financial solvency of the propoRt'd federation  and of these provinces i" 
not a matter which should be disCllsscd on thE' floor of thiR IIollRe' What 
are the reasonR why thE' GovE'rnmE'nt propos(' to condnct the inquiry in 
eamera, and pas.q ordel'R OVE'r our h{'ll.ds , ' 

The Honourable Bir James Grigg: The Honourable Member had 
better put down a qU!'Rtion and then t can give a conRiderpd answer. tn 
any case, the main rMponRihility in thE' matter is the Government's. 

ESTABLISHMENT OF A GERMAN AUTOMOBILE FACTORY IN BoMBAY • . 
2()4."'Mr. B.Batyamurti: Will Government be pleaRed t,o st~ate . 

(a) whether it is a fact that a German automobile factory is being 
estabiished in Bombay with a capacity for turning over 
flfteen thoosand cars and one thousand omnibus('; anm1811y ; 

( b) whether any permi81ion i8 sought f(lr or !liven for the opcning 
of that factory ; and 

«(') i£eo, on what eonditioDS , 

The Honourable Mr. D. G. lIIitchell : (0) Not so far as I am aware. 

(b) and (c). Do not arise. 
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INDW EXPtJRTS"'A:N'h iMPO.RTf! AND INDl'l"'s'fRA.l.lE . 'PoSITION : 

205.*Mr: 8. BatyaiDurti : Will Government be-pleased to stl&te : 
(a) whether it is a fact' that during the year '193-1-35 Iu!3ian 

exports to the United Kingdom showed only a small increase 
:.of abollt"·31 -lakhs; , •• ,  , ".' ',: " 

(b) whether during the same period Indian imports from the 
United Kingdom increased by o~tr' six, r~ ; a o~ rupees i 

'.(c) whether India'. trade with other :&apih. oountriea Ih.owedu1 
" 'appreciable ,rile-iD exports; '. . .' . 

(d) whether imports from Empire countries into India showed aD. 
increase from 67 crores to 69 CFQreB j, '" 

, ~ e) whe'ther, Government' have conSidered these' ~ 'es a~ bearing 
" on India's trade position i . 

(I) whether Japan contributed CoDSiderably 1.0 India'il export 
trade j and ,. 

, (g) whether India's exports to foreigJl countries have ~n rease  in 
,  , spite of the great deCJine in export to '~Gert ian , F7ance, 

Italy and Turkey f .,. 

The Honourable Sir Muha.mmad Za.fnillah Khan: (a) According to 
the latest available flgurt's, exports from' :India to the·UDited 'KiIqadom 
were Rs. 47.81 eroreR in ]934-35 as compared with 47.21 crores in 1933·34, 
an increase of Rs. 60 lakhs. 

(b) lmpol'ts.into India from the United Kingdom amounted to 53.7:i 
CJ'ores ir: lH:14-3:'i as compared with 47.59 crores h11933-34, an increase cf 
Rs. 6.1 ~oref . 

(.0) india't! exports to the other Empire countrie.li amounted to :!1.5:l 
el'ores iII 1934-35, as against 20.94 crores in the preceding year. 

(d) hnports into India from Empire countries, other than the Ullited 
Kingdom, were vlllued at Rs. 11.62 crores ill 1934-35 as against Iloli. 10. Ll 
crores in 1933·34. 

(6) Government are fully aware of the' ,positioD' di!IClosed oy t e~ 

figures of India's export and import trade. 

(I) Yes. 

(!I) YeH. An increase of Rs. 10 crores in Japan's taking of ray,-
cotton more than counterbalanced decreases of,M. 2 crares in export" to 
hoth France and Germany. Export/! to Italy, however, Rhowed an in-
ere aile while in the ease of Turkey there WaB a small decrealle. 

Ifr. ,. Satyammti: With reference to aDh'er to eblUlIe (d) of the 
ue~ti ' D, did I hear the Honourable Member to say imports from other: 
than Empire countries' 

The Honourable Sir Muhammad Zatrunah J[baa : I mid the i_orts 
which came to India from Empire countries oth,!J" Ghan, the United 
i~ oDl for which I haV6 already riven t ~ ftgurc.ll. " 

1Ir. S. latyamurtl: In'new of the ~ ers to' claUseS (4); (bl, ~) 
and (d) of the question, may I know if the Honournble Member hI'S 
examined thf'.ae figures, in the liJht of the working .. of the Ottawa 
Agreement' .. '" ';' :;:"', .. '1" ,.' ,.~, 
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The Honourable Sir _qba.mmad Za.fru11aJl !thaD : Yes,. Sir. 

14. S. Satya.m.vti: May I know if the GoverllUl6ut'li a.ttentioJl hal 
been drawn to the fact that, while imports to this country have gone 
up very ~r ~ , the exports have risen only by 60 lakhs 1  " 

The Honourable Sir 1[11bammad ZafnalWa Khan ': That follows from 
tho au~ t'l'. 

Mr. I. 8u.tyam.urti : May I know whether Govflrl\ment are satisfied 
thitt India lUIS got anytJU.a;g lib reasonable 'benefit from t'he working 
of the Ottawa Agreement t If 80, what are their l'8a1one lor arriving 
at t is on l~ion Y 

The BonQJU'J,ble Bir ltIUh&mmad Za.frulla.h lth&U: Government do 
not propose' to express any opinion as to the working, of the 'Ottawa 
preferences as this House will have an opportunity of discussing them 
in the Budget Session on the b'asis of the report which Government hAve 
prcpul'e,l, 

111'. B. Bat,ylUPurti, : May I know whether GovernnlCnt have examined 
the causes for this large increase, of imports into this Muntry, and 
whether it is nm due to the preferences given to Britain? 

1IIr. Prelriclent (The Honourable Sir Abdur Rahim) : I think it 
would be better if the Honourable Member puts t l~e questions when 
the report is before the House. 

PBEPAlU.TIONS IN INDIA FOR A W AB. 

206. *Mr. B. Batyamurti : Will Government be pleased to 8ta1 e  : 

(a) whether their attention has been drawn to the statem~nt of the 
Uuited Press emanating from Bombay on the 3rd May, re-
garding the Indian Army getting ready for Will' ; Ilnd 

(7;) whether the facts stated therein are true f 

Mr. G. B. P. Tottenba.m: (a) Yes. 

(b) No. 

Mr. B. Batyamurti : Not even after the Italo-Ahyssinian crisl.'1 f 

1IIr. O. B. P. TotteDbam: No. 

Mr. B. Satyamurti : You are always prepared for ,val' , 

Mr. LalchaDd .avalr.:i. : May I know from the Honourable Membor 
if all,} attempt has been made to recruit people for the outside services 
up till now' 

Mr. Q .... P. TCJt.1lIDJ!8m : I do now know what the Honourable 
Member moana, but the answer is probably in the negative. (Laughter.) 

111'. lilt. Ananthuaya.nam AT!&rJgar : With ref~r n~e to part (tJ) of 
tbe qUClltioR, may I know what are the s~pe that are being taken in this 
direetion' 

Mr. Q. B. P. TotMnham : No stepe. 
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HwIlBlC OFWOB8 HIILD ,av I ~  IN TlUt GOVEaNltlBln' gF hmu, 
SJaOUll'Uu.:r. 

". 

~ I .' • 

207. *Mr. S. Satyamurti : 'Will Government be pleased to state: 

(a) wbetilser, in tespect ,CJ theSOYerJUlldat Qf lndiM BecretJriat 
. there is a detlnite attempt to ,I;)ust .Indiana fro,1ll the IUgller 
,I)ffices, ; 

(b) how many Indiana there were ten ye&l'8 ago auul""e yelU'l ago 
in ~ e Go~rll leDt, of lnG~ Depart,m~tsu  ~ .r~taI' " Mdi-
"tiODJl Secretary,. Dell~  SeQ,fetary OJ! Vnd.e:r ~' ll e~at ~;; 

~ ) 

(d) 
how many Indians there ate,bolding'Ch_ btl_ to-da,. ; 

how many Indians there are occupying Bueh places in the 
Finance Department ; ,  " 

(e) whether there are any IndIana in the Home Deparhoont boldinlr 
!luch offices ; and ' 

(f) ' et ~r Government ha"Ye any pOliof in this mntt4J1', and if so, 
what the policy is f 

The HODo1ll'8ble Sir HeIl1'1 0raIk : (a) The answer is in the negative. 
(b) and (c). I lay a statement on the table. 

(rl) One. 

( e) YeB ; one Under Secretary. 

(f) J would refer the Honourable Member to the Preamble to the 
Government of India Act, 1919. 

8talament allowing tile number of l/leerdariu, JOifll SecretCJriu, Depvttl 8_dtJriM CJItd Uftder 
Stcrelariu (iflCltuling OffieerH oJ MrreApo1l<liftq Malv8) employto;d i" lA, Oo~m fIl o/Indio 
Ste"""'''' Oft IAe JtlC a~, 19U, 1930.'" 1936, 

I 
11120, I 1930. ! 

-TO<'II-N: :,-1-T ... 1 
No, of 1 
Indians. 

Total 
No. 

10311. 

No. of 
Indian,. No. : Indian.. ! No. 

~' f ! ------,--

::.::::: 1 :: .. < I ~ i  : i :: II· : 

Uttder e..marie~ :: I 12 8 12 I 9 11 6 

.. 1--48-+) --1)-1--:-1--.. ----:-1--:-Tov.1 

Mr .•. 8a.tyainartf : I will put my IUppletnentary questions on thy 
ql1elition, Sir, tomorrow, after I have read the statement that haa been 
laid on the table. .  . " 
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Kr. B. Du : It it 'not a fact that e:xcept the Departmont of EduC\a-
tioD, Health ti.Dd Lands, there is nowdian Deputy Heerctary or Joint 
SI'C'retary or Secretary in any other Department of the Government of 
fu ~' . '.', . 

The 'BoD01I:rable Bir'1Iary Ora:ik : I do not think that iI.the case. 

Mr. B. Das : Is 'it not a 'fact that-there was a JOirit Secretary in the 
Finance Department and there was a Deputy Secrl:'tary in the Hom. 
Dt!partment and now; .•.•• 

!'he Honourable 8Jr Jama Gria'r: I suggest to my Honourable 
friend that be should talk to me personlUlY and I will tell him Rom. 
faeta about thatwhicb he does .notrJmow. 

NEGOTIATIONS WITH THE ~O I I ~ 'o~'iu o H '  FRONTIER 
.FOB A FI D ~ AGBEEDNT. ' 

208. *Mr. S. Batya.murti: Will Go'vernment be pleased to state: 

(a) whether their attention has been drawn to a telegram from the 
Free Press of India, dated Simla, theIst M.ay, regarding 
nl:'gotiation with. the Shmozai tribe on the North-W est 
Frontil:'r for a friendly ~eement ;  ,  . 

(b) whether the facts stated therein are true; lInd 
(c) whether any further progreM has been made in thil matter' 

Mr. J. G. Ache8on: (a) Yes. 

(b) In tho main-the Shamozai were at their OWll request permitted, 
not invited or pressed, to come into a jirga. 

(c) Yes; the road to Loe Agra has -since been completed and it hal! 
been potisihll; to allow normal traffic across the river. 

TRADE NE(lOTIA1'IONS BETWEEN TH'; UNITED KINGDOM AND ITALY AND INDIA. 

209. "'Mr. S. Satya.murti : Will Government be pleased to statl, : 

(a) whether their attention has been drawn to t ~ stat~ment made 
by Colonel Colville in the House of Commons. with ngard 
to the trade negotiations between the ni ~  Kingdom lind 
Italy; 

\b) whether the Government of India have made any progress in 
negotiating such arrangement with the countries mentioned 
therein ; and 

(c) if not, why not' 

The Honourable Sir lIIuba.mmad Zafrullah Xhan : (a) On the assump. 
tion that the Honourable Member is referring to the statement nijlde b7 
Lieut.-Colonel Colville, Secretary of the Department of Overseas Trade, 
in the HOllse of Commons, on the 29th April, 1935, the reply is in tho 
affirmlltive. 

(b) and (('). The countries mentioned by Colonel Colville ,~ere, Italy, 
Turkey, Egypt, Spain, Peru and Uruguay. Representationa haye already 
b.4ten made in respect of India's tra.de relations it I~  and Turkey. 
The tradp. relations of IncUa with the other., countries "qlentioned do nQt 
appear yet to jUlltify the initiation of negotiatiOns. 



QUESTIONS AND ANSWEBS. 

, Mr." Ananthalayuam ~  Is it a fact that all articlu 
from Indin to Italy have been banned' 

'lhe Honourable air MuJmm1nAA Za.ftulla.h Khan : No. 
TROUBLE ON THE DURAND LINE ON THE NORTH-WEST FRONTIER. 

1210. *Mr. S. Satyamurti : Will Government be pleased to state : 

(a) whether their attention baR been drawn to the telegram of the 
Frt,f' Press of India, dated the 1st May, 1935 from Siuua 
regarding the trouble ~ l t~e Durand Line on the North-West 
}4'ron tier ; , 

(b) whether the facts stated therein are correct i lind 
(c) whether Government from t.ime to time are prepared to iMBue 

authoritati'Ve communiques so al; to give al'Cllute nnd up-to-
dl\te information to the public Y 

INDIAN Aim EUROPEAN AsSOClATlON8 CONSULTED ABOUT THE EXTENSION 01' 

REPRESSIVE LEGISLATION. 

211, "'Mr. S. Sa.tyamurti: Will Government be pleased to s l.~ : 

(a) whether they consulted the 'European ARSociatjons in the 
country with regard to the extension of reprAssi'l!) legisla-
tion, sOme of which expires by the end of this year Il.nd if 
so, which are the Associations they consulted; 

(b) whether they will place the information they 'Mve received on 
the table of the House, and if not, why not; and 

(C') whether any Indian Associations were consultlld, and if not, 
why not 1 

, '1'he Honourable Sir Beary Oraik: (a) and k'. 11\0 .\!;Hociatio .. , 
either urop ~<ln or Indian, was consulted in the mlltt ~r. 

(b) Doefo' not arise. 

Mr. S. Satyamurm : Did any Association forwal'd thoir opinioJls to 
the Gonrllll1('U+ of hulia,  without being-consulted' 

The Honourable Sir Henry Oraik :  I think a good IUIlUY individuals 
a.ncl.t\flsoeiations submitted their opinions to the (foVtlJ'Jln,ent of India. 

Mr. S. Satyamurti : Did any Indian Association s('nd its opinion' 

The Honourable Sir Henry Oraik: I cannot l'cmmnhel' that, bilt 
we hflw had 8 good many opinions, 
Mr. S. ~ murti  Did any European Asgr,ci./ttion oiler alJY 

opini(ln ? 
The HOllo1lrible Sir Henry Oraik : I am not sure about that, 

Mr. S, Satyaimurti: Was any European Associf\Hon agailMt tiU 
nun 
The Honourable Sir Benry Ora.ik : I must have notice of that 

question. 
, ..... S. Satyamurti: 'Was any Indian AlJ8ociation in favour of tWa 
Bill , 

The Honourable Sir Henr,. Onik : There, again, r must have notid&. 
tFor answer to thl. queetion, tree an.wer to qtHIItlen "No, 197. 

L192LAD • 
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CoNSUMPTION OF INDIAN LINSEED IN GREAT BRITAIN. 
1  '  • .:.. ...'.,. f ", f < ,r. ." ~ "j 

212. ·Mr.S. Sa.tyamUrU: Will Gov'ernlne:nt lJe pleased tQ state :. 
(a) ~t er it is ... faqt that dllring the year 1934·35 Great Britain's 

consumption o{ Indian linseed dropped by about 65 thOusand 
tOllS ; 

(b) whether it is a fact that the Argentine imports of linseed 
increased by ten thousand tons ; and 

(l!) whether this decline and increase are growing, and what are the 
latest figures' 

The Honourable Sir Muhammad Zafru1la.h KhaD: (a) and (b). 
The po"Jition btated by the Honourable Member is correct as compared 
with the year 1933·34. 

~) I lay a statement on the table showing the imports of linseed 
!into the U uited Kingdom from India and Argentine !luring the three 
year!!! ending 1934-35 and the months of April to June during 1933, 
1934 und 1935. It is not yet possible to say whether the tendency to 
which the Honourable Member refers still. continues. 

~ ,AotMng tlle Hn.porU of UMUd illlo the United Kiag@mfrom India "nd Argentine 
during the period 1932·33 to 1934-35. 

Total. From India. From 
Argentine. 

Tons. Tona. Tia. 

Its2-33 S38,M7 13,520 316,059 

1933-3' 243,474 173,988 67,113 

UI34-36 18&,637 108,697 77,411 

~ ,lIotoing tlle imporl6 oj "MUd illlo tlle Pnited KigfuloM from IJWi.UlIIAIl ArgMttine lor 
Ille montA.. April to June in the yeo,r 19&3,1934 and 1935 .. 

------
Total. From India. From 

Argentine. 

TODli. TODII. TODli. 

4prill933 23,7'7 2,220 21,017 

May,l9SS 1',612 ',118 9,486 

JUne, 1933 1',128 8,674 ',799 

A.pril,I984 " 111,347 4928 14,'19 

Kay,l9U 16,718 10,788 ',IIGO 

Jue, 19M 10,817 8,J76 ",,1 

April,1936 10,223 M 1'I,UU. 

: "y,l935 ,~  1,7. ·w.aoo 
"-eo 11136 ,1"15411 7 .. ~  . 7,0fJ7 



QUESTIONS AND ANSWERS. 

Mr. S. Satyamurti : In view of the fact that there has been a 
frllnt pro~ an a about linseed after the Ottawa Agt'ecment, will the 
Honourable the Commerce Member examine this phenome,Ml drop, and 
e~' bow far it i.~ due to mere laws of supply and demand, and preforen~ 
qRd nothing to do with it , . 

The Honourable Sir K"blUDmad Za.frullah Khan : Sir, the drop is 
not phenomenal as a reference to the figures that I have Bubmitted 
would show. For instance, in 1931-32, the export of linseod from India 
WaR 15,933 trma altogether. In 1932-33, it was 13,520 wns. In 1933-
34; it was 17:1,988 tons, and, in 1934-35,' it was 108,697 tons. There has 
belm some drop, but I do not think that the inferl ll~e can be drawn 
t~at there has been a phenomenal drop. Besides, it might be dUe to 
seasonal faetors. . 

Mr. S. SatYlUDurti : Is a drop of 65,000 tons only a I:IJDaIl one '. 

(No answer.) 

l'4UBDEB OF KHAN SAlUtB ZANOI KHAN OF MAnDUlUtL, NOBTB-WBft ,. 
F'RONTlBB. 

t2UI. *Mr. S. Satyamurti : Will Government .be pleased to state: 

(a) whether their attention has been .drawn to the A,sooiated PrMl 
statement published from Peshawar, on the 18th May, re-
garding the murder of ~ an a ~b Zangi .Khan of. ll~ a
khel, North-West Frontler; , . 

(b) whether the facta stated therein are true j and 

(c) whether Government will place all the relevlUlt papers Q-q the 
table of this House' < 

COMMITTEE FOR THE CLAsSIFICATION OF RAILWAY GoODS. 

214. *Mr. S. Sa.tyamurti : Will Government be pleased to state : 

(a) whether their attention has been drawn to the leading article 
in the Hindu, dated the 2nd May and entitled H Railway 
Goods Classification Committee" ; 

(b) whether they propose to deal with the complaints stated therein; 
and 

(c) if 80, what steps they will take to meet them , 

Mr. P. B. Bau: (a) Yes. 

(b) and (c). The dimcU1ties experienced by the public to which 
reference 1s made in the article have been recognised by Railway Ad-
ministrationl3, .and the investigation, which is at prClfent being made 
by the Indian Railway Conference Association in connection. with the 
revision of tbl) Railways' General Clal8i&eation of Goods, )1&11 RimplUica-
ti6n as one of ita objects. . 

.. 1Ir." SatJamarti: At a~ stage does this investigation stand' 
When was it Idarted, and when is it expected to ftuiah , 

~ ~ --_._---_ .. _ •. -
tPor unef to tlli' qnl!lUoi, . He abner te' quiiltl.OII No.1"'. 

L192LAD at: . 
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Mr. P. a. bu: I gave a full reply to this question only last week. 

Prof. N. O. J,a.uga. : May I know if the .Andhra Chamber of Com-
mE'!rcc has hl'ought to the notice of the Honourable Member certain 
anomalies in the rates classification that prevail on the Madras and 
Southern Mahratta Railway' 

, Dlr. P. R. aau : If my Honourable friend is refurring to the inter-
view that I had with the Andhra Chamber of COmllll3rCe, I may inform 
him that they have given me a printed memorandum which is under the 
consideration of the Railway Board. 

111', 8. 8&tyamurti: Will Government expedite their deCision on 
t i~ question' 

Mr. P. R. Ba.u: I informed my Honourable frii\uct last week that 
Government would do their best to expedite their decision. 

Mr, F. E. James: May I ask, Sir, whether t ~re will be another 
meeting of the conference which was held between the representatives 
of the Railway Conference and the representatives of the Chambers of 
Commeree in r('gard to this classification of rates 1 

Mr, P. a. Ra.u : I have not seen the proceedings of the lnst Oon-
f('lrence, and, I am not sure, whether it was intended that they should 
meet again. 

" Pro!, N, O. Ba.nga : Will all the interests oon e~~e n ustrial, 
commercial and agricultural-be given an opportunity of expressing their 
views before a final decision is reached in regard to this re-classification 
of rato!; f 

Mr. P. R. Ra.u: I think that has always been the intention of the 
Government. 

ARTICLE E)lTITLED" THE CIVIJ, SERVICE BOMB" IN THE Am,f'1ta Bazar Patrika. 

211). ~ Ir'  I. ,.atyamurti : Will Government be pleased to !;t'lt.C : 

(G) wbeiher their attention has been drawn to an article, entitled 
.. Thf' Civil Sprvice Bomb ", in the A.mrita Razur Plltrika ; 

(b) whether thEIY propose to follow up the publieatiolJ of this 
. circular with a view to finding out the real authors thereof ; 

and 
(0) whether they propose to take any disciplinary lI<;tion against 

tbem, and if not, why: not' ' 
. The oD~ ,. Hemy Ora.ik: (G) Yel. Sir. 
(b) No; 

(c) Nt), be au~ the opinions eX,pressed in the note :were privat~ 
ollinionswtiic't\ ~ n('"er intcnded for publication. 

ltIr. B. 8at,a.urti : Is it the position of the Goverllment of Jndja 
that their services can exprcIIR any opinion!; in private for l:>eing considered 
by ServiCf) Assoeiations, how£'Ver much they. may be atainst the policy 
of the Government ,  . . . 

The Houourable.IKr!llmy Oa.ik : I do Dot see hC)W the Government 
of hdia can stop it. 



QUESTIONS AND ANSWERS. 

Mr. 8. Satyamurti: May I ask if these opinions were expressed by 
these Honourable gentlemen as memoranda for the Bengal Civil Service 
Association ? 

The Honourable Bir Henry Ora.ik : The suggestions contained in that 
circular were rejeeted by the Bengal Civil Service Association. 

Mr. B. Batyamurti : Do' Govermnent, therefore, propos6 to take no 
action against these gentlemen whose opinions clearly show that tb.ey 
are against even the reactionary Government of India Act, now placed 
on the ~tatute boo  T 

The Honourable air Henry Oraik: We do not punish people f~t 
holding private opinions about certain subject8. 

Mr. B. Batyamurti : Even though 811Ch opinions are expresaed pub-
licly 1 

The Honourable Sir Henry Oraik: No; they were expressed 
privately. 

Mr. B. Satya.murti : Not even under the Press Act, can you punish 
them' 

The RO!umrable Sir Henry Oraik : Only if they are pUblished. 

ABOLITION OF THE EXISTING FRANCHISE ENJOYED BY INDIANS IN FIJI. 

216. *Mr. B. Batya.murti : Will Government be pleased to state: 

(a) whether their attention has been drawn to the fact that a 
proposal is on foot in Fiji to abolish the existing franchiAe 
enjoyed by the Indians there ; 

(b) if hereafter they will be represented on the legislature by the 
nominees of the Government ; 

(c) whether the 'Government of India were consulted in this matter, 
and what their opinion was ; and 

(d) whrther Government propose to start enquiries in t ~ matter 
Iwd take steps to see that the legitimat.e rights of Indian. 
81"e protected' 

Sir Girja Bhankar Bajpa.i: (u) to (d). The attention of the 
nonourable Memher it'! invited to the answer given by me on the 5th 
September, 1935, to Mr. Avinashilingam Cheltiur's queHtioll No. 149. 

APPOINTMENT OF A BoARD OF NON-OFFICIAL VISITORS TO THE ANDAJUN8. 

217. *Mr. 8. Batya.murti : Will Government be pleased to state : 

(a) the date on which they invited Dewan Bahadul' Gopathy 
Narayanasamy Chettiar to visit Port Blair in tbe AndtUDalll ; 

(b) the reMOns why they invited him to do so ; 
(f) whether Government met the cost of his trip to and fro, aDd 
., if so, why; 

(d) wh!'ther this visit was planned after the letter of Mr. MohaD 
Lal Saksana to Government OD this subjeot ; 
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(e) whether Govel'DJDent are· prooeedin, with their scheme tb 
appoint a board of non-official visitors to the Andamaus '; 
and 

(f) if 80, at wha,t stage the matter stands and ",hen it will ~e 

oompleted' 

.' fte Kouo1l1'8.ble Sil' Henry Ora.ik: (a) to (c). 'rho Oovernment o! 
India did not inv.ite Diwan Bahadul' G. ara ana ; m~ Chetti ~~ v~~~ 
Port BI.ir. In September, 1933, he asked for permlSSlon to VISIt tIi~ 
Andamans. The permission was granted in November, 1933, af>_a 
pcial case,as the Diwan Bahadur has taken an active interest in prison 
Admin.istration and prison reform in India. Circumstances preV'6Ilted 
him from paying the visit till April, 1935. The expenses of the journey 
to and from Port Blair were paid by the Diwan Bahadur himself. 

(d) No. 

(':,(e) and (1). TIle question isullder e.onsideratiori. I hope to diseWiS 
it further with the Chief Commi(;sioncr who is likely to visit Delhi uri~ 
1..b,e CQJd weather. 
" Mr. 8. Satyamurti: May I know what are the general principle$ 
on which permission is given or refused to gentlemen who want to viblt 
o~t . Blair , 

~ Honourable Sir Henry Craik :  I do not know if there are any 
gentlI'al principles. 

Mr. B. Batyamurti : May 1 know why permission was refused to a 
Member of this Honourable House, while permission was given to a 
Member of another HOWle Y 

The Honourable Sir Henry Omit : The reason why permission was 
re.fUBed to a Member of this House is the subject of a later u ~;tion. 

Prof. N. G. Ranga: Why was this special treatment 'accorded to 
:Qiwa.n Bahadur Naraya.naswami Chetty to virsit the Auuamaus' Is it 
bbcause that he has been llotoriuUn in keepillg down the amenities of 
"  C " class prisoners in Madra.s V 

.  . Mr. B. Batyamurti : May I IUlOW if t.he Diwan Bahadur is a  " friend-
ly" person to Government, as there are friendly Presrses Y Is it because 
of his being a friend of the (iovtll"llJllellt of Inllia that he was permitted 
to tisit Port Blair , 

,I The Honoura.ble Sir Henry ara.ik : He is a friend of mine, although 
I was not a Member of the Government at the time when permission wa"l 
given t.o him. ' 

Mr. B. Batyamnrti : May I know whether Government have perused 
his description of Port Blair as an Utopia, and do they propose to tra~ls
re1" their headq'\larters to Port Blair for some time r 
, Mr. "I. B. Jam. : May I .Ik, with the permissiorl or my Honour-
able friend, Mr. Satyamurti, whether it is not a fact that Diwan 
Bahadur Nnrayanaswami Chetty has for years pa"t been illterel'lteci in 
1ibegeneral question of prison mini~tration and iii, il) fact, one of the 
prime movers of Discharged Prisoners' Aid Society both in M OOl'as and 
~ D~i and Simla' .  , 

111' .•. Bt.tyam1li'l1l : The Honourable Member is giving information, 
aDd not aaking a question. . 
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Prof. llT. G. ~ : He is also a friend of the a ra~ Go~ernmen . 

'l'iae B0n01D'able Sir Bemy Oraik : Yes, Sir. The Diwan alu . ~ 
if> a well known authority on prison administration, and prison reform.. 
I think he was ~pefoun er of,  or, at any rate, he was instrumental in 
founding, the Prisoners' Aid Society in Madras. 

Mr.B. ..,tyamurti : Is it not a fact that his is a faithful echo of 
., His Master's Voice" 7 

POSSIBILITY OF GIVING W A.RNINGSTO THE PUBLIC ABOUT IMPENDING 

EA.RTBQU.AXEB. 

218. *1Ir. B. Batyam1l1'ti : Will Government be pleased to statu : 

(a) whether their attention has been drawn to the question 
answered in the. House of Commons about the possiLility of 
giving warnings to the public about impending earthquakes ; 

(b) whether Government have taken. any action in the matter; 
and 

(r.) if so, with what result' 
The Bonour&ble Mr. D. G. l'tIitchell : (a) Yes. 

(b) and (c). The Government of India have cOllsulted till' 
Director General of Observatories "hose opinion is that there is no 
practical method of giving warnings of impending earthquakes. He 
has, however, su e~te  that a special research or ~ni i.tlOll if> nE'l'ded 
to study earthquakes in India, and this suggestion is now under l'ollsi· 
deration. 

REPUSAL OF PERMISSION TO PuBLIC ORGA.NISA.TION8 TO PROCEED TO QUET'fA. 

FOR EARTHQUAKE RELIEF WORK. 

219. *Mr. S. Sa.tyamurti: Will Government be pleased to state: 

, 

(a) whether the President of the Indian National Congress 1l111Jt'uled 
to the Viceroy and the Government ()f IndilL to permit 
bona fide public or~anisation , including the Indian National 
Congress, to proceed to Quetta after the earthqUlLke in order 
to help in giving relief ; 

(b) whether such permission was given or was refused; and 

(c) if it was refused, the reasons why it was refused' 

The Honourable Sir Henry araik: (a) The answer to the first part 
ot the question is in the affirmative. 

(b) The permission was refuf>ed. 

(0) The reasons for refusal were stated in paragraph 3 of the 
Communique issued to the PreISs on tho 5th June, 1935, COpiSh of which 
will be found in the Library. 

,Mr. I.: ",tyam1l1'ti : Were then' anypoliticall'easons for the refusal 
Qf penu ssio~ £.or ~ i ample, that the Indian National on~ Mhal! not 
be allowed to add to ita prestige by o ~ humanitarian wor-IE: in Quetta, 
as they did in Bihar, during the last earthquake there , 
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The Hemovable Sir B8Dl'1 Ora.ik : No reasons of that kind. 

Mr. S. 8&tyamurti: Were there any military reasons why str&llgers 
Ithould not be allowed to see the havoc done by the eart ~e ~ ~ 
Iround Quetta 7 

The Honourable Sir Henry Oraik : Not that I am aware of. 

Mr. S. 8a.tyamurti: Was this the reason--that the salvage wOJ;k 
was stopped too early by Government, and, therefore, they did not want 
strangers and outsiders to come and see for themselves, in order tof&rm 
their own conclusions, as to the right or wrong of having stopped the 
Eic11vage work too early by Government T 

The Honourable Sir Henry Craik :  I do not admit that the premises 
on which the Honourable Member'spresumplioll is founded are cor-
rect. 

ORGANISATION OF SUGAR MARKETING. 

220 .• Mr. S. 8a.tyamurtt: Will Government be ,pleased to state: 

(a) whether their attention has been drawn to the paper read by 
Mr. V. C. Bhatt before the Royal Society of .. Arts, London, 
on India's sugar industry ; 

(b) whether Government propose to take any steps for the better 
organisation of sugar marketing j 

(c) whether a Sugar Bureau i.s proposed to be startell for a self-
supporting information service; and 

(d) what other steps Government propose to take in this matter f 

Sir Girja Shankar Bajpai: (a) The Governmeut of India are not 
aware of any paper read by MI'. ' V. C. Bhatt' hefore t.he ROyCll f:3oC'iety 
of Arts, London. Presumably my Honourable friend came a('ross a 
Tamil variant of B. C. Burt's. 'fhis officer has )lltribl tl~  a llCtpl'r to 
the Journal of the Royal Society of Londo}1 and GoVel'l1Jllcnt a '~ seen 
that. 

(11) and (d). This matter has been taken up by thc Indian Sugar 
lims' Association and by the Indian Sugar Producers' Association. The 
Sugar e lolo~ist, Imperial Council of Agricultural Research, has 
given them all tht' te!lhnical assiRtance required in the preparation of 
standards of Indian factory :"u{.ral's, aTlli is Chairman of a small committ(le 
lIet up by the Imperial Council of Agricultural Research for this fJUl'-
pose. Funds for the preparutioll of srullflurds wert' prodded hy the 
Imperial ('onucil of Awie.ult.urs. ReH~fIr . It is exprcted that these 
Standards which will be prepart'fl <I 11 llI:,llly, will be 011 !,w1e shortly to 
all requiring them. 

(r) A su~ar Bureau had been in ('xistrnce for many years. An 
In<iian Trade u~al' Information Service UII n Helf-supportiug bllfliR lIas 
bfcn in operation si.nce April, 1934. while 1\ RUl!ar Cable Information 
Service. whicl1 is 81so self-supporting and which Ilives to subscribers 
infoMnation about sUllar prices. produetion, crop prospects in foreign 
countries. has been functioninll sincl' 1922. 

lIIr. S. Ba.tya.murti : I plead guilty to the charge of reading _ TauJI 
pamphlp.ts and newspapers. May I ask the Honourable Membet' 
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~ ~t le r; these departments are on a permanent basis, or on a temporar[ 

. Sir Girj& Shankar BaJpai :  I am not quite sure to which departments 
my Honourable friend refers. The Imperial Council of Agricultural 
Res~ar  is a department 011 a permanent basis. 

Mr. 8. Batyamurti : Although ona supplementary grant! I am 
asking whether these research departments which my IIunouralJll' friend 
me~~ioue  just now, in reply to part (c) of my question, are 011 a per-
manent basis, or on  a temporary basis f .  . 

8ir Girj& 8hankar B&jpai : The position as regards that is that the 
Sugar TechnologiHt who forms part of the Departrucnt of Imperial 
Qoullcil of Agricultural Research is, I believe. on contract. This par-
ticular Research into Sugar standards is only a temporary thing for 
two or three years, I believe. 

Mr. II. An&IlthuaY8D&Dl ~nu a,r  Has the Imperial Council of 
Agricultural Research evolved a scheme for making India self-sufficient 
in the production of sugar' 

Sir Girj& 8h&Dkar Bajpai : I do not think that is the function of 
the Imperial Council of Agricultural Research. 

PRoPOSAL TO lilSTABLISH A SWADlDBBI AUTOMOBILE INDUSTRY IN INDIA. 

221. *Mr. S. Satyamurtt : Will Government be pleased to state : 

(a) whether certain businessmen of Bombay, or any other place in 
India, approached the Government of India with ragard to 
a proposal to start and establish a awad.eshi automobile 
industry in India ; 

(b) what their reply to the request was ; and 

(. c) what steps Government propose to take in this matter , 

The Honourable Mr. D. O. Mitchell: (0) No. 

(b) and (ri. Do not arise. 
Mr. S. 8atyamurti : May I know if Government will Apply to them 

the same standard as the Griggi81l standal'd that they mllHt be self-
sufficient five years hence, befo~e tbey ~ive them any facilities T 

The Honourable Mr. D. G. Mitchell: The qnestion bas not yet 
arisen. 

RAISING OF NEW LoANS. 

222. "'Mr. S. Batyamurtf : Will Government be pleased to Rtat~ : 
(0) whether they prop08e to raise any new loans this year; 

(b) whether those loans will be raised in India or in England; 
and 

«(') if the reply to pan (a) be in the affirmative, what the terms 
and conditions will be , 

The Honourable Bir James Grigg : One sterling and one rupee loan 
have already be(ln raised and tht' termR and reRult" have been published 
in the Press. As rellards the quefltion of furhter loans T do not think 
it is in the public intereRt that I should make any l'Itatement. 
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:Mr. s. Satyamurti : Are Government considering any proposals 
for raising loans for cOllversion purposes , ' J 

: The Honourable Sir James Grigg :  I do riot. quite ~no'V V ~ t ~ 
Honourable Member means. The whole debt programme of the 
(Joverrunent of India is constantly under review and Government 
~mbar  on conversions at the earliest moment when they are likely to 
give good results. It is a continuous process. 

Mr. S. 8atyamurti: Apart from the maturing progt'lLwmc, are Gov~ 
crnment constantly considering the question of using the present loWf 
rates of interest in the money market, to give relief to the Indian 
tax-payer by way of convcr8ion ? 

The Honourable Sir James Grigg: Certainly, but, of course, eacii 
conversion is a question of the rights of the existing holders. You 
"fln~ot. f?rce them out, you ~n only p'ersuade t e~ out ; a~  some~ 
tunes It IS rather more expenSIVe to pe1'8uade them tll.an IS 'Worth 
while. 

:Mr. S. Satyamurti: Then, why does not the Honourable Member 
consider the question of bu;ving them out, and thus follow the right 
British precedent? 

The Honourable Sir James Grigg:] am certainly prepared to 
consider buying them out at. any time when it gives favourable results. 

Prof. N. G. Ranga: WhAt were the respective rates of interest 
paid on theRe two loam;.? 

The Honourable Sir James Grigg: I think the Londoll onE' was 
about 3.116 and the Indian one a shade under 3t ; that is including 
redemption. 

RISE IN THE Pl!.ICE OF SILVER. 

223. *Mr. S. Batyamurti : Will Government be pleased to state: 

(a) whether they have considered the situation arising out of the 
continued rise in the price of silver j 

(b) whether they have considered the desirability and practiea-
bility of introducing the Qovernmentof India. Rupee Secu-
rities on the London Stock Exchange ; and 

(c) what the precautions are, if any, which Government propose 
to take to see that the Rupee does not go out of circulation, 
and an inconvenient demand does not arise for the conver-
sion of currency notes into silver rupees , 

The Honourable Sir James Grigg: (a) It is not quite accurate to 
say that t.here has bt'en II continuE'd rise in thE' prier of silver. During 
April the price ro!;(' from about Rs. 6R to Rs. R4 per 100 tolas. It has 
since dropped to something in the neighbourhood of Re. 65. 

(b) and (r). Government have naturally been eepin~ a close 
watch on events and will eontinue to do so but I cannot say now what 
action they will find it necessary to take i~ any particular Rit.uation. 

Xr. S .• \yamurtt: Wit'h re~al'  to the: auwer to -clause (b), may 
I know whethE'J' Government have considered this particular Bugge8-
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tioil' (if mine of introducing Rupee Securities on the London Stock 
Exchange , ~.' 

The 'Honourable Sir James Gliig : To be quite honest with the 
Honourable Member, I was not quite certaiu what the suggestion was, 
because the quotation of securities in other currencies on the London 
Stock Exchange is entirely a matter for the (Jommittce of· that Ex-
~ an e. .' 
Mr. 8. Satyam1U1i : Have Govern:rbent made a representation to 

that Committee , 

The HODourable Sir James Grigg: No, Sir. 

1lI". 8. Satyamurti: Why" Sir T 
~ • I; I' ' . 

The Honoura.ble lir Ja.mes Gliig: Because Government do not 
consider that it is necessary. 

Mr. S. latyamurti : Is it not desirable' 
The Honoura.ble lir James Grigg: I think probably not. 

l'tfr. S. latyamurti : Have Government examined this question with 
any seriousness and with expert information, or is it case of off-hand 
opinion' 

The HODourable lir James Grigg: It all depends on how the 
Honourable Member regards my opinion. If I am an expert. then it 
has been conllidered by an expert. 

Mr. I. Satyamurti : Unforturtately ;von art'. But. with f('gitrd to 
the answer to clause (c), what Bteps have Government considered in 
connection with this matter' 

The Honourable lir James Grigg: I do not think I can answer 
that. 

Mr. S. Batyamurti : Is there Ilny possihility of that kind f 

The Honourable Sir James Grigg: That. is a matter of opinion; 
and one opinion is obyjollsly held by t he omba~' Bullion Market. 

Mr. 8. Satyamurti : What is the expert '8 opinion ~ 

The Honourable Sir Jametl Grigg: I think tht> expert'l! opinions 
are in number equal to the number of !'xperts. 

Mr. I. latyamurti: What. is th" FinaneI' Mrmh£'r'" opinion T 

The Honourable Sir James Grigg: J cannot give you that. 

Mr. M. Ananthasayana.m AyyanKU: What IS th£' qUllntity of 
silver sold by the Government of' India? 

The Honoura.ble lir James Orir-g: There i~; A qUI'Rtion on that 
later on. 

J)moAHATOBY PASSAGES ABOUT hmUNS IN A. PUBLICATION ENTITLED II 8ou-
VENIR PaoGBAXME OF MALAYAN CELEBlLA.TIONS ". 

224. *Mr. 8. 8&tyamurti : Will Government be pJeased to stat.e : 

(0) whether their attention haw been drawn to a publication en-
titled " Souvenir Programme of Malayan Celebrations" of 
the Silver Jubilee of Hia Majesty the KinK; lIMned by Meaan. 
T. B. Rogers and Co., Ltd., and edited by Jaml'1': H. Martin; 



.616 LEGISLATIVE .A.88BHBLY. . [9TH BEp. 1931) • 

(b) whether their attention. has been drawn to the defamatory 
passages about Indians in that publication ; and 

( c) whether Government propose to. proscribe the book or take 
any other steps in order to prevent such defamation t 

Sir Girja Shan.kar Bajpai: (a) and (b). Yes. 

(0) As the Honourable Member is probablY' aware a representatioJ:!. 
against the passages referred to by him was made on behalf of the Indian 
community in Malaya to the Government of the Colony. In Govern-
ment's reply, which was widely published, His Excellency the Governor 
-expressed, on behalf of the general public, his profound regret that the 
reputation of the Tnd:an community should have been subjected to such 
.an odious and unjustified attack. The publishers also agreed to ex-
punge the offending passages from the uMold copies of the pUblication. 
The Government of Iudia wcre advised by their Agent in Malaya that 
no further action was necessary 011 their part and they accepted this 
advice. 

Mr. S. Satyamurti : With regard to clause (r), I got no allswer. 
May I kuow whether this Government propose to take any steps to 
pros ~ribt' that book in India ./ 

Sir Girja Shankar Bajpai : TIle GOY!'rIImen1 of Tndia are not aware 
that any copies of this bool, have actually l'ellf'hed this country. 
Their information is that this was il pUhlication of ent irrly local 
interest printed exclusively for local circulation. 

Mr. S. Satyamm'ti: But hl'lY<' Govrrnment considered HII' possi-
bility of thiR book heinl( introduced into India, and rlo they proscribe 
books only nft{'r they arrivc lIerl', and never before' 

Sir Girja Shankar Bajpai: The Govt'rnment of In<tia com:;ider it 
extremely unli],ely that a supplement to a newspaper of purely local 
interest will rl'ach thi" conntrv. If mv ITonourabll' friend has informa-
tion to thl' contrary in his p~sseRsion" T shllll he very glad to bring to 
the noticl' of t.he dl'pnrtml'nt concern!'d the question of rl'strictive 
action. 

Mr. S. Satyamurti : May J know why mv Honourablc friend is 
answering tllis question when the D~pRrt~ent concerned i~ not 
answering-it ? 

Sir Girja Shankar Bajpai : J am speaking on behalf of thl' De-
partment of E(lncatioll. Health and Lanns, which is primarily con-
rernerl with Tnilians oVl'rseas. 

RATE-WAR BETWEEN THE BRITISH INDIA STEAM NAVIGATION COMPANY AND 

THE AGARWAL STEAM NAVIGATION CoMPANY. 

t225. *Mr. S. Satyamurti : Will Government be pleased to state : 

(a) whether they have received any representation trom Mr. Ganga 
Singh, M.L.C., and Mr. S. C. Bbattacharjee, editor of the 
Rangoon Mail, about the ra,te-w .. .tutsd. by the B. I. S. N. 
Rangoon-Calcutta line agaiut i~ new ~v al. the karwal 
Steam Navigation ~mpan  ; ~ , .. 

,. 

tFor anawer to tlUa qaeetiDa, ......... ' q\leltloJl No. 200. 
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(b) whether they propose to interfere, in the larger interests of the 
public, and stop this rate-war, and reduce the pUilage fares 
between India and the Rangoon pom to the economic level 
prevailing immediately before the war , 

TRANSFERS FROM THE BRITISH SERVICES TO 'rHE INDIAN ARMY. 

226. "'Mr. S. Satyamurti : Will Government be pleased to Atate : 

(a) whether it has been decided to re-open the trafulft>r,i from the 
British Services to the  Indian Army, which had been closed 
for the last four years ; 

(b) whether offieE'rs commissioned between 1921-30 will be accept-
ed for transfer ; and 

(c) whether this arrangement will entail extra cost to the IndiaB 
Excht'quer. and if so, how much T 

Mr. G. R. F. Tottenham: (a) and (b). Y('s. 

(c) No. 

Mr. S. 8&tyamurti : Is there no propollal to transfer more Indian· 
senior officers now, than before. to the Indian army' 

Mr. G. R. P. TotteDham : Whert'from , 

lIIr. S. Sa.tyamurti: From tht' British army , 

Mr. O. R. '1'. Tottenbam': There aTP no Indian offieeJ"R in the-
British army. 

APPOINTMENT OF DELIMITATION CoMMITTEE8. 

227. *Mr. S. Satyamurti : Will Government be pleased to state: 
(0) whether they are aware that Delimitation Committees l1a'\'e 

been appointed by Madraaand by other provinct'18 j 

(b) whether t1).e Go'Vernment of India were consulted in this matter; 
and 

(0) what the functions and powers of these Delimitation Committees 
are , 

The Bonoura.ble 8ir Kripendra Ilrcar: (a) Yes. 
(b) No. 

(r) The fu~tions of thellf' CommittE'ell Ilre advisory and relate to 
matters pertaining to the delimitation of constituencies and connected 
electoral points referred t.o in tht' terms of rt'ferencf' to the Indian Delimi-
tation Committee in reapect of the future LerWaturea. 
JIr. S. ~uti :M8,. I kllDwif these 'l'Ovip ~  <;lovernmenta 

haV4! appointed theBe dltlbnitatiOR, eQmmittees,.· without any J!'eferenoe 
to the Government of India at all ? 

1'lIe BoDo ....... lMpadra 8Iroar : I have ~ e  the u~ 

tiGn whether tlJ.e GovernJJ*lt of India were COlUlUltedin this matter m 
the negative. 
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Mr. S. Satya.murti: Does my Honourable friend draw a distinc-
tion between consultation and reference? 

.' The Kcmoura.ble Sir NripeDClra. Sh'oar : What is exactly meant by 
reference 1 

Mr. S. Satya,murti :  I think my Honourable friend knows it better 
than I do. 

The Bonourable Sir Nripendra 8iroar : We were not consulted. 

Mr. S. Satyamurti : Were you informed about it ? 

The Honourable Sir Nripendra Sirear : Yes, we were. 

Mr. S. Satyamurti : And what W8B your answer' 

The Honoura.ble air Nripendra Sircar : The answer W8!:! acknow-
ledgment. It is a matter for the provincial committee!:! to decide. 
We gave them no directions, Ilnd that is why J said that we were not 
eonsulted. 

Mr. B. Satya,murti : Do the Government of India contemplate varie-
ties of otin~ and constituencies in the various provinces, and do they 
leave absolute discretion to the provinces to evolve fancy franchises, 
fancy votes, and fancy constituencies ? 

The Honour&ble Sir Nripendra Bircar :  I object to all these insinua-
tions in the question about fancy this and fancy that, and, if my 
Honourable friend will properly put thc question, I will answer him. 

Mr. I. latya,murti: There is no insinuation. In Madras, for 
example, they have suggested single transferable votes. I am asking 
whether the Government of India do not consider ilOIDe amount of 
uniformity neCl'ssary in the workin!!: of the various provincial frag,. 
chisell. 

The Honourable lir Nripendra Biroar : That is a matter for the 
CommitteI' to consider and uniformity is impossible, for conditions in 
the different provinces are absolutely different. 

Beth Govind Daa : Are Government aware that, as f8.l' as the 
Central Provinees Delimitation Committee is concerned and its work 
~s concerlled, there is great dissatisfaction felt by the northern dis-
tricts , 

'fbe HODOurabl, Sir NripeDdra Bircar: We have no specific 
knowlf'dge, but' WI' know this mnch that whatever is done will cause 
dissatisfaction to Rome part of t~e provinces. 

Mr. I. I&tyamurti: My qneRtion is this: do the Government of 
India propose at any t.ime to examine the proposals of these eommittees 
tyitb a. view to . testing their soundness, their p.racticability, and the.i.r 
l~ilit  to promote. the or i~  of emo~ ~p  ~ n titutions in tltis oun~ 
tTY, or do they propose to observe benevolen't neutrality in thel, 
matt.ers' "".' ",., .. :  '  " .' 
The Honourable Sir .ripendra stroar: Whether they ~n ~ opt 

an attitude of benevolent neutrality or malevolent neutl'alityor whether 
they win take up belligerent attitude are matters on which no ftnal 
decision has been arrived at. ' 

-, , 'Itr,' !I .• t a'utant ~ My qnest\oh' \va!( ;tltetber'tbis G6vetnment 
proposed to examine these variolls proposals of the provincial'· 'O~~ 
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mittees with a view to testing their soundness, practicability, and their 
:fI.thess ror democratic institutions : do they or do they not f 

"The Bonomble Sir Nripendra 8ircar: What the Government of 
India will do in the future is a matteI" about which there is at present no 
final decision. ' ' 

Mr. 8. 8a.tyamurti : Questions can be asked only about the future 
course ot' Gon'rnment action. 

:Mr. President (The Honourable Sir Abdur Rahim): The Chair 
thinks, the Honou.r~ble Member 11. an ~re  it :, ~ has liaid tQat l:I.e 
has not llrriyed at any decision. 

Mr. S. Satya.murti: I take it from you, Sir. 

UNST ARREDQUESTIONS AND ANSWERS. 

APPOINTMENT ot AsSAliESE IN CEBTAJN APPOINTMENTS IN THE CoMP'l'BOLLEB'S 
OmCE, AssAM. 

23. Srijnt N. O. B&rdaloi: (a) Will Government state whether the 
nUlllber of Ilppointments in the Comptroller's Office in Assam, ShilloDKo 
are filled up as follows ,  . 

ltind of _moe. 

(tj All-India Service. " 
(ii) Assistant accountoiRcers 
(iit') uperint~n ents and Senior 

No. 

2 
3 

HiDdua of Ben. 
p1f raoe molud· 
ilti Sylhet Bell· .... 00_ 

1 1 
3 Nil. 

Assistants 17 17 Nil. 
(i11) Divisional accountants 3  3 Nil. 
( 11) Clerks 112 90 22 
(vi) Typists and stenographers 4  3  1 
(vii) Record clerks 12 6  6 

(b) 18' it & fact that prior to 1929 Non-Bengali candidates had ~ 
p&>;s an office test whereas Bengali Hindus were exempted from pBNling 
that test f 

(0) Is it a fact thaI since 1929 recruitments are made direct without 
any test in the proportion of two Hindus and one Muhammadan , 

(d) Is it a fact that the number of Hindus in the Assam Valley 
Districts of Assameae race far out-number the Hindus of the Surma 
Valley who are Bengali. by raoe , 

(6) Will Government pleaae state how many .Aaiamese are there in 
the list given above awl how many HindUB of the Surma Valley .. 
appointed till now' 

.(f) Apart from the .tJ.India services, is it not the policy of Go,'el11-
. ment to distribute posts and preferments equitably among an communities 
and raees T 

(/1) Ia it a facrt, that thG seleeting oIfteel"s in theCcnaptroUer'lI Depart-
nl~ are 'twO ,Bengalis and an 'Anglo·Indian , 
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(k) Are Government aware of the fact that the Gauhati College and tJJ. 
Calcutta Colleges are turning out scores of .A.ssamese graduates every year, 
and that great diaoontent among Assamese youths for being deprived. O'f 
their legitimate shares in the pOBts of these lucrative Depa.rtmell1a is 
prevalent' Are Government prepared to re-shu.ftle the posts of these 
Departments and fix a. proportion of appointments to be i~n to the 
Assamese Etl.'c0rding to their wpulation in the Province , 

The Honourable Sir James Grigg: 1'he information is being obtained 
and will be laid on the table of the Honse in dne MU1'Se. 

PERIODICAL TRANSFER OF THE SUPERVISING OFFICULB IN THE MADRAS 

CUSTOMS HOUSE. 

24. Mr. B.  B. Varma: (a) Will .Government be pleased to I!Itate 
whether it is a fact that the present Assistant Collectors and Chief 
IDlipector of the Madras CustODlB House have been working in the l\Iaw:as 
Port for many years, and if so, will Government please state the number of 
years each official, referred to, has been working in the Port 1 

(b) Will Government be pleased to state whether it is a fact that the 
I!IUpervising officials of the Madras Customs House belong to all-India. cadre 
and are liable to transfer to other PortH , 

(c) Is it a fact that in the Salt Department 8JlUIlga.IDilld:.ed with Custom. 
recently, supervising officials are not posted continuously in the same 
st.ation for many years in public interest f 

(d) Will Government be pleased to state whether they are awa.rc that 
only two or t.hree sample packages of cement bags, importeJ fruits, etc., 
are reserved for weighing while the rest of the goods go uncheeked and, 
U the reply i:,: in the affirmative, are Government  aware tha.t; considerable 
custoDjS rey(mue is lost by this defectiMe pr!ooedure T 

(6) Do Government propose to arrange for pi!riodical transfer of the 
supervising officials posted to the Madras Customs House T 

Mr. A. B. Lloyd: (a) 'rhe t.wo ~istant Collectors have been "erv-
ing at Madras in their present capacity since 1927 and 1929, respectively. 
'1'he Chief Inspector hilS held his present appointment since 1921. 

(d) Only the Collector and thc A88istant Collectors, who are mem-
bers of t.he Imperial Customs Service, are liahle to transfer. One of 
the· present A88istant ,Collecto1'!l waR pl'omoted from 8 d8S!! II 8.ppoint-
ment -in' the Mach'ssCuStom HouHe and normallv Imcb arer.etained at 
the Port where they hllve served before such promotion. 

{d) Government. have no re880n to believe that the pJlOeedure 
adopted at Madras is defective or results in los~ of t'e'Venue. 

(c) and (8). Both in the Customs Department and i'n the Salt 
Departmentt1"8nsft'l'S art' effected only whmthey are in the public 
interest and not after any fixed periods. 

GamVANCJl:8 OF nu:B:U.FF ON nUl: nOlOU.Y, BuoDA AND I ~ INDIA 
.. . RAILWAY.' .' -

25. PuuIit .-n KriIha Dutv. Paliwal: (:5) I. it It . fact., that 
the relievinlZ' staff on the Bombay, Baroda and Central India Railway is 
s1lfficient only to cope with the cases of ordinary leave' 



(b) If the aDflwer to the above question be in tile a8ltmative, will 
~vernment plea. IIt8te what steps they intend to take to, ,remove the 
grIevances of the Bombay, Baroda and Central India Railway emploY"' 
with special reference to leave , 

(c) Is it further a fact that the Railway staff between Bayana-Agra 
eectjon, spe ial ~' at Fatehpur Sikri ... t4on, bad to be on duty more than 
84 hours a week, J f 00, do Government prOpOlie to take steps to stop 
thiH over-W<lrk , 

(d) Is it a fact that this Railway StaB gets no holiday either on. 
SuntlaYH or on any gazetted holiday , 

Mr. P. B. Bau: (a) and (b). Government have no information. 
The staff of the Bombay, Baroda and Central India Railway are not 
Government servants and the Agent is competent to deal with the 
matter. 

(c) and (d). Government have no information. The Hours of 
Employment Regulations are being introdueed on the Bombay, Baroda 
and Central India Railway with eBect from the 1st November, 1935, and 
any departure from t ~e Regulations thereafter will be investigated by 
the Supervisor of Railway Labour and brou ~ to the notice of Govel'D. 
mllnt. 

REFUSAL OF LEAVE TO THE RAILWA,Y STAn' OF THE MORA,DABA,D DIVISION. 

26. Pandit Sri Krialma. Datta Paliwal: (II) Is it a faet that 
the Railway Staff of thl' Moradabad Division is not granted leave when 
t e~' apph' for it , 

(h) Is it also a fact that they are not granted even C881lal leave , 

Mr. P. B. Bau: (a) and (b). GoY('rnment have no reason to 
believe that the facts are as stated. 

FREE QUA.RTERS 1I'OR THE COMMERCIAL STUF AT CERTAIN STATIONS IN THII 

MORA.DABAD DIVISION. 

27. Pandit Sri ltrialma. Datta PaJiwal: Will Government please 
~tat ' if it is a fact that the commercial stair /l,t eertain stations in the 
)ioradabad Division are not supplied with free quarters in prefereDce to 
the h'ansportation stail" Is it a fact that they too have to perform night 
duties, etc.' If 50, why are the former DOt supplied with free quarters , 
Mr. P. B. Bau : Government have no inf'ormation but havE' for-

warded a copy of the question to the Agent, Eut Indian Railway, to 
eonlilider whether any aetion is required. 

DInEBlllNCII INTHlil 8c.ALJ:s OF PAY OF THE GoODS CLBU ,UD BooKING 
CLDK. 

28. PaIldft IIrt KIUIma Datta PIltwIl: (II) Is it a fact that 
a difference in the scales of pay of the goods clerk and bQoJPIlI clerk has 
bt'eD enforced since the lit November, 1928, in favour of the former' If 
80, why' 

(b) Is there a diBereaoe in the ...te of pay of. the oIlee alerb ... 
the time clerk, whieh favoun t.e former t If 80, wily , 
L191LAD 0 
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, Mr. P.D.. .R&a': Government have no information. These ques-
oem have been left by them to the Agents of State-managed Railways to 
deal with. 

WANT or DlBEOT TRAIN CoNNECTION BETWEEN MUTTBA AND ALU,HABAD. 

29. Pandit Bri Krishna Dutta. Paliwal: (a) Is it a fact that 
tkere is no direct train connection between Mnttra and Allahabad, the two 
great cities of pilgrimage for Hindus? 

(b) Arc Government aware thalt on account ()f the insufficient lighting 
arrangements and very little interval between the two (Bombay, Baroda 
and Central India and Ea..'lt Indian Railways) night trains at the H&thrns 
Junction t.he passengers are put to very great inoonvenience 7 

(c) If the answer to the above two parts be in the affirmAtive, what 
step!' do Government propose to take to remove the grievances 1 

Mr. P. R. Rau: (a) YNL Throl1g'h trains between HowrRh Rnd 
Muttra Wl're run prior to 1st March, 1931, but the servia was i~

continued as the number of long distance passengers entraining and 
detraining at Muttra did not justify its ontinu~n e. The total nurulJeJ' 
of tickcts i~flue  from Allahabad to and via Muttra and to station'! in 
the AgJ'a RrCR and via for a period of twelve IDiO'Dths ending .Tune, 1934, 
averaged 29 per day. 

(b) and (c). The Agent states that the station is lit by four high 
}lower lamps and nineteen ordinary platform lamps and that he has not 
been able to trace any complaints regarding the lighting arrangements 
at the station. He is, howcver, having the matter looked into further to 
see if there are any grounds for complaint. 

The interval between the arrival of the East Indian Railway's 
train and the departure of the Bombay, Baroda and Central India 
Railway's train is 21 minutes. This does not appear to be inadequate. 

REBATE ALLOWED BY THE, LEADING SHIPPING COMPANIES FOR PASSAGES TO 

EUROPE FOR RAILWAY SERVANTS. 

30. Mr. V. V. Girl: (a) Will Government be pleasod to state 
whether it is /l fact that several shipping companieli allow 11. rebate of 
ahout ;; per cent. on the passages for railway servants T If not, will 
Government "tate the exact amount of rebate allowed by lea iD~ com-
panies for passages to Europe , 

(7) \ Is it It filet that the Railway Board uAed to deduct rebate amounts 
from the passage money allowed to railway offict'rs or officials t'ntitled to 
the Lee Concessions up to August, 1934 T 

(r) Will Government plrllsr state fhr amounts credited torail a~ 
rnenne8 on ellch State-owned Railway in regard to rebates Rllowed on 
passage mOllfl~' from. the time :'the: Lee O. l~OD  were IItnetioned ? 

• (d) will Gm,,.t'nmnnt stllte wht'ther it i"l 8 fact that the Rai 'lt ~ 
1108rd hllve deci.ded to allow raihvllY o1fiC'illls to pocket rebat.{'s on p/lSsRge 
money allowed under the I..ee Concessions and, if so, will Government he 
~ to ~at.e the aCtual loss uffe~  on each Clus I Railway by allowillg 
thIS concessIOn oveor aud above the actual,!'ftSt, of passages 7 . 



, .1Ir •. P. :&. Ball: (IJ) Government nnderlltandthat .&«)meshippiDg 
«»mpameagrant .a rebate on ,paasagea booked by railway aervanta 
whether at their own. expenae or as part of the Lee Concessions. Gov-
ernment are Dota'Ware of the eXact amount in all caBeR. 

(b), (c) and (d). These rebates were not, so far as Government is 
aware, credited to railway revenues. Originally they were credited to 
the passage accounts of the ofBcers concerned ; 'later' it was decided that 
the rebates, when allowed by the companies, may be received by the 
omcers in cash. This decision did Dot ultimately make . any difference 
so far as railway revenues were concerned; but the whole question of 
whether such rebates should be brought into the Govt'l'Dment accounts 
'at all and, if so, how they are to be accounted for, is being recomlidered. 

FREIGHT CHARGED ON CERTAIN CLASSES of 00008. 

31. l'4. V. V. Girl: Will Government be plcasl}(} to 8tl1to 
the freight charged 011 goods lfl~ine  under several cl88f\B8 of general 
goods classification on eACh ClaRR I R.ail a~'. within the minima and 
maxima prescribed by the RaHway Board , 

l'tIr. P. B. R&u : For the purpmle of freight rates, commodities are 
placed in ten different classes, I attach a atatetnent giving the maximum 
and minimum rates per maund per mile for each claRS. 

Within the maxima and minima, Railway Administrations are em-
powered to quote such rates as circumstances require. The rates 
actually charged are notified by the different Railway Administrations in 
'their Goods Tarifts. 

8tatnnent. 

CI_. Minimum. Maximum. 

Pie. Pie. 

I ·10 ·38 

2 ·10 ·42 

3 ·1116 ·58 

4 ·166 ·62 

6 -166 ·77 

6 ·166 ·sa 
7 ·166 '96 

iii ·166 Hl4 

9 ·166 1·26 

10 ·166 1·87 

CoST 0., REPAtB AND MAINTENANCE INCURRED ON RoLLING STOOK ON 

R.Ur,WAYS. 

32. Mr. V.  V. Girl: Will Government he pleased to Ittate 
the ~"'erll e cost of repair and maintenanee incurred on, f>aeh unit or 
rolling stock ~on emfle  in 1933-34 and 1934-35 on each Clallll I Railway' 

Mr. P. R. Rau :  I am unable to understand t.he Honourable 
Member's que&tion. Condemned rolling stoek is uaually broken up· and 

L192LAD ell 
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&erviceable material obtained therefrom is again used. The reJQinder 
is sold as scrap. No cost is iDeurred on repair and maintenance on the .. 

OUTPUT CAPACITY OF THE TATANAGAB ~  WOBl(SHOPS AND O ~ 
WORKSHOPS FOB MANUFACTURE OF CABBIAGE AND WAGON UNDEB-

FRAMES. 

33. Mr. V.  V. Girl: Will Government be pleaf;e<l to state 
the maximum output capacity of the Tatanagar Railway Workshops and 
other workshopl!i owned by Gov-!l'llment for manufacture of carriage and 
wagon undE'r·frames T 
Mr. P. R. Rau : The capacity of the Taianagar Workshops per 

anDum is 550 I. R. S. Broad Gauge 68'-0" Bogie under-frames or 2,200 
I. H. S. Broad Gauge 4-wheeled wagon under-frames. 

The only other Railway Workshop undertaking the manufacture of 
under-frames is the Ajmer Workshop of the Bombay, Baroda and Central 
India Railway. Its annual capaeity is 75 Metre Gauge Bogie carriage 
under-frames plus 800 Metre Gauge 4-wheeled wagon under-frames. 

MANUFACTURE OF LOCOMOTIVE BOILERS IN HAlLWAY WORKSHOPS. 

34. Mr. V. V. Girl : Is it a fact that locomotive boilers used to be 
manufactured in several railway workshops, and if so, will Government 
pleaHe state the difference in cost in manufacture in railway workshops 
and outside T 
Mr. P. R. Rau :  T helieve that many years ago locomotive boilers 

used to be manufactured in one or two of the railway workshops : at 
present the only workshop that undertakes the manufacture is the 
Bombll,Y, Baroda and Central India Railway Worksho.p at Ajmer. I am 
endeavouring to obtain the cost of manufacture at Ajmer and the ~ost 
of purchase of a similar boiler from outside. I shall lay a statement on 
the table later. 

INTEREST ALLOWED ON PROVIDENT FUND DEPOSITS OF RAILWAY SERVANTS. 

35. Mr. V. V. Girl: Will Government be pleastl!l to Fltate 
t.hp IH'tual interest allowed on the Provident Fund assets of the railway 
8e1"\'lIntl-l in the last ten years , 

Mr. P. R. Ra.u : A stlljf'mtm1 s ) in~ the Tilt!' of interest allowed 
on all provident fund deposits (including deposits of servants of State-
maJ!laged Railways) for the last ten years is attached. Servants of the 
Assam Bengal, -Bombay, Baroda and Central India, Bengal Nagpur, 
Madra2 and Southern Mahratta and South Indian Railways have also, 
eluring the period in qusetion, been allowed the same rates. 

Y t'U. 
1926.27 

1927·28 .. 

1H8·29 .• 
1929·30 .. 
1930·31 .. 
1981·32 .. 
1932-33 .. 

1938·34 .. 

18M-lI3 " 
1836-H •. .. 

Rate of interest. 

51% 
41% 
4f% 
41% 
6% 
5% 
5·250", 
IH~  

5·13% 
6% 



UNBTARBED QUB8TI()NS AND ANSWERS. 

INl'EBliIM' Al.l.9WBD tKCA:LcUU'mfG (loloOlUTUION V . I~ ' 'PmlSIti!ts. 

86. 1&. V.. V. Qiri:. Will Government be pl"ased to.t ~ 
tae amount of inteMilt allowed. in eakulating commutation value of pen~' 
tiilllfj I(>ach year BiBee 1921 ill ·regard to Government pelUlions , 

The Honourable" .1 .... Grin' : Allt8tement islakl on the table. 

Statemem. 

For applicatioDti made in India. For applioatioDtimade in the United 
KJosdom. 

----------------------._ .•. __ .... _--.. _._---

Period. 

:from the let January, 1921 to the 
13th June. 1921. 

l'th June. 1921 to the Slet March. 
1927. 

lit April. 1927 to the 3rd Deoem-
her,I928. 

" 

Rate 
of 

intereet. 

I 

Period. 

31 per cent. I From the lIt January, 1921 to 
per annum. the I'th January. JOU. 

III per cent. I .16th January, 19M to the 18th 
per annum. I March. 1927. . 

'I per oent. " 17th March, 1927 to the 3rei 
per annllJll. Deoemher, 1928. 

! 

t • 

Rate 
of 

intereat. 

8 per oent. 
per annum. 

lSi per oeat. 
praaaum. 

'f per oent. 
peraanum. 

For oflioera of Aalatlo domioile. For other oflloel'll. 

From the "h Deoemher. 1928 to 
the 311t March. 1930. 

• 
lAApril, 1930 to the Slit July. 
1933. 

l.~~. 1933 to tbe Il1th Sep-
,  ; .1934,. . 

1M:s.piembei. 19M 0IlWMIdII .• 

RaM 
of 

intereat. 

'I per oent. 
per annum . 

15 peroent. 
per annum. 

'1 per oent. 
perlimlum. 

'tperCll!llt. 
per aanUM. 

Period, Ia: 
I interNt. 

From the "h Deoember. 1928 'f per oent, 
to the 3llt Karch. 1930, per aanUJD. 

lit A.pril. 1930 to the 31_ 6 per oent, 
Kay. 1933. i per _um, 
lat June, 1933 to tbe 15th I 4.i per cent. 
J!dy. 19M. per A1Il'Ium. 

I 
11th July, 19M OIl.-ani, .. 1'1,. ... · 

. per uanurn. 

ADDITIONAL APPOINTMENTS AND RETBENOHED EMPLOYEES OK STA.ft 

1 RA.ILWAY8, 

87. MJ'. V. V. CIJrI: (a) Will Gove1'llment be )¥taeJ to state 
the number of additional appointmt'nts of officers on aU State-owned e. 
J RRilways after retrenchment campaign of 1931 T 

(b) Will Government be pleased to state the number of retrenched 
pt!raons taken back into service on old scales and on leuer paid lleales of 
pay, rt'Jlpf'ctively, on elU'h Claaa J Railway since 14th July, 1931 , 

(c) Will ~vernment be pleased to state the number of retrenched 
emploYeefi now on the waiting list of each Class J Railway' 
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Mr. P. Bo. Ban: (a) I would invite the Honourable Member's au'n-
Hon to the statement showing the number of ll poin~ments created and 
vacancies which oecurred among officers of gazetted rank on 3tate Rnil-
ways and of corresponding rank on Companies Railways which appear! 
88 appendix f G 'to Volttme I of the Annua.l Report by the Railway Board 
on Indian Railways, for 1931-32, 1932-38 Uld 1938-34-

(b) and (c). The &\rallable information is contained in the IItate· 
men t laid on the table of the House on the 2nd September, 1935, .in conne.c· 
timl with starred question No. 158 asked by Mr. V. V. Giri on the 12th 
February, 1935. All persons who were originally appointed before the 
16th July, 1931, were, when re-employed after retrenchment in accord· 
ance with the existing orders, eligible for the old scales of pay. 

MOTOR BUSES RUN BY THE RAILWAYS. 

38. Mr. V.  V. Girt: Will Government be pleased to state 
the number of motor buses run by the Railways under the provisions: of 
the Indiall Hailways (Amendment) Act of 1934 T 

Mr. P. R. Rau : None. 

CoNSTITUTION OF A JOINT STANDING MACHINERY ON RAILWAYS • 

.a9. 1rIr. V.  V. Girt: Will Government bepla8.sed· to staie 
when they propose to arrive at a decision regarding the constitution of 
8 Joint Standing Machinery on Railways as recommerided by the Whitley 
Commission and demanded by the All-India Rail wa ymen 's Federation, and 
will Government be pleased to state whether they propose to inform the 
said Federation about the draft propOllals before coming to a final 
decision Y .. 

Mr. P. R. Rau : The matter is still under consideration. 

AMOUNT CREDITED TO RAILWAY REVENUES UNDER FINIS, 'FORFEITUli:g OF 

PROVIDENT FUND, ETC", AND INCOME AND DISBU:aSElIrENTS 01' 'THE STu.r 
13ENEFIT FUND OF EACH RAILWAY. 

40. Mr. V. V. Giri: Will Government' be pleased to . lay . ~ . the 
table a statement showing the sums erl'diteo. t{) Railway Revenues under 
ftnell, fm'f('itnrf' of the Providf'llt Fund Bonus,: etc., during ~ , 1932,'U33 
ana 11)34 on f'al'h [,Jllss I Railway, Ilno. n statement showing the income and 
di1'!bursements of the Stall' BeBtlfit F'l:lttd ef ~ -ClftflS I-R.ailway -during 
the ABle years f 

Mr. P. R. Rau : Four statemerit.o; showing the tranRllctions of the 
Fmc }4'nnds!Stait BenefltFunds :on CIals I Railwi&'s,'·'dui'ing"·\the years 
1931 to 1934, are attached. 
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UNBTABBBD QUESTIONS A,ND USWJ:B8. 631 

SorAn TO lULBIODlT 11IE HOUBS OF EMPLOYMENT REGULATIONS ON THB 

MADlU.S AND SoUTHBRN M.A.s&A.TTA AND TO BollBAY. lU.BODA .AND 
CJi:N'l'I4L INDIA RAILWAYS. 

41. Mr. V. V. GiH: Will GoverJlment be pleased to state 
the number of additional staff required and proposed to be appointed to 
implement the Hours of Employment Regulations on the Madras antI 
Southern Mahratta and the Bombay, Baroda and Central.India Railways' 

MI'. P. R. Rau: The Agents, Madras and Sout.hern Mabrntta and 
Bombay, Bar()da and Oentrallndia Railways, reportt a~ the Dumber of 
additional staff ~ uire  to implement the Hours of Employment R~p

lations on t.heir railways is approximately 421 and 581, l'espectively. 

TRANSFBR Q}' THE MANAGBM&NT OF THE COMPANY-KANAGED HAlLWAYS. 

42. Mr. ... .. V. Girt: Will Government be plea3ed to state 
whl'ther Rny steps are being taken to transfer the management of all 
C!Jmpany-managed Railways, to facilitate Ilmllijrllmation of Railways a' 
l't'eommt'nded by Pope Committee? If not,whynot f 

Mr. P. R. Rau : Such trltnsfer (,,all only IJe lI ~e at the terminatiou 
of existing contracts j ot er i~e. by private negotiation outside the COD-
tracts which may be very expf.'rurive. The quf'Sfion raisa! by Mr. Pope 
~  however. receh'ing atte~tion. 

REPORT ON THE QUESTION OF THE MANUFACTURE OF LoCOMOTIVES IN 

RAILWAY WOBX81l0PS IN bTDIA. ' 

43. Mr. V. V. Girl : Will Government be pleaaed ,to lay on the 
table a copy of the Report of Enquiry into the question of locomotive 
liIanufactul"e in railway workshops in India ,,' " 

Mr. P. R. Ra.u : A memorandum on the 'subject is being prepared 
a.ud will. be placed before the Ht.rm ~np  Filla,n eOonullit~ti fOl';;~l a . 
u early as possible. '  "  . 

.l R~  DI8C,B.AlWED ON riI I l ~  GAQUNDB ~R u. . 

44. Mr,. V.'. ,V. Girl: Will GnveJ;'nment be pleased to state 
the. number of p~r OD  4iRcharged on d.i.scipJinary ,roun ~ on each Class r 
&l1lway smce tbe New Discharge aud DlSlnisR8 Rule8 of 19aO weJ'e 
introduced1:" '" 

: "Mt: P. It. Rau ': Govel11luetit have no inte>rmation and consider that 
the collecti()n of the intormatioti r<>quir·.'d will in\'oh'e an amount 0' time 
and trouble unlikely to be justified by results. 

PROPOSED R I ~  LINE }'ROM 8YLHET TO CHHAUK. ,. 
," - •  , '., '  . 1" 

46. Mr. Buauta Kam&r Du : With rrtfnenee to the an" er~ given 
on ht>htllif fYf'6<mrnmentto starred question o~ 629, asked on the 25th 
Fehruary laAt, will Government be pleaaed tOltate if any. roepol't haa been 
~ul.nn ~~e  ,+fter U,te investigation un e~ ~n regarding t ~, proposed rail-
way hue from fJjlhet th Cflbatak as a, pan of the t ~ Chhatll.k. 

~t ia at project T {f80, \9f!atfs the purport of 'the rt'~rt and what 
," " .-: "t, ;  , : 
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action, if any, -do Governmeftt and the Rail"lh.yDepartment propose td 
'take to opett the line':&8 . early as pouible f' ,  ,  : 

Mr. P. II ltau : A project estimate prepared by the R8.ilway Ad-
miniatratioa Baa, been reeeived' ,and. is under -exat)ination l1Y tn, RAilway 
Board. 

CoVERED AND RAISED PLATFORMS POR IMPORTANT STATIONS ON THE AsSAil 

BENGAL RAILWAY. 

46. Mr; Ba.£ra.nt& It'Dlll&r Daa ~ (a) wm Government be pleased 
to stote if Ii copy of starred (}uestion No. 531, answered On the 25th Feb-
rllal·Y. 19:15, regarding covered and high level platfonns for important 
stutions on the Assam Bpngal Railway was sent to the Railway Company T 
If so, what reply have Government received from them' 

(b) Are <ffl.\rernment aware tha.t the Assai» 'Bengal Jlailway is now 
building a new station at Sylhet and that no arrangement f()r a high level 
platform and a oovering for the station has been made' If so, are 
Government prepared to considt'r the desirability of aaking the Assam 
Bengal Railway t.o provide a high level platform and a covering for the 
new stat.ion at Sylhet' 

Mr. P. :8.. Bau: (a) Yes. Government cJOInSider that. Agents of 
Railways I8Il'e in the 00&1, position to decide on the distribution of funWJ 
allotted to their railways for t.hiR purpose. Hence no reply was wed: 
for. 

(b) Governmpnt are aware of the proposal to build a new station at 
Sylhet, but are not aware of the detail!!. The matter has been brought to 
the notioe of the .Agent. 

PROVISION OJ' ADDITIONAL OPBNING! IN THE EMJIANKlOINT noll 

F'DCHUGANJ TO BYLHBT BAzAR. 

47. Mr. Baaa.nta Kumar Du : With reference to starred questiO'ft 
No. 797. asked on the 11th March last, on the Repottof the AssaM 
Flood l'~n uir  Committee, will Government be pleased to state if they 
have now received any inf(lrmation from the AMam Bengal Railwny 
authorities as to what Rteps they have ~n or propose .~ take to give 
effect to the recommendll.tions of the Committee for proviaing additional 
openingf; in the embankment from Fenchuganj to Sylhet Bazar ,  , 

Mr. P. R. Rau : The informAtion required was placed on the tabU! 
Gf the nous!' on the 3rd April, 1935, and will be found oa page 3518, 
Volume IV, No.5, of the Debates of the Assembly. 

EFFECT8 OF THE IMPORT OF BURMA. RICE IN INnIA. 

48. Mr. Baaanta Kumar Du : (a) Are Government aware that the 
import of Burma riee in India tends to keep down t~ price of paddy in 
Indill.. specially in AMam and Bel\lnll, ud offers aeriOO8 competition to 
the hUllkinp: indWitry in those parts of India' 

(b) Are Government aware that in Asaaa ~  Bengal and other 
parts of India, ,vhflre paddy ill the staple product, huaking by hand i. 
one of thf' ~ ief eottagt' indu!ltries carried on by the poorest se ~on of the 
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community and that tile import of Burma mill rice reduces the price of 
rice so low that it becomes no longer profitable for them to husk rice for 
sale with ·'the consequence that they are thrown out of employment , 

(c) Is there any proposal to admit Burma rice into India duty-free, 
Rfter the separation of Burma, in exchange for free admiBsion into Burma 
of Indian products such as tea, etc. T 

(d) Have Government taken into consideration the desirability of 
preserving the independence of the Indian Legislature as to the fiscal 
policy to be adopted after Burma is separated from India, specially it.s 
freedom to aft'ord protection to the Indian products and Indian husking 
industry' If ll/OIt, are Government prepared to preliis this matt&- upon 
the IItt!'ntion of His Majesty's Government in England' 

(e) Do Government propose to take into consideration thll desirability 
of leaving the question of such reciprocal engagement to he negotiated 
with the future Federal Government' 

(f) In case it is fOWld desinahle to conclude such agreetnllnts imme-
dillt!'ly on the separation of Burmn, will Government consult the opinion 
of the Assembly first before coming to any final decision T 

The Honourable Sir Muhammad Zafrulla.h J[h&D : (a) and (b). Gov-
ernment have no reason to believe thllt tho poRition i.e as stated by the 
Honourable Member. 1'hey undero1l8nd that di:fferent varieties of Beugal 
rice invariably fetch a higher price in Caleuttu than the imported Burma 
rice. 

(c) The Honourable Member's at.tention is invited to Article 3 of 
thp Provisional Draft of India and Burma Trade Regulation Order recently 
published in the White Paper on the Trade RlId Immigration Relations 
between India and Burma after separation of Burma. 

(d) The UJlswer to the tiNt part of the question is in the affirmat.ive. 
The second part does not arise. 

(e) This Illattl'r iN alr!'8(ly provided for in the new Government of 
India Act. 

(f) The Honollrable M!.'mbf'r'" att.ention il:l inv1tetl to the reply 
given to parts (c) Rnd (d) of Mr. Slttyamurti's starred question No. 143, 

ESTABLISHMENT OF A HIOH COUR.T FOR. ASSAM. 

49. Sri.1ut 5. a. Bardaloi: (a) In view of the fact that Assam has 
been made an autolJio.mous Province, will Government state whether _ 
High Court will be established in that Provinee T 

(b) Do Government pr()pOse to place the proposal for a High 
Court in Assam before the Subvention Committee T If not, why not' 

Th' Honourable Iir 811117 0raIk: (tJ) There is DO'sueh intention 
at present. 

(b) Does not arise. 

EsTABLlSHKENT OJ' A UNIVUSITY AT GAUJUTI. 

50. BrJjut •. O . .......aoi: (.) Are GoverHif.nt &1Vare' thllt the 
twtabliahment of a University at Gaubati was .tI'oDJ'ly recommended by 
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the Royal CommiMwn presided over.by. Sir Michael Sadler, on tbeground 
that Assameseculture and civiliaation required the establishmeBt of such 
a University Y JI' 

(b) Is ita faetthat the late Sir Ashntoah. M ukerjee, and eminent 
educationist and a. member of that Commission, heartily , supported thc pro-
posal and stated that the Gauhati College with the hlocks of compact 
boarding housps, an excellent laboratory and a library attached, makes it 
possible to convert the same into a residential University 7 

(c) Do Government propose to place the propollAl before the Sub-
vention Oonunittee Y 

Bir Girja Bha.nka.r Bajpa.i: (a) and (b). 'l'hf' Calcutta University 
Commission (of which the late Sir Ashutosh Mukerjee was a member) 
did not recommend the ernat.ion of a separate University for AR.<mm at 
any specified period but express(.-d the opinion tbe:t Go.uha.ti might rightly 
aim at becoming a seat of a Uni vcr"ity at some future date. 

(c) It will be for the ~m Government to plead its own case at 
the Financial Enquiry. 

GRIEVANCES OF THE PASSENEGERS AT GHUTKU STATION ON THE BENGAL 

NAGPUR RAILWAY. 

51. Seth Sheodaaa :Daga: (a) Is it a fact that Ghutku Station on 
B('l1gal Nagpur R&ilway, a B Class Station, is open for passengers' traffic 
since its opening, i.e., about] 892 ? 

(b) Is it a fact that at night, two Up and Down trains are hulting 
there 7 

(r) I" it a fact that thp said station is about. three quarters of a mile 
away from the town and is surrounded by fields' 

(d) Is it a fact that, F!ince the demolition of the old station, i.e .• 2.1 
years J:nst, only a temporary shed with tin roofing is erected, and the 
waiting room is open from three sides f 

(e) If the reply to part (d) be in affirmative, are Government aware 
that it is very much troublesome and inconvenient all round the year for 
the pntisengers, i.e., in summer noon on account of the hot wind and roofing, 
in the rainy se8.ElOn on acoo'llnt of the showers ooIning in, and in winter 
nights on account of the chilly cold weather' 

(f) Are Government aware that the platform of the said litation is 
so tow that it is very troublesome and risky· foOl' passengers tu get in and 
out of t ~ train , 

. (y) .. Are Government prepared f() get the said grievanef's of the 
pa.Mengerll with regard to the 8tation waiting room and platform redressed 
by the railway authorities concerned , 

Mr P. B.. Bau : G ')vernnl~nt oob81d,er tlult tkese matteri .re best 
left to the Advisory Committee. The Agent's attent.ion has, however, 
been drawn to the question. 

VACANCIES IN THE ENGINEERING DEPARTMENT OJ' THE GREAT INDIAN 

PENINI'IU'LA RAiLWAY. 

52. Khan8lJrlb .--.b8idcHq1le li, baa,~ (ta) b it • 'a"t that 
t e~ were aevezoal permanent vaeaneies in the pennlUlent subordinate eadre 



oJ: ,the Engineering Depanment of the Great Indian Peninsak R&ilway 
and that these have been recently surrendered f If &0, how.many, and for 
bow maJilYYea,rs .were f; ~e kept unfilled , 

(b) Is it a fact that while permanent vacancies were kept un611ed, 
sevllral subor~tea have been reta.j..ned on, t ~ te~rar,  cadre chaqeable 
to ' u~p SWp ,Re v~nue Grant for a number of years, and that these men 
lire not engaged for a particular capital work and have been retained 
during the period .whf'n thf' railways a ~ plUlSed through a finnnciul 
crisis T Why have they not been oonfirmed in suitable unfilled p~nna
nent vllcauries and· their temporary posta abolished. i l t~  of KUrrender-
ing permanent posts t· 

(c) Is it 8 fact tha.t the recent policy of thf' Chief Engineer, Grt'at 
Indian Peninsula Railway, is not to fill up vacancies above Rs. 300 per 
month for technical men drawinlr old seales ·of pay, wit.h the exception of 
Permanent Way, Bridge and Signal and Interlo in~ Inspectors, thus 
d!:priving the Inspect.or of Works, Supervisors, Head DraftRmen, Surveyors 
and Draftsmen, of all chances of promotion , 

(d) Is it true that in the Mechanical Department, Transportation 
Department and Traffic Department, there are graded posts of Rs. 240-
800, Rs. 300---.375, Rs. 375---450, Rs. 450-550, Rs. 550-650 on the 
permanent subordinate cadrll while in the Engineering Department techni· 
cal Rtatr except for P. W. Is. and Bridge, Signal and Interlocking Inspectors 
have n() chr,nc£' of promotion beyond Re. 300, although they are ont.itlec1 to 
the old Reales of pay' 

(e) Is it true that when superior service officers go on Home leave, 
t.heir imm.ediate subordinates on the subordinate ,cadre are not given. R 
chanee to art in their plae.es, although these subordinates may be fully 
qualified to take IIp t.heir posts , 

Mr P. R. Rau :  I am obtllining the info1"Dl&tion and will lay Ii 
reply on th£' tllble of the House in due course. 

MAIL SoRTERS IN EAST BENGAL AND AsSAM. 

53. Srijut N. O. Bardaloi: (a) Will Government stat., how many 
r.anrlirlat(>!1 passed the departmE'ntal compf'titive test. held in 1929·30 for 
mail sort.ers' appointmenbil from East Bengal and Assam , 

(b) W 8'1 any warning given to these persons that revised ra~ for 
pay of the posts for which they 'Were candidates WII.'I under ~on i r . 

tion' 
(0) Were tn£' above persons approved candidates for appointment a8 

80rterij in the "  S  " division' 

. (d) Is it Il fact that the passed candidates were appointed .. reserve 
sortel"!3 in t.he grade Rs. 40-5-140 in 1930 , 

(e) If! it 1\ fact that in spite of there being many vncllnlJi(>N in the 
list of reJiel·Vtl sorters' posts many of the appointt'ri candidatc;j were 
relievel1 of their posts on the 31st Deeflmber, 1930 , 

, (f) Wfre there fourteen posts vacant before the 16th J'uJv, 1931, 
when the abovll were stiJl unemployed' " 

(0) Is it fI fact that those pel'flons werfl emplo~'  1n ]93:1 lind 1984 
-but in 8 lower grade , 
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(If,) Wilt Government refer to the Director Genem's special gene-
ral Circular No. 87, dated 11th March, 1935 , 
(i) Are Government prepared to place the persons ~ferre  to above 

in tho old time acale of pay of Be. 4.0-5-140 , 

The Honourable Mr. D. G. Mitchell: (a) to (i). Information has 
been called for and a reply will be placed on the table of the House in 
due course. 

PRODUCTION 01' QUININE AND CINCHONA. 

54. Srijut •. O. Bardaloi: (a) Will Government please sta.te what 
quuntitieR of quinine and cinchona are produced in India thl"of)ugh Gov-
e1'llment ngeu(·y and what quantities through private ngt'ncies f 

(1») Will Government please state what amollnt of profit GovarD-
ment usually make by the sale of quinine , 

(0) At what price are quinine and cinchona !lOld to JJocal Bonrd 
and Distrillt Board Dispensaries , 

(d) At what price can Government supply quinine if they forego the 
profit made from the sale of quinine , 

Sir Girja Shankar Bajpai: (a) A statement showing the quantity 
of quinille and cinchona febrifuge produced at Government factories on 
belllllf of the Government of India and the Governments of Madras and 
Bengal in the years 1931-32 to 1933-34 is laid on the table. Government 
have no information regarding production through private a en ie~. 

( b) alld (d). Including overhead charges and interest on the reserve 
of 1 f)O,OOO lbs. maintained by them, it is doubtful whether the Government 
of Iu(lin make any profit at the price at which they supply quinine to 
Local Goverumenta. 

l c) H~. 18 per lb. for quinine sulphate and lUi. 9 per lb. for cind.()1l8 
febrifugt' (powder). 

Production (U Oot'rrf'ment rt lrie~ of quinin. sulphate and cincho"a febrifuge duri"g the "eMil 
1931·62 101963'01. 
11131·32. 

Quinine Cinohon& 
Sulphate. febrifuge. 
Ibs. lbs. 

Govemment of India 1,536·4 459·3 
Govemment of Madra. .. 22,307 9,084 
Govemm('nt of Bengal .. 43,534 13,079 

67,377·4 22,622'3 

1932·33. 

Govpmmpnt of India 3,9S1 2,00. 
Govemment of Mwu .. 28,153 10,993 
Government of Bengal .. 42,239 22,70&9 

69,313 36,,.6 

1933·34. 

Government of India 5,739'8 3.3M 
Govemment of I&,drU •. 22,716 13,141 
Government of Beugr.l ., 46,7i8 26,129 

74,183'8 41," 



-
PuPONDUAlfCB 011 Mu8UJl EX'llL\-DEPAaTIUlJIT.A.L SUB-PosTJlASTBBB IN 

AOBA. 

55. Bhf,i Pa.rma Band.: Is it a fact that out of eight permanent 
~ ra Departmental Sub-Postmasters seven are Muhammadans in the Agl'a 
Town' If so, w]uit· is the reason for such an abnol'lIlal heavy propor-
tiQn of the minority community aDd who is respontlible for-thia f 

'I'he BOIlOurable .r~ D. G. IlitchelJ : As regards the first part, Gov-
ernment have no information: 

As regards the second part, the Honourable ME'mber is referred tv the 
reply gil'en to his own unRtal"l'edquestioJi No. 81 in thm H01lBC on the 
22ml J."E'uruary, 1935. 

INCREASE IN TBl!l,PBOl'ORTION o:r MUSLIM CANDIDATES ON THE WAITING LIST 
OF INFERIOR CADRE IN THE AOBA PoST OnICE. 

56, Bbai P&l'III& BUId : Is it a fact that during the tenut'c of the 
pf ~ ellt PO'itmaster at Agra the proportion of Muhammadan candidates 
on the 'waiting li.l;t of inferior cadre has eonsiderably increased specially 
since thf' officiating Hppointment of tht' Muhammadan Town Inspector' 

The Honoura.ble Mr, D. G. Mitchell: Government have no informa-
tion find do not propose to call for it as the waiting list has nothing to do 
with the aetual recruitment. A copy of the question and this rep!y is, 
however, being sent to the Director General of Posts and Telegraphll, who 
is t'ompetent to deal with ti.le matter. 

APPOINTH.ENTS OF EMPLOYMENT OFFICERS ON STATE RAILWAYS. 

57. Mr. V.  V. Girl: (a) Will GoverDlllent be pleased to stato if 
appointment~ of Employment Oftlee1'8 have been mllde in aertain Gpa~  

ments of the StatE: Railways in aeeordanee with the recommendatioDi 
()f the Whitlf:'Y Commission T 

(b) If t.he reply to part (a) be in the affirmative, will Hovernme~t 

be pleased to state the qualifications of the pe1'801l8 ncruited for the 
posts and the duties allotted to them , 

(c) Will GQvernment be pleased to state if the employee!! in the 
Hiectricill Dc'pllrtment of the E88t Indian Railway ~et the advantngc of 
the flPrYieel!l of I"uch Employment Officers' 

(d) If tht> reply to part (c) be in the negative, will Govm·nment be 
pleased to stlite how the grievances of the staB' jn t.he 8flid uepllrtment 
are E'nquired into lind the establishment matters dealt with , 

(6) II tbe refJly to part (c) be in the affirmativE', will Government 
be pleul>Cd to state if there i8 any Employment Officer partirulal'1y for 
this department and if so, where he is poeted f 

Mr. P. B. Ban: (a) YeR. 
( b) Full details of the reasons for aanctioning these p08ta are ('.on· 

taiued ill a memorandum placed before the Standing Finance Committee 
for UailwllYs on the 2nd February, 1934, which will be found on pagel! 
17-1[j of Volume :x, No. 6, of their proeeedingl, to which I woald refer 
the Houourable Member. J 

L192LAD D 
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(c), (d) and (6). I have called for information and will lay a reply-
on the table of the House in due COUJ'lle. 

PROCEDURE FOLLOWED IN FILLING UP OF VACANCIES IN THE EutCTRICAL 

DEPARTMENT ON THE EAST lNDIAN RAILWAY. 

(lS. Mr. V. V. Girl : Will Government be pleased to state' the 
prooedul'e followed in the Electrical DepartIMnt Oll the-&&at Indian 
Railway tu fill up vacancies in the higher grades of the supervising BUb-
ordiuate stair '/ 

Mr. P. B.. Rau :  I have called for the information and will place it 
on the table of the House when received. 

RKPaESENTATlON OF THE STAFF IN THE ELECTlUCAL DlIPARTKENT OJ' THE 

EAST INDIAN &ILWAY IN THE WELFARE CollMITTEE. 

59. Mr. V. V. GiIi : Will Government be pleued to sta.t4t. whether 
the staff in the Electrical Depa.rtment of the East Indian Hailway have 
got any reprtlSentation in the Welfare Committee 1 If so, whether the 
delegate is elected by the staff or nominated by tho Administration Y 

Mr. P. B.. Bau : 'l'he available information is given in the doc\UIlents 
placed in the Library of the House in connection with unstarred qucstio'l 
No.7 asked on the 5th February, 1935. 

REDUCTION OF PAY OF GRADUATES IN COMMEROE IN THE POSTS .AND 

TELEGRAPHS DEPARTMENT. 

60. Mr. V. V. Giri: (a) Is it not a fact that the Government of 
India. Industries and Labour, Posts and Telegrapha Branch, in tht'ir 
MelQOl'8udum No. 74-Est .• AI28, dated 19th September, 1930, l'ecognised 
g,.'aduatoslillld under-graduates in Commerce as equh·alcnt 1.0 gl'aduatc& 
and under·grliduates in Arts and Science? 

(b) Is it not a fact tb.at before the issue of the abov,~ orders emain 
gl'aduates Imd under.graduates in Commerce were :\(·tuaIly recruited in 
the PORtal Depurlm('nt on a higher starting pay allowed to ra ua~ 

nnd uuder-gl'urluutes in Arts and Science at that time, find that they 
were allowed to draw that higher rate of paylor several years Y 

(c) If; it not tne strict principle of the Government of India 1)ot to 
reduco the poy of an official which he was allowed to draw on the renson-
able belid that ht, '",ail entitled to it , 

«(f) If the replies to parts (a) to (c) above he in the uffirmative, 
how is it that the pay of graduates and under·graduutes in Commerce 
who were l'llcMlited on A higher starting pay was redu(wd after several 
years with retl'ospective eifect to the minimum '.Itart ll~ pay allowed to 
Matriculate-Ii, therehy also depriving them of their higher position in the-
Circle Gradation List , 

(c) r~ Government prepared to consider this grievance Rnd rest.ore 
the pa~' Hnll p(l8ition of those who were started on a higher llt.nrting pay 
,yhich a~ Ilfterwards reduced T 

!'he Honourable Mr. D. O. Mitchell: ((l) Yes, bllt ~ ll  with respect 
10 nJ(,1l l'('('ruitl"d on and from the date of the order. 



(:. 
.. 11 " Ra.~' .um .~ R . 

., 
i(O) Ses,bUt the 1)oncession had been wrongly allowed by local authori· 

ties in Ii few caaes. 

(<1) No. 

( d) und (e). Do not arise in view of the replies tl? p"rts (Q) Il~ ((') 
above. I may add, howeVer, that the recovery of the aDlounts over\h'awg 
by the offidals concernedpriQ.r 'to the date of orders in question WaH "'l\h'eCil, 
by Government. 

MOTION FOR ADJOURNMENT. 

IN"J.'EBIIfr.or bmJANS OONCBRNED IN ZA.!lZltia. 

Mr. President (The Honourable Sir Abdur Rahim) : I have receivt:d 
notice of a motion for adjournment on the ZlLuzibllr 
qup!;tion from Pandit Govind BaUabh Pant. I under-

stand the Honourable the Leader of the House and the Honourable ~le llber 

have talked over the matter and perhaps they will infonu the HQuse ll.~t 
has been the result. .  ,  . 

12 NOON. 

The Honourable Sir lfripendra Sircar (Leader of the House) : ~ir. 
the positioll is this: we had some talk with Pandit Govind Ballabh P811t. I 
am not pr\'pared to give an undertaking or guarantee that we shaH he ftbl~ 
to do this. but I am prepared to say that I shall try my best to ~ v~ him 
two bouI's towards the end of the Session. If that satisfies my iriend. 
he call Rct accordingly. If, on the other hand, he wants an undertakin,:t 
or guaraJltee on a particular day, I am not in a position to do that and 
my Honourable friend can move his motion. 

Pandit Govind Ballabh Pant (l{OhiIkulld and Kumfton Di\'i!!iolls: 
Non·,]\lnhammadan Rural): Sir, I feel a little handicapped in rro" ffllt.~  
with m.v motion after the conversations I had with Sir Girja l'3hailklll' 
Bajpai Imu with the Honourable the Leader of the House. I und"],,,j IUld 
his statement is 8B reasonable a guarantee as a person in his rel!lpollsible 
position ('an give, that he will try his utmost to aooommodate Uil •. i '~ .. 
not E'Xpellt from him more than that. Perhaps he could have said Ii6> mll~  

in tI m(lre graceful manner, but that is after all a matter of taste ..... . 

TbeBcmourable Sir lfripenclra Sirc&r : That is your monopoly. 

PaDdit Ooviad B&UabIa Pant : But .. all the-aame, I 11m thankfnl til 
him aDd ()onsider it unnecessary to proceed with my motion now in tile 
ci'M!Um!;ta.)lces. 

ELECTION OF A MEMBER TO THE STANDING FINANCE 
COMMITTEE. 

Mr. President (The IIonourable Sir Abdur Rahim): I have to 
inform tl1e Ass("mbly that up to 12 Noon on Friday, the 6th Sept.ember, 
1"35 tht! time fixed for receiviDg nominations for the Standing Financt" 
om~ t.tee, only one nomination W88 received. As there i8 only ono 
\!acaney, I declarl' Mr. F. E. James to be duly elected to the Standing 
Finance Committee. 

L192LAD v;! 
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. , .. ,,' .. , STATEMENT LAID 

CASES IN WHICH THE LOWEST TENDERS HAVE NOT BEEN AOOEPTED BY 'filE 

GOVERN ~  

'ne Hon~ble a.D. G. Mitchell ~ber for Indust.ries and 
missioner for India, showipg all CBBes in which the.'lowe$t tendersbave not 
during the half-year ending' the :lOth June, 1935. 

HIGH tlOMMI8810ND 

INDIA STORE 

ABSTBAO'I' 01' CADS in which tenders for stores demanded by the Central Govern 
pods demanded, were aeeepted on the ground, of .uperior quality, 

inepeetion, <iuielter 

Contraot number. 

HALF YEAR ENDING 

Name of Contractor. 
Amount 
of 

Contract. 

P.uT A.-Ca.e, '" w1li.oh lower foreign tender" iMI1&d'fiIJ Bf'it.,11 teooer. f{)r foreiUfI 

T.,... m-..uring 
Steel No. SO. 

Timber, lignum vitae, 
10 cnrte. 

I R. ""/<99</16-• .35 
I 

I 
I 

T.78/27/13.'.35 

T.321/"'/17-5.35 

Nil. 

J. Chesterman & Co., 
Ltd. . 

Waterman & Rou, Ltd. 

Watermao & ROM, Ltd. 

Nil. 

Na. 

£ •. i.. 

76 5  0 
(British). 

16 0  0 
apprOll:. 
f. o. b. 
London 
(Britlah). 

ao 10 0 
approx. 
f. o. h. 
London 
(Britilh). 



·i/," 

ON THE TABLE. 

HIGU 'CON.:r.tISSJONa I'OB INDU IN I lI l G'~ ) i I'Oa TlJ. 
OF INDIA. 

Labour)' : Sir,'Ila1; 011. the table ~ .tateDl~tl,furnis e  by the High '~
been tlccepted by blDl In purch.ullng stores lOr the Govel'Dlllent of 10018, 

F:OR INDIA.. 

DaJ'.AJlTlUI:NT. 

Blent, other than the lowellt eompl;:rID, with the tecbnical d_rlption -of tile 
auperior tnutworthiD._ of the tlrm tendering, greater faeW,tJ-of 
dell'flll)', ete. 

80'1's .JUNM" 1085. 

RC!IIIOD for AooeptaDoe. 

mode gooiJR, ~ belm .1It liMe "'holly or fJlJrti4lly in fll'IJour of Bri",h eMeler •. 

Nil. 

is bl1t",el!lI British firms onIr. 

£ I, i,. 

71 13 9 
(British). 

14 0  0 
f. 0. b. Liverpool 
(Britiab). 

29 15 0  ' 
approx. f. o. b. _/ 
Liverpool (BTltlllb). 

I 

Tlie lowest tenderer required twelve weeb for deliver)'. AI tbia 
delivery would not meet the rfqUirementa of the Indt!llt.lDi 
Officer the order Wal placed with the nen 10WMt tenderer 
who offered delivery in foUl weeD. 

Tht> accepted tender Wal the more advant.0l18 having regard 
to the atr& ooat of iMpermon at Uorerpool. 

Ditto ~to. 

" 

Nil. 
• ~" "! 

bl1lm ~ /IBid6;'1 flltlOtir of f~"fI teMlr.. ' 
.' I 



"bEC'frON OF A MMBBa. FOR STAm)ING AlWISORY CO?I· 
l II'r'l'r~  FOR 'illE INDIAN POSTS ANt) TELEGRAPHS 
DBP AHTMBNT. 

'lhe Honourable Mr. D. O. Mitohell (Member for Industries and 
·Llibour) : Sir, I move: 

" That this Assembly do proceed to eleet, in sueh manner as the Honourable the 
l'zeeident "ay ir~, one Member ~or the Standing A4visor;y Committee tor the Indian 
P'OIte and Telegraphs Department to :611 the vacancy ea'l18ed by the resignation of bis 
. lleat in the As!etnbly by Blr Darey Lindsay." 

Mr. President 'f ~ Honourable Rir Abdur Rahim) : The question is : 
,. That this ABlembly do proceed to elect, in lueh manner a8 the Honourable the 

President may direct, one Member for the Standing Advillory Committee for the India.n 
Posts and Telegraphs Department to fill the vacaney caulled by the resignation of bis 
_t in the Assembly by Sir Darcy Lindsay." 

'l'he motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) :  I have to 
inform Honournbl", Members that for the purpose of el('ction of a Member 
to thl' Standing Advisory Committee for the Indian Posts and el rap ~ 

Departmpnt. the Noticf' Office will be open to r~ eive nominations 11ptO 
12 Noox on Wednesday. the 11th September. and the election, if neee&sarr, 
will, liS usual, be held in the Secretllry's Room in the Assembly Building' 
on I<'riday. the 13th September, 1935. brtween the hours of 10·30 A.lIT. and 
1 P.M. Thp election will be ('onducted in lIecordance with tht' prine; pIe of 
propol·tinulIl rppreRentlltion by means of the single transferable VOtl'. 

THE CEN'fRAL PROVINCES COURTS (SUPPLEMENTARY) BU,I.. 

The Honoura.ble Sir Nripendra. Sirear (Law Member) : Sir, I move 
for lellv" to introduce a Bill to supplement the Cl'ntral Provinee.s Courts 
Act, HI17. J need say nothing beyond the fact that this Bill is intended 
to ma ~ certain amendments of a formal nature in some enactments eon· 
&el]uent on the establishment of a High Court of Judicature at ~"pur 
in the Central Provinces. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : The queRtion 
is: 

•• That leave be given to introd1lCe a Bill to IUpplement the Central Provinces 
Courts Act, 1917." 

The motion was adopted. 

The Honourable Sir Nripendra Sircar : Sir, I introduce the Bill. 

TRJ<J ('untl NAL LAW AMENDM}4;Nl' nU,L--e07ltd. 

Mr. President (The Honourable Sir Abdur Rahim) : 'fhe House will 
now resume considerlltion of the following motion moved by the nOllour-
8bll' Rir Hl'nry Craik on the 5th September, 1935 : 

•• That the Bill to amend the Criminal Law be taken into eonaideration." 

Dr. O. V. Deahmukh (Bombay City: Non-Muhammadan Urban) : 
Mr. Pre!!ident, the other day I tried to bring to the notice of this IIOll!Je 
tll8t tbl' alleged grounds of suspended Civil Disobedience and reviYlll of 
terrori"lm and extension of Communi!!m. which were brought forward 

( 642 ) 



THB CBImlI .... LA W AIIDDIIJINT BILL. 

before the House by the nome Member for the aanetioll. of a perB\&nent 
measure like this, were not sufficient. .There was another ground that he 
brought forward, and that was oommunaliSlJl ; and.if one were to lr)ol, at 
his speechl it almost seems as if he tried to put streIW on this ground of 
communalIsm. What I should like to realise is what is this communalism' 
J am I:lll the while trying, 80 that we may not get into a panicky state 
and bf' stampeded into voting for somsthing that we have not given 
suffiCIent thought about. 

Communalism can be of two kinds. One is what I might My the 
intelleetual communalism, and the other one may be the lower tsp<'--
whllt may be called the rowdy type. All the blame of comnmnali.5m is 
going to be put on the scapegoat of the preSlS, &'i if it ill the prUl)ti wbich iii 
responsible for this communalism. I.Jet me dispose of this intellectual 
commllnalism or the higher type of communalism that unfortunately hal4 
beeu created in this country. If it exists today, who is the WOrst offender 
in t.his r ~sl'e t f I am afraid Mr. Morgan's group and his community 
in this (!(mntry is perhaps mol'l' respollllible for it than any other of the 
indigenous communities in this country. (Ones of " Oh " from the 
EUl'op<,an Group Benches.) I will p1'Ove it if you say " Oh". It is not 
mel'ely Mr. l\lorgan's community that is responsihle for this, but there is 
the other pnrl:' Hlso, that is, the Government of India. Op ).~ ifion ,.if.~ 

of " Hear, heRr. ":1 Wbat is the meaning of fancy franchise' Wluat 
is the meaning of all in ~ of difft·rent compartments into which the 
Constihltion has been divided! What is the meaning of the overwhelm-
ing llllmber of seats in the Bengal LegislativE' Council which has been 
given to the European community, out of all proportion' What ill the 
me nin~ of your reserving all the highly paid services in thE' Army, Navy 
and (.ther bran ~ exclusively for Europeans f You start from the 
Mlifnla Charta right up to the latest pronouncement made by the Vict>roy, 
and what is the promise given to this country' That promise is that no 
distinction of race. creed or colour will be observed in giving appoint-
ments, and yet. what is the position today T In the last Session of the 
AJisemhly. we wert> told what was the percentage of Indians in the higher 
services in this country. Look at the Indian Civil Service, look at the 
Indian Medical Service with which I am well conversant, and. I sa.\', 
if that is not communalism, what else is it f Communaliflm does not 
mea~ merely going for each other in a rowdy manner, communalilWl 1100 
means giving everything to ont> community, and I make bold to say that 
perhaps in this respect no other community can be charged to the same 
extent with communalillm as the European eommunity. (" Hear, hellr f' 
from Congl'e8N Party Benche8.) I was surprised, Sir, to hear my intel-
le(!tual friends like Sir Ghulam HU88aiu Hidayatallah saying that it i. a 
blot on us that communaliRlll does exist without trying to understand tbl' 
('kuses of such eommnnalism. WhY. let me now come to the lower type of 
C!Ommullalism. If there is rioting in some plaee, are we Roing to take 
purt in it. Or can the papers be held responfllibll' for either one type or 
other '/ No. It is not on account of preliAeS that this kind of communal-
ilm e:xists. I do not want to go into the sinister ori¢n of t ~ commnnal 
troubll'8. J am not here to prove that. My only point ill this, that this 
Bill is intended to muzzle the pl'1'tIIJ in t.hill country, and, therefore. I want 
to prove to the House eOl1clulively that the preM has nothing to do .... ·Itll 
either the starting or the .toppmg of riota. Here I may bt> pennitt.eO to 
give my GWD }Jft'8Onal expe:riftlc.'t'. I have seen tbeee riots. I baTt'! had 
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a great deal to do with these inter-communal riots, the 80-called.Hindu.-
Muslim riots in Bombay twice. One not took place in 1928 amI the 11th or 
in ~ . Now, Sir, I want you to take note of the dates partieularly. 
In 1928, there was no Crimihal IJaw Amendment Act in existe1l0e. By 
the time the riots broke out for the second time in Bombay, and tliat 
was in 1932, the Criminal Law Amendment Act came into being, aud what 
do w!' find 1 Sir, in 1928, the riots came to an end within eigllt days, 
with much less casualtips, with much less trouble and lOBS to the com-
mercial community in Bombay ..... 

Mr. 1'. B. J&Dlel (Madras: European) : That was because you were 
. the 1\1 ayor of Bombay , 

Dr. G. V. Deshmukh: That was partly due to that. Sir, I had a 
great deal to do with it. As a matter of fact, it was not the papers 
which were responsible for bringing the riots to an end, but it was the 
Peace Committee which was started in that City by the Mayor of that 
year which brought the riots to an early end. (" lIear, hear" from 
Congrcl!" Party Benches.) Now, Sir, look at the riots ()f 1932. The 
rioting went on for ten wt>eks with untold misery to the poor people, and it 
illfticted a great dE'sl of loss to the (',ommerce of Bombay. Thereforl', what 
is the g'ood of your saying that, if you don't have these laws, eomDHlllalism 
will be rnmpant, that you Sl'e great danger ahead, therl' were ne"ei.· such 
times a~ the present when communalism waR rampant? 'rhere ill abso-
lutpl~' no meaning in these arguments at all. Somehow or other, I feel 
that 1 hi!; is u fliru.~  argument brought forward to enact this measure, 
and Illl these arguments are ur~e~ in favour of the measur!' so that some 
of our friPll(h, who do not want to think over the mt tt.~r t.hemselves lind 
want. to t8kr the opinions that come from the other side, may .. wallow them. 
W"lI, Rir, all the ar~ l)H~ntFl that ha"e been urged in favour of the four 
pointR by the Honourable tilp Home Membel' for rceeiving the sanction 
of t.he Hvuso have lJOt got much substance in them. But, t ~n, I want to 
put it to you the other way. At any rate, even the Opposition conceded 
thllt tllese are all rlifferent troubl('jj havinA' different CSUR£'!'I. havin!,r differ-
ent 'o~rl p ie  crigi11. I1nd, therefore, what is the ,luty of an administra-
tor Y The duty of an Ildministrator is not to u~est, likf' a quack, one 
remedy for all disensf's. That indllPc1 i!; not. the duty of a good physieilln ; 
he flhould set' that ('aeh diseQI'P iiil treatf'd on its; own merits, but. the 
qnal·k prp.scribes a ('ommon remedy for all isease.~. He prescribes 011(' 
r 'me ~' for 1111 di!leases from conAtipation to cholera. This is Wb(lt the 
8chnimfStJ'ator should not do. The Gowrnmf'nt say t l~' will have. one 
Bill und tnat will cure all the political ills of this country. Sir, t ~ whole 
objc(·th·e of this Bill hIlS been. whatever IlppellranCE' it may have. to! 
muy.zlc the press. and 0111' }I~uropelln administrat.ors are not doing t ~ for 
nothing.· I do not . want wgoo into t.he reasons 88 to why they are· doing 
it. hut T know thiRmU('h, that thf'!y Rr~ not doin!!, this for not in~, nnll the 
reasoll ill obvious. ll~'bo  eon~rsant with general literature will knOw 
that it, i!'l the p'rinteo. word thnt ill of~reat  importance, that it was' on 
ReeOnDt of lll'esses and the printing machinE'S which 'came into existf-nee 
il'l EIU'ofle that Europe waR ;pullM out of its dark .ages. It was on aecount 
of the ,printed wordtnat 11he superstition which existed .before was liladc 
to disllwear, it wu,the print.edeOpy of the Bible that mad'eall t ~ anper-
8ti4:ion ,dhappear, . and. 'Sir,· I baTt' hot the slightest . ~itfitiOft in R in~ 
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that thf' object of this Bill is to muzzle the printing prell and the priuted 
word. If they bad ,the choice, they would muule even the SPOl,611 
word .... . 

111 .... Asaf .Ali (Delhi: General) : They are muzzling it. 

Dr. G. V. Deshmukh : My friend says, they are muzzling it. 1 have 
not the least doubt that they have done it, or, at any rate, if thry could, 
they would certainly muzzle the-word of mouth too. You can see that the 
whole object of this measure is to attack the press, because they do not 
want that our people should be sufficiently educated to criticise the actions 
of the Government officials, the actions of the bureaucracy, so that these 
bureuucrats and other Government offiCials may be left uncriticised, iO 
tllnt 1h('y may continue in the enjoyment of limitleas powers in this village 
land of India. The fact is, they do not want that the people Rhould 
improve, and that is why the whole me8Bure has been brought forwaJ'd. 
After HIl, this measure, Sir, as you yourself suggested years IIgO, IS :l t"o· 
faced measure. It shoWFI one face to us, Assembly Members, and the other 
face to the olltside world, but the object behind it is quite dift'eN'nt, 81·d 
thlit ohject is, itS I have been trying to impress upon Honourltble em en~, 

to ulllZl';le the prpss. Sir, thpre is a saying in rndia, and that snying 
Elpp1ie.s mORt appropriately to this meaSUN>, and the saying is :  " Mukhsf' 
Hum Ilflg"al men Chhoori". For the information of my friend!;! opposite, 
T mlly say, it nH'llTlS this: " 'Vith a Sprmon on the Mount in the l\[outh, 
but fl stil~tt ) in the sid!'." And it is said that tlti~ mea/HIre is I ~iu  

(·]HI.(·tC'O to SRW u" from eommunalism, terrorism, and all the other Idffls, 
but tllf' who!1' objl'ct of the Bill is, whichever way you may look at it, 
to sar '~uar  Rnd protect the officialFi in the future COllBtitution ; thl' real 
tm 'r ~ in  object is. i l~vl'r way the officials may behave in thr fut.me 
ConJ.;1itution. to Re.t' that t.hey Ahould go on untrammeUed in thc f"xercise 
of tlwil' tyrannical powl'r. It if; only on account of that that t i~ raell~llre 

is l)f'ing-f'IHtctf'd in nil' tel'1h of popular opposit.ion. Therefore, Sir, I am 
('ntrt>flting all my Indian friends to look at the whole question from a 
proppr p 'r~p 'etive, !lnd 110t to he led away by Rpeciou!I arguments when 
rp 'or. in~ thrir VOt.flFI, I entr('at all my Indian friend.'! to reeord their vot('FI 
with rrllSOn. Sir, w(' on this ~i e ha\'e nothing to offer to our fripnds ; all 
that w(' elm do ic; to com,jnrr them on Ilrounds of reason that thi'! mt'llRure 
iil superfluous IIm1 dl1ngprous and how they should vote; we have nothJug 
1'1$:(' to off!']', but to pntrpat 1hpJn to think seriously before they cast their 
\'otps. Mo.qt of lUI Itrl' Itt thr other end of our Iiff', hut if this m"nRllr'1 'ill 
p ~ I f~a. what if! oln~ to happ{'n to our i ~n !lnti ,,-lIndchiki!'pn' It 
iq Inl\inly ·hy mf'Rn!! of nf'WR})l\pf't'f; thRt pnhlir opinion i!'l erf'atM. 

TIlP HOllourablp ~fpmber from ~I naporp, thp other dllY. said. what iH 
wrong with the ellrtllilment of libertv 1  T think hI' waR right. . He is one 
of 1110<;p R1121iRhrnf'n "'ho ha.q hern Ru'rfcitr(1 lIIlfl Rltt.iatci! with lib!'rtv. Ho 
is )If!t nrRlly. ~il . suffering from ill i~e"tion of Iiherty and thinks thRt, 
lihl',-j r is 3 poif'on t.o othf'rR ; hnt will hI' refer to tM history :&1 hu own 
eountry for a moment I\n<1 '1\'{11 he denv that it WR:'I fot' the retention ol 
Iibf~rt.~  that the BritiRh lUItion lost one:" eontinoot .:.' Otb,erwt.e, ~v th .. 
Ampriean continf'nt also would havl' been paintj)d th/'. SlIme red col{lnr fill 
th{' othf'r hltlf of thp world. And what is t.he ~  of eomparinglIlwrt.y 
wi1h professionFi, dangerous profeMioos' Liberty cannot be conJpar('(1 
with pr,of .. saions. The analogy ;s ~ntir .  ; . .roDjt" l~;iano good .l8ying 
that you dpmand .' ~urit~  from the dealerR in poison. III liberty poiaon , 
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I ask my Honourable friend to refer· to the literatnre of his own country. 
Liberty is life, is the very breath of life, and if you are going to Hay, t.hat 
a person mWit deposit B.s. 500 before his child starts to breathe, or that he 
must deposit Rs. 5,000 or Re. 10,000 as he grows old at the age of five or 
ten, would that. be reasonable 1 Even this question of liberty is not heing 
looked at" from the proper point of view. It is liberty that we want. 
liberty under the law, and we are, therefore, keen that t.hese lawtl which 
actually come in the way of liberty shall not be passed. 

Sil', a great deal of point has bE'E'n made about dummy editors. I 
should like to ask thE' Honourable the Home Member whether Balm 
Motil111 Ghose was a dummy editor, whether Lokamanya Bal Gangadhnr 
Tilak, the father of the Home Rule Movement in India, was a dummy 
editl)J', whether Agarkar, the Rocial reformer in Maharashtra, a~ a dummy 
editor, whether Mr. after nr ~  Sir) Surendra Nath Banerjea was n 
dummy editor. You come hf>re and give lUi as reason for your action Nome-
thing that has been produced hy your own action. It is the same 0111 trick. 
'rile common law of tht' land. section 124A, was misused, and, therefore, 
cun yon hlamf> people when no honest nHUl is allowed to continue as 
editOl'! It is till' same old trick of tilt' adminiRtration. It waR alludC'd 
to by A brahllJD l.Jincoln. You do Romf't in~ t{) provoke people and then 
you take that as an ('XCUSf> to bring forward some other repressive meaSLi.rp.s. 
\Vllut Jrc you oin~ under thi", measure? You are puttin~ discretion, 
it lJlRy he nominal, in the hands of the District Ma[:(il,·.t.rate-bad enough. 
But on whose evidence will he demand security f On the evidenee of the 
pol icc -·that police of 'mrs who mistake sweetmeats for bomblJ-·-T suppose 
e er bo ~r knows the incident-that police like this, that n. I. D. like 
this--011 the information of these men, the District Magistrate is going to 
a~l  the mall to put down the security immediately. We consider that t.he 
liberty of the prells which this Bill is going to take away is ab!<olntely 
vital for the advanuemellt of our country. It cannot be admitted for /I 
minute that the powers which werf> given during the time that the present 
Act was in force were exercised in the proper fashion. By thp, fruits 
shnll you judge them! T will givf> you a very little incident and that is 
this. In Bombay we have what is called the Rationalist Association. 
It mlly bc information for Mr .• James to hear that I am the President of 
that Rationalist ASI!lociatioll. We ~on u t a magazine which is called 
Reason. 
Sir Ghal&m HuaB&in Hida.ya.tallah (Sind Jagirdars and Zamimlars : 

Landholdl.'rs) : May I put one question to my Honourable friend' He 
referred to the riots of H132. a~r I ask him in what month those riots 
took place y 

Dr. G. V. De.hmukh : T do not know if the Honourable Member 
was in eh"rge of that department of riots. 

Sir Ghulam Huaa.iD Hidayatalla.h: When did the Criminal Law 
.Amf>lldment Act come into force? At the end of 1932 or beforE 7 

A.n Honourable Member: The Ordinance W8R there. 

Dr. O. V. Delhmukh : Sir Ghulam Hussain HidayataUah wus in 
office, ~ had a great deal to do in office. 

lir Ghulam Huuain lIklayatallah: 1 had nothing to do with the 
riots. 
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Dr. G. V. Deshmukh: I know that you hadoo.thiu.g.to .do ~n l the 
riots. 1 llever saw you round about there. (Laughter.) But I clln 
~ro' "e to you ..... 

Sir Ghalam Huuain llidayatallah : You made aD assertion and the 
burden lies on you to prove the dates when the riots occurred. 

Dr. G. V. Deahmukh : You were the Executive Councillor of tbe 
GoveTllment of Bombay, and you were in Bombay itself and you do not 
know that the riot.s were taking place in June' 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member should address the Chair. He cannot carryon a (lonverRa-
tion across the floor of the House with another Memm'r of the House. 

Dr. G. V. Deshmukh : Very well, Sir. Through you I want tl' t.ell 
my Honourable friend that the riot'! continued from April to Junr. And 
thc Ol'dinance W8S thert'. (fJllUghter.) The Press Act WitS thert'. If he 
had sr('n the trend of my argum('nt. he would haw' realised that my 
Ilrgulllent was that the!!!' riots to which so much attention has been drnwn 
<'lie] Ot't'U!' in spiu' of the Press Art being tht'rt'. That I suppose the 
Hono1lrahle Member eannot rn~' if he is keen on these dates. 

Sir Ghulam HU88ain Jliday&ta.lla.h :  I wanted to correct you when 
you made a statement thnt the Criminal IJaw AnHmdment ~t W81S in forcr 
/It the time. 

Mr. President (The Honourable 8ir Abdur Rahim) : Order, order. 
'I'hl' J lonoUl'ablp Memher must address thl' Chair. 

Dr, G. V. Deshmukh : r 11m very sorry to waste the time of the 
HOllSl' (1Vf'r this thinA'. The Emergency Press Act was p888ed iu 1931 if 
yOH plr8se. Is that right t That is on(' ~'ear beforr the riots. 

An Honourable Member: Ignore those interruptions. 

Dr. G. V. Deshmukh :  I will take no notice because be had nothing 
to do \\,lth thf' riots; during the three months, I never saw him even once 
ill Bomhay. (Laughter.) Where Wa.'l I when you interrupted me Y 

An Honour&ble Member: You were the President of the Rlltiona-
list A.ssociation. 

Dr. G. V. Deahm.ukh: I thought those who interrupted me mijlht 
oblige me by telling where I WaR when I was interrupted. I was telling 
you that we have a magazine that is being edited for all intellectuals, 
having nothing to do with politics, and that is called Roosrm. What do 
'.n' find f One day a sub-inspector of police comell intf) the )1l1ce 
,lll<l says, ,. Hand ()Ver all the copies of the Reason yon hsvt: got" The 
Secretary, naturally, being a young man, not having much rX)Jcrience of 
this world, rcsented and telephoned to me as to what was to be done. We 
arc not lawyers, we do not know much law. I said: "The bcst thillg 
we can do is to hand him ov('r fhl' oopies." He took those Nlpiel'l away. 
We quietly submitted to the sub-inspector. But, after a month, tIlOse 
{!opie.s werr retnMJE'tl to us, I do uot knew for what relUlOns. Now, you 
can imllgine if rhis kind of thing exists in Bombay er ~ pUblic ')pinion 
is, to a certain extent, of some importance, what mwrt it be in tile country, 
what must it be outside' 'What will it be in distant places and viUIIgeS ? 
And it is absolutely useleA8 for you peoplc to come here aDd say, thete 
powel1l will be exercised mildly and let WI have them on the Statute-book. 
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and, after all, we have a right of repealing' the measure. I will tell the 
Honourable gentleman who put forwal'd t.hat a,rgument, that judges after 
judges have poiuted out the defleieneie8 about seetion 124A, but what 
provision have you been ahle t.o ma ~ to repeal it f Look at the notice 
given by my Honourable friend, Mr. Satyamurti, for the repeal of all 
'the repressive laws da,ting hack to IRIS. What have you been able to 
r~peal 1 ' It does not seem to me to bl) a common sense argument. ". e 
will soH ourselves iirst Rnd then we ' . .-ill haye a cleaning afterwards. ~' 

soil yourself first by this Bill and try to have 8 cleaning I1ftcl"W'al'ds ? 
Have nothing to do with the Bill from the very be~innin , from now. 
We think that the pl'e..ss is absolutely necessary for the reqnirements of 
our peo.ple, and that ii:l "hy we Ilrc opposing these provisions so strongly. 
If the Honourable the Home Member,docs not t.ake away all the individual 
restl'il'tioni, I wOllld eonsider it as of little impoJ'tance; if he likes ttl 
keep tlwse restrictions, I would not care. But what I do care is that the 
press being the means of educating and elevating our people, let t er.~ 

be 110 restrictions on t.hat press. We lin ... e betn exllOrted, times without 
llllmhel', by speakers rll that 6id1l that we must take the full sense of OU1' 
responsibilit.y, but. that responsib;lit.y we feel is the education and eleva-
tion of our JwoJlle. thc' nplift of onr penplp, so that t.hey may not be serfs 
Hnd slaves, but prop('l' ~nb e ts, 130 that t.hllY will claim their just rights, 
and, what is morl'. maintain them against a bureaucracy limitless in 
power. Sir. that. is onr objoct. Itnrl that is the responsibility which "e 
have undertaken anrl will llnrl~l ta l , and, in the Dame of that respon-
sibilit.y, we will not IIC('('pt thi!! Rill. 

Mr. R. 8. Sarma (Nominat,'d [\on·OfficiaJ) : Sir, it is always very 
diffieult and n !t1'eat hnnciicap to l'L'1P to spcl'Ik immediately aft.er so eft'ec-
tiVl' ;1110 accomplished a sp('aker as Dr. Des mul~  who has jl:,t't fill i"lL·d , 
but :lll the same I am grat.eful t.o you, ::\11'. President, for the up'portunit~, 
you have given me thi..; mornin!! of malting one or two brief ob:;t'l"'stiOllS 
on the motion now h(·f(,l'f' tlH' Hou~e. 1 shall indeed be very brief. a8 
I pl'opOfIe to I.'ollflu{' my '"t'mr.rk..;; sokly to th()l';f' pro\'imonli; of the Bill 
which relate to the II1'flI;S. Sil', the heavy artillery of t ~ \)ppositioll a~ 

been dir(>('i('d fll!ainf>t those clAIIHt'S of the Bill which st!('k ,to l~).ntl ol thl' 

press j I t.hink T cun clnim, of all ~leml 'r" of this, House, to. be in a bettel' 
pOsition 1'0 speak Ahout this pArt.icular a!l}ll'l"t, ('If tll(' Bill, liB I have lie!'n 
fI wOl'king journaliRt for 0\'('1' a dpcade or S0, 

.All HODourable ,Member : Prilmrlly journal Y 

Mr. R. S. Sarma: Yes, althou!rh I hAve not. had the adYantagrB 
f'll tl~' ',l C'Y<'n b~' infl'i 'n lI~' joul'nals today. As on(: \vho ()\\'ne!l, at OUI' 
tinH'. three daily pallers ill Calcuttll and at' the pl'f-sent. Hme thp owner 
f'f II wprkly pap('r, T risp today to !'ltat!' to thp lIouse what r, as a V\'1)l'k-
ill!! journalist liI1d as II newspaperman. feel about thiiol Hm. Before doiu!!, 
80, let me, Sir, make f\ pas,cing rl'1'e1'l"l1('e. and a passing reference onlS. 
to th!· spl'ech of my friend, Ur. Krishna .Kallt Malaviyn. Dr. Deshmukh 
in the rn-{!,inning of his j:jpcecb !;oid that he liked t.he speech' of the Honour-
able t.he Home Melnber. I may also My t.hat of all the speeches delivered 
trom those Benches .. I liked the spcC'ch of ]\fr. Mnlaviya most. I was 
rather surpriBed at the slight annoyance pxperienced by t.he Finance Mem-
'ber or tllf' Home' Member "' ~n 'Mr. !tralaViynspoke. U  I were the Home 
~ff'mber, I would hRY(> imlnl.'diRt.ely l'nn ;to th«(iwnt of Mr.llalaviya and 



embraced him, because there was rIO speech more helpful aDd mor. useful 
to tho Hqme Iembert ~ the lip_a f;Jf lIr, l\1nluviyM ,hllWieij .. Slllue 
Honourable }lembtWIi might have had dwpts about the, wiadom of a roell-
sare oLthis,.o4/l.racUtf lit ,thi<; Wncture ... There might M"{, been othert; 
who Jnight have·.htid doubt», whl!ther .apart frum the meri~ of the Bill, 
the time W8.I; OPllOrlWlEl jUlst on t.he He of tJltl introduction of g!eal cOllNti-
tuitonal changclS in this eouutry, to put on the Statute-book a melisure 
which might he called Ii rea tion~r  m("ll!'l1lrl', but after tJle clear lind un-
mistakable speech of my friend, Mr. Malaviya, all those misgivings 
must have vanisheri from tJle mind of cwry Member. 

An Honourable Member : Yon have n()t understood him. 

Mr. B.. 8. 8a.rma : BecaUBe, Sir, however, much Mr. Malaviya might 
have e(lndemned the acts of· violence and terrorism, his pe~  a~ a clear 
glorification of the motil'ps and the patriotism of those people who had 
committed tlwse offences. [t iiil speccheA'I of thnt character aud writiug8 
of that charllcter in the press that this Bill is intended to prel'ent. 

Now. Rir, I want to tell the House as a common sense jonrnt.list 110W 
I view this mClIsure Itnd I do it from a simple standpoint. (Int.errup-
tion.) I do not mind interruptions so long alS they are intelligible--and 
I am accustomed to interruptions in this lIoust'. Just ail: P"l'ry other 
measure in the Statute-book, this is eS'3entiooBy a preventiye meosurt'. 
There are provisions in the existing Penal Code and the Criminal Pro-
cednre Code which g'ivp powerR to the e ~utive and judiciary, powers 
wldeh fire terrifying when ont! reads them, but I O ll~ to the lo~i al con-
clusion that these arc (lnly danger signals serving fI,8 a warning to those 
peoplt' who want to overstep the liurilts of the law. u ~ from that 
point of view, I do not think anyone need fear any of the provisionM of 
the present Bill. I do not think there is anything to fear, if one does not 
want to break the law. Dr. Deshmukh said that the newspaper is a Il'reot 
forl~ ' and plays a 1l'1't'ut part in educating public opinion. and that: thi!l 
mealmre is intended to stifle the frei'rlom of the presR. I know thAt news-
papers are very powerful. that newspapers are ne e; ~llr . they are often 
talked of AS the fourth estate of the realm. The in1luence of the press 
is very great indeed all over the world and it is all the more so in oUr 
country, rhOllA'h T do l!ot know whether this tremenihl1l" infiuf"lree in India 
is for good 01' £01' ('viLlf ('Int' hLIl followed thfl writingll in thE' TlI(lian 
press during the last few y<'8l'S, one would reali8e the misehief tflat the 
Indian newspapers have bf'('n aule to r~te in the cause of tel'roril!m and 
other 8ubverRivf> nlOvemfmtll in this country. 

An Honourable Member: Que&tion. 

Mr. R. 8. Sarma : In l'~n lall  or any other country in Europe, 
people read only the ne ~ alld not the views in the papPl'l! and come to 
their own eonelul';ion!;. l.ut things are very differen!. in India. With our 
JJl8RS(>6. whatever is printed jq gospel truth. 

An Honourable Member: It is just the other way. 

Mr. B.. S. Sarma : 1\'ot lit IlIl, Sir. J ha"e known l\{emben of tlll' 
Lf'gislat.ure in 80mI' provin('es who It:l\'e not rend the Govflmment of India 
Act but have gODt' and diflC!u,lRf'() the Act with high officials and when 
they were qnestionerl in df'taiJ, they had to admit that they had not read 
tbeGovemment of India Aet but only the comments itl papers like the 
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Amnta BazM PtJttoika and the in i '.~tl ~ 'Times!ibont the Government 
of India AM;. E"cn·thebead lines of 'SOme of diMe p pe 'l l~re dangerous 
I111U revolting. .i~ver ll l  18 familiar with the fam(tus ht>ad JiBe which 
appeared in a Calcutlt.a paper, ""hen that dang.erotls·terrorist,Dinesh, 
was executed. The paper brought out the! h.'eadline • Dauntless Dineeh 
dies at dawn'. LoOk at the allitt'rntioll and the emotion. If these things 
do not manufu.cture terrorists, I wonder what does. Anyone whQ has 
f'ollhwed the If'or];ngartielc3 in m,any of the Indian n~vsp~pel'  ",UI have 
no hesitation in coming to the p.oncJusion thllt these fertorists are not 
born but are made in the columns of some of the n~spaperli ; GUI' lu.tIian 
masses are very cl'edulouH and the ignor.wt und the sentimental section of 
the public are being most mel'eileelliy exploited hy' jou:rn81ist pOliticlans. 
That is a factor whieh t ~ Governmont ar<'l hound to tuke note of. > I shall 
give from Dly own experielloo an illustration of how the ordinary; man i6 
misled. It is to protect that kind of man . from ~in  exploit-ed that 
I want an Aet of. tbis kind put on ti11e StJliuto.,book. 

Mr. Birla,· who Wflrs once It (liobtinguished Member of this House, owned 
the Calcutta evening newspaper, 1'h-e N t'W Ernpirt, of which I WWI the 
editor. There WIW a brellkdown in fllI.r vrells und we could not print 
our paper in our own pre8/.'!. AIS there was no other well equipped Indian 
printing preS8 in Ca1eutta, whe-re 81 daily neW$paper could be printed, we 
arranged to print it in the l'itatclmlu,l'I pl'&l8. At that time, the Statesman 
was subjooted to a very e '~re boycott becautit' of certain article!o1 that 
appeared in that paper against the late Lokamanya Bal Gangadhar Tilsk. 
'thel·e \Val>. tI grf>at propaganda in the newspapers as to ~' .'\-Jl'. Birla's 
paller WHoS printed ill lhe Stat.eSmlJ11 prexs. There WIUS a vigorou!o1 cam-
paign against US goiug on in thl' press and there was a great public meet-
iug called one day to condemn l\Ir. llil'la and myself f.or our printing our 
paper ill the Statesman press. Well, the fact is, we tried the Indian pre&& 
aDd we did not iiu ~ , because no Indiall press could, day after day, 
print 6,000 or 7,000 copies and we were indeed very thankfnl to the 
~ man that tlley allowed u~ tu do it. There W8B held this publio 
IP.eeting, attended hy tWffir;vthoueBlld men. and Mr. Birl!ll. IU!ked me: 
" Why don't you go to thib mCf>ting and ('xpIain ul8tters, and why \\e 
were obliged topl'illt Ollr paper in t itt' Statc.mwn prt'Rs." Though I knew 
the hostile character of the a llien ~, I took COUl'agtl in both hands, went 
to t he meeting, got upon tht' platfol'm and explained matters to tl'8 
audience. 'VeIl, the audif'lIce looked II ~ if the;r wt're convinced. I suid. 
if anybody couln foIl ~ efolt nll~' Indian pross wherl' we could print, 1 was 
willinl/: to pay a thOU!o1fUld l'upel.'S II llIonth more thall what we were paying 
to the Statesman. One fe!low got. up all1d i\airl: "Why, there is thl' 
Marwari prestO, (l:Ir. Bit'ln is a lUaI"wari), ill wldeh you can print thp. 
paper." I asked, what is thi." ;\Iarwari pI'eS!> which can I)rillt a daily 
newspaper 1 ~  .or;(' man got up and said: "There is of course the 
IIa) a~ I  press." I said the HalwaRiya press WaR a jute PJ'('J!;!01 Rnd not 
a printing pre!!.." ; but a man o u rnl~  got up on the tablr and ..ho.wed : 
.. Never mind. all tht' HIIIUe it is a pres.c;." (lRlllght€'r.) He won the 
day. Now. Sir, that j:,: the ml'ntlllity of the ma~s wlllOl read oilr. news-
p~per". 1t is $ai<1 tlllit the eil'f'ct of this Act wouM he to prevent hf)nP-Nt 
t'xpre.'\<;ion of views. I deny. this. eRn anybody point ont wherther any 
t'xtrclllj"t UC\\Spllpl'r which has not ~f"  malicionR 01' scurrilous has t~n 
r.ub l'et~  to any cmlHu'ra!<snlf'ut ~ I will ;r.ive you 8 wry good ilIn'lfrll-
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tion. Take the Hindu of Madras. Now, it always enjoy. t ~ hlelllings 
ull\lpJu,.tUUl ~D , who ba~ laid tbat the Hind .. ja JuWg a great nationat 
lSel'Yice. • I tiS a. ~ r ll OI"gan. (Voicell;" No, no.:') Y l'1I, Su, for 
all practical purposes, though it has not the Congress label. Well, at the 
lMt el~etions, what did it do' My Honourable friend, Mr. Satyamurti, 
depends upon the Hindu of Madras to publish all his speeches .... 

Mr. 8. Satyamurti. (Madras City: Non-Muhammadan Urban) : 
No, Sir, I depend on the justice of my cause-I· depend on the Indian 
Notional· Congt'e88 anu on nobody else. 

Mr. a s. Sarma : Wh):, as to publicity and propaganda, ·1 say 
Mr. SatyaJ;llurti pr~a e  through these newspapers, through the HiMU. 
Therefore that paper is for all practical purposes a Congress paper. Now, 
has it suffered in any way T . It W1'Qte openly saying that Sir ShanmukhllJ.u 
Chetty should be defeated, that Diwan Bahadur l(,a.maswamy Mudalittr 
should be defeated, that Mr. Sami Vencatachelam Chetty and Mr. Satya-
murti should be returned with large majorities. lIM it suffered in any 
way for its expreSsion of views T On the .other hand the Hind4 is favour-
ed with all Government adv.ertisements. The paper is in the good boob 
of thl' GOVCl'llmelJt. All iUustrious Member of the Government of India, 
Sir Frank Noyce, went 1$t year tAl Calcutta and performed the openiD4i 
ceremony of the Calcutta office of that puper. Now, the editor of that 
paper is supposed to be the editor of an extremist paper. Has he suf. 
fere(l in any way! He even got a SilYer Jubilee medal! I am ow, 
trying to show that the Government do not mind, however, violently It 
writes hO long a8 it does not support terrorism, 80 long lUi, by Heeming 
to condemn 8ets of vwlence, it is not glorifying such acts 88 being inspired 
by patriotism and nobl!' idea:, .... 

An Honourable Member: DOl'S the Hindu support this measure T 

Mr. B.. S. Sarma ; It docs not. 'fhat is my argument. Even when 
Governm!'nt docs not get. the support of that R~per in the matter, I.say, 
look at the con!!iueration that the Government is giving to that paper. 
Only the mhor day, Honourable Members might reDltID1ber, that the 
H<lDourable the Harne Member on the fluor of the House. raiMed the Hindu 
to the dignity of 8 frien l~' pre8ll. My point il'l while papers csn writ€' a' 
violently itS they do Imch W!I the H.alld" of Madras or the Amnta Bazar 
PuJ.rika of Calcutta, Itll IODi! as tbey do not ()verstep the limits of rleoency, 
s~. long H5 they uo n(Jt secl'etly ~"lnpatbi . with the terrorist movement, 
80 long as they do not ~uppl  illspira.ti()n and encouragement to terrorUit& 
and b 'f~ ers.o ' l"w-r say, no man n~  fear this legialation. I admit, 
Sir, that the tune of thll TJl'('Io;S has lately improved. And why' Because· 
of the f'xistt-Dcr of thf!jJt' prO'.'ifliotlS-not bccau&e of any ehangf' othean. 
T know80mt"timetl ("ven some of ti1eSf' estremiRt pa peN! privately like lIuch 
Acts liltp this. ( V ~if I'.~ of : •• Oh, nh ") 
An Honourable Member : Wher!' diet ~rOIl get that from ! 

Mr. B.. 8. Sarma; Now. SlIppo.'1p thp PreAA offieer instead of exerei6J. 
iug his powers got's iu a friendly mann£'r to !10m!' of thf'l"€' papers unci 
,:::ently Hays: II Why don't you please co-operate with me T Don't 
puhli!lh thi" kiud of incitinjf RtUft'." How often the editor of slIch a 
paper will not actually say. as so mllny hllvt" done, .. r agrt"e, hut you !lee 
H  T do not publish tl>i!l. my rival Jlf'w!!papt"r wi1l, and. tb4>J'fIfot'f', .it is 
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better that you ii Is ~ $()mc sort of communique that nothing should be 
published." (Laughter.) Th.at is the attitude of many of the papers. 

Sir, there is one ilnportant point which my Honourable friend, Dr, 
Des lllul~ , ntf'nt.ioned and which, othel' speakers on the ppposition side 
have mentioned, namely, that the most essential thing to do in order to 
combat terrori&m.. is to find avenues of employment for our educated 
youth. That is a very important 8ubjcet no doubt; but I want to make 
one observation. This t~rrorism is confined to India or rather to Bengal ; 
but unemployment is all the world over. Why should this terrorism be 
here alone' Of course that does not prevent my a r~in  fully with 
what my Honourable friend, Dr. Deshmukh, sruid on thi,s point, namely, 
that the one thing you should do is to find avenucs of employment and 
occupation for our educated young men. Now, coming from Bengal as 
I do, I am proud to make the statement, on the floor IOf this IIouse, that 
no one in India hae a clearer and fuller realization of the need of efforts 
in thiR direction than lily Governor, His Excellency ~ir .John Anllel'80J1. 
(Lo1ld and Pro\ollg'ed Cheers.) Only last week, Sil', he made a most not-
able pronouncement. in the Bengal Legislative Council. In words of clear 
ttnd incisive eloqu('nce, words all the more weighty because of their 
restraint ani! reticence and careful avoidance of over-emphasis, 
His Excellency examined the present position of the terrorist movement in 
Bengal and made a 110table announcement which I shall read in his own 
words: 

•• Government have decided upon giving to selected detenus at the expense of the 
State a training which would enable them to alsist in developing the natural resources 
of the country, both to their own profit Dnd to the profit aDd advantage of the country 
at large." 

The details of the scheme which hall becn propounded by His Excel-
lency are now public property and have b~n published in the paperll .... 

An Honourable Member : After how many years' 

Another HODourable lIIember : Under what conditions ! 

Mr. R. I. Sarma : Under conditions necessary for this experiment 
to succeed. Honourable Members will find that. in t.his great and statesman-
like announcement there lie the beginnings of a still greater and more 
fal'>-l'ea<>llingeumpaign of solving the unemployment problem and 1 think 
it is my duty, on the floor of this House, ()n behalf of Bengal, to pa,y my 
unstinted meed of tribute and admiTatio11 t~ His Exteellen"J Sir John 
Anderc;on. (Loud and Prolonged Cheers.) Sir, one Honf'lll'llble friend 
asks me--why then the need for this Act and what is the particular need 
for this legislat.ion f I say it is to prcpare the field for the successful 
working of the new experiment, so tha.t these unfortunate young Illen will 
not bc induced again to fall into the trap of pursuing these violent and 
destructive methods. 'rhat is the reason. (Hear, hear.) I say nobody 
need be in fear except those people who lurking in the background exploit 
engf'1' and t1:nnghtless youth in the interests of universal disorqer. (II.e<lr, 
ht'sr. ) 

Sir, one w()rd more and I have cklne. The Hind-uBta" Times charac-
terh;ed r8lthe1' sarcastically this Bill day before yesterday as Lon] 
Willingdon's parting gift. 

80me Honourable Memban : Parting kick. 
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Mr. B.. S. Sarma : In my opinion, it is a real i~ and. my country-
men may not realise the value and significance of this measure today. 
They may think that it is a reactionary piece of legislation ; but let me 
~ure . this House and my friends that long after the present political 
turmoil is over and lotng after the dust of the present political controversy 
has subsided, when my Honourable friends, Mr. Bhulabhai Desai, 
Pandit Govind Ballabh Pant and Mr. Satyamurti, become Ministers in 
their own provmces and sit in their official chairs, engaged in useful con-
structive national work, free from the fear of the bomb and the revolver, 
when they will find that the youngmen who are now an embarrassment 
to the State become useful members of society, when the future Indian 
Prime Minister of this country, who may be a Congress dictator, finds that 
he can carry on his work of national reconstruction without the necessity 
of a Hitler purge of the 30th June of last year, when this consummation, 
God willing, materialises, not only will the name of Lord Willingdon be 
cherished with affection by my grateful countrymen and remembered with 
gratitude but his whole policy will stand out as a shining testimony of 
what he and his Colleagues had been able to do to make India not only 
fit for Relf-government but safe for the enjoyment of those precious 
privileges. (Applause.) 

Pandit KriJJma Jt&nt Mal&viy& (Benares and Gorakupur Divisions : 
Non-Muhammadan Rural) : Sir, I wish to speak on a point of personal 
explanation. I did not want to interrupt the Honourable Mr. Sarma whell 
he was in the midst of his Ii.peech. I am afraid he would have charged me 
with discourtesy as he has charged me with other things. liis charge is 
entirely baseless and J treat his insinuatioWi with the contempt which they 
deserve ..... 

Mr. President (The Honourable Sir Abdur Rahim) : That is not a 
point of .personal f'.xplanation. The Honourable Member must confine 
himself to his point of personal explanation. 

Pandit Krishna Kant Mal&viya : I am ooming to that. He I>&id 
that I was glorifying murders. '1'hat was the charge that lle laid at my 
door. I do not object to my Honourable friend for he is speaking 011 
behalf of the constituency which he FlO ably represents ..... 

Mr. PresideDt (The Honourable Sir Abdur Rahim) : If the Honour-
able Member is making Ii speech, the Chair cannot allow that. He can 
only say something by way of personal explanation. 

Pandit Kriahn& Kant lIIalaviy&: What I want to say is this. .I come 
88 a representative of the people of this country and as their representative 
I have U> speak ..... 

l'tIr. President (The Honourable Sir Abdur Rahim) : Order, order. 
If the Honourable Member has no personal explanation to offer, the Chair 
would ask him to liit down. 

Pudit Krishna Kant Xa1&viya : What I wanted to lilly was this 
that I was speaking for men who could not speak for themselves here. 
The Honourable Member has entirely misunderstood me. I did not de-
fend murders ..... 

Mr. Pretident (The Honourable Sir Abdur Rahim): The Chair 
would ask the Honourable Member to resume his seat. Apparently, he hlUi 
no personal explanation to make. 
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lir Muhammad Yalmb (Rohilkund and Kumaon Divisions : Muham-
madan Rural): Mr. President, the Bill before the House is not a new 
measure. It has passed through the searching scrutiny of a strong 
Select Committee and was also hammered on the floor of this House, in 
a full-dress debate, in 1932, when it was placed on the Statute-book of the 
country, for a period of three years. That period is now going to expire, 
and the present Bill is intended to remove some of the pl'ovisions of that 
Act and to continue others for an indefinite period. It is, therefore, our 
duty to examine under what conditions the Criminal Law Amendment ~ 

Of 1932 was passed and whetber the time has come and the conditions in 
the country are such that the whole of this Act should be repealed. 

Sir, we all know it very well that when the Criminal Law Amendment 
Act of 1932 was passed, the country was passing through a state of chaos 
and anarchy. Civil Disobedience and boycott ~ere rampant, the 'peace of 
the country was threatened everyday and persistent boycotts and harta!". 
made the peaceful avocations of the day impossible. It was under these 
circumstances-that the Government of India were forced to enact a measure 
which was no doubt of a repressive nature but which was justified to meet 
the conditions prevailing in the country. When this Bill was passed, 
what was the effect? The effect of it was that all those pernicious move-
ments and all those nefarious activitietl were stopped and the peaceful pro .. 
grcss of the country continued unmolested. The Government have, there-
fore, decided that the provi!;ion!> of the Act which are no longer required 
should now be repealed. It shows that the Government of India do not want 
to keep harsh measures on the Statute-book a minute longer after the 
necessity for their enactment becomes non-existent. During the time when 
thi!; Act was in force, no difficulty was experienced in lawful activities and 
peaceful political movements of the country. The Indian National Congress 
WillS able to bold a full-fledged Session in 1933, at Bombay, without in any 
way experiencing any difficulty on account of this Act. Similarly, many 
other Provincial Conferences were held unmolested. Thi.'! shows that the 
power which was vested, by this Act, upon the local authorities and the 
Provincial GovernmentI'! was not misused or abused. 

Now, Sir, of the sections of the Act of 1932 whi<lh will be retained 
under the new Bill, the most important ones to which objection has been 
taken are sections 5, 7, 11 and 13. ~e tion 5 relates to the dissemination 
of t.he contents of proscribed documents and it is considered as an attack 
on the liberty of the pre!>R and the liberty of the speech. I quite agree 
with my Honourable friend, Dr. De~u , when he says that tbe press 
is a very powerful machine for moulding the public opinion and, there-
fore, it. becomes extremely necessary for us t{) see whether the great power 
which t.he press exercises in the country is being exercised for the benefit 
of the young generation of India or to their detriment. Is it not a fact, 
Sir, that the mischievous speeches of some irresponsible persons are the 
root cause of manv of our mist'rics and troubles Y Is it not a fact that 
the commlUlal ten~ion and communal riots in India a-re caused by fiery 
speeches ..... 
Mr. II. Asaf Ali : Of communalists. 
Sir Muhammad Yakub : Yes, quite right. Til.., present Bill is 

intended to stop the activities of those communalists. What 
1 P.M. I was RoiD~ to say is that the communal riots are caused by 

the fiery speecbes of miSchievous persons and by the mi.ilCbievous rtiel~ 



that appear in the communalist papers of India. (Hear, hear.) Look at 
tIw D~l State-of Loharu, which is not even equal to the fo~ walls of our 
Leglalative Assembly, and yet a lot of agitation is being carried. on ..... 

. ~ ...• ~ AId .All: I rise to a point of order, Sir. Is the lIonourable 
Member in order in referring to an Indian State' Can we make any 
reference to any Indian State in this House and to the incidents going OD 
there' Some of my questions were disallowed on that very ground. 

111'. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member, the Chair is sure, will not refer to incidents in Indian States. 

Sir Muhammad Yakub: I am not referring to tho incidents that 
take place in Loharu. What I am going to say is that the m.iachievoua 
~pea e '  in British India go from Simla and Delhi and 1)0 blish their 
poisonous statements in communal papers in Delhi and Lahore and 1, 
therefore, say, that these rnil iev~us pel,"sona are re~onflible for the com-
munal tension from Rajputana to Lahore. If .ther;, isa small. spark of 
cOJn:ttlurial tension in one part of the country', the "communal papers fan 
it into a huge blaze which would set fire to the Whole country from one 
end to the other. This is what we hUVe experieneed for a very long time 
and which we are seeing here every day.,. 

PaBdit KdIlma Kant JraJa.$ : Yea, the communalwtH Hit in con-
ference in the 0001 heights of Simla. 

Sir :Mubammad YakUb : Of course they do meet and at the expensG 
of the Government of India, because they also draw their daily allowance 
of Rs. 20 a day ! 
Now, Sir, is it not the duty of the Government to impose relltrictions 

and curtail the liberty of such mischief-making press' Of course all 
honour is due to the nation-building section of the Indian Prells. They 
have done their work nobly in a way which commpnds our respect, Rnd 
they have not in~ to fear from any measure which may be placed on the 
Statute-book. (Hear, hear.) Sir, probably there is no other country 
in the world, except France and England, where the Pre. and the .platform 
enjoys more liberty than is enjoyed by the Press and the platform in Indi. 
even in the face of the present laws on the Statute-book. Liberty un-
restricted is a very luring term to pronounce, but does it--nay, can it 
exist in any phase of our social or political life. On the -contrary we fiud 
that those who are the loudest in their demand for unreltricted liberty are 
the greatest sinners in curtailing the liberty of the people. (Hear, hear.) 
The case of Soviet Russia ill a case to the point. It will take our Honour-
able friends on the Opposition BenchOH a good deal further UJl if they 
gather courage to ~o to Russia and make a speech criticising the adminil;. 
tration of that country .. The Prc8fII And the platform in RUMia are bt;ina 
used there only Il8 the mouthpiece of the Government and the mo~t ple e 
of the administration and it would be too bold indeed to a880Clate the 
lihE'rty of thE' PreAs and the pllrtform with the present state of on itio~ I 
prevailing in Soviet Ru.uria. Mr. President, two years &«0 when I was lD 
Constantinople, a. number of the re.preaentativi!s of newspapers of that 
hi!l'torie City called on me and approached me with tile request. tbat I 
should gi-.e them A rrtatement about my impl'Mlion of· the tour. Being an 
Indian MUII88hnan, I started by !layin« that" for a lq time I oherished 
ti great dlllire to pay Il visit to the capital of tlte old Ialamic Khilafat and 
L192LAD .:2 
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that I was glad that that desire was fulfilled then ". At this the poor 
representatives trembled in their shoes and said that it was im.possible for 
them to publish anything containing the word" Khilafat " or " Khalifa " 
Or things like that. (Hear, hear.) These are the conditions prevailing ID 
countries where monarchs were butchered and thrones were over-turned 
in the name of liberty and freedom. Coming nearer home, may I be 
excused if I say that even the Congress m()vement in India cannot subsist 
without putting drastic restrictions in their own field. (Hear, hear.) 
'The Khaddar franchise, the taking of pledges from members or ban 
against attending social functions given in honour of Government ser-
Tants are some of the examples of this curtailment of the liberty on the 
part of the Congress movement. (Applause.) We are not ignorant of the 
feeling which is in the minds of certain Congress members in opposition 
to these restrictions. 

Some Honourable Mem.ben : No, no. There is none. 
Sir Irluba.mmad YakUb : There it is all the same, and.I leave it at 

that. For a Government the imposition of restrictions becomes more a 
duty than a mere convention and a Government would not be worth the 
name if it does not restrict the liberties of some ill the interests of all. 
The unfinished speech of the Honourable the Law Member on the Bill 
which was sponsored by my Honourable friend, Mr. B. Das, has clearly 
proved that Communism and terrorism not only do exist but they are still 
germinating in this country and he has also proved beyond doubt how the 
Congress movement is linked with that, a fact which was proved by the 
speech deliv£'r£'d by my Honourable friend, Pandit KriRhna Kant Malaviya, 
the other day. Is it, therefore, wise on our part to refuse to arm the 
Government with the necessary powers to deal with a situation arising out 
of th£' circumstances T Now, Sir, the question is, whether we only want 
applause from the Press. 

An Honourable Member : And also from Government. 
Sir Muhammad Yakub : And the public and from the Government 

all well. I am quite sure that Congress will receive applause from the 
Government because I imagine that there has been for a long time some 
subterranean connection between the Government and the Congre3R. 
(Laughter.) Whenever Government want to give some liberty to the 
country, some more reforms to the country, the Congress eomes in 
between and puts some spoke in the wheel of the advancement of the 
country ; and that shows that there is some subterranean connection 
between the Congress and Government. (Laughter.) Therefore, my 
friend is right when he says that they would al80 expect an applause from 
Government. If this Bill is thrown out at this stage, the Opposition nO 
doubt will have the satisfaction, the empty satisfaction, of 
inflicting another defeat upon Government, which they can-
not remove by their vote. But what would be the result' 
Will they be able, by doing so, to stop the placing of this Bill on 
the Statute-book f On the other hand, if we allow the consideration 
motion, we will be able to improve the provisions of some of the clausell, 
when the Bill is discussed, clause by clause, we can move amendments and 
the united House can pass amendments. I am not in a position to advise 
the Honourable Members on the Opposition Benehes, but I am more con-
cerned with my friends on the Opposition Benches because they are our 
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oountrymen ~  their goal and our goal is the 8IDe, while the goal of 
Govenunent 18 not the same ; and I want yvu to join hands with me and 
take the ball to the common goal. Nor do I poll to pl#ly tile part of a 
peacemaker" but as an humble worker and as a sino~e friend of my 
country, I appeal to the Honourable Members on the Opposition Benehe'l 
that they should allow the clauses of thia Bmto be di&cl18led on the Boor 
of the House 80 that we may be able to modify soille of ita provisions and 
we may also be able to fix a time limit on its life .. :we did on the previous 
occasion. Here are two alternatives: either you ha.ve the Bill on the 
Statute-book, in the form in which it is presented before the HOUll8, or you 
have a modified, polished. and a more improved Bill if you vote for the 
motion before the House. From this point of view I feel myself con-
strained to vote for the motion before the HOUle. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

'rIle Aasembly re-aaaembled after Lunch at Half Past Two of the 
Clock, .Mr. Deputy President (Mr. Akhil Chandra Datta) in the 
Chair. 

MEMBER SWORN. 

Mr .• John Desmond Boyle, M.L.A. (Bombay: European). 

TilE CRIMINAL LAW AMENDMENT BlLL-cotttd. 

8ardar Sant Singh (West Punjab: Sikh) : Sir, after the surgical 
operlliions of the Bill performed by the distinguished Burgeon of Bombay--
I refer to the Honourable Dr. Deshmukh-I thought that the local sore 
woulJ show some signs of cure ; but from the speech of my Honourllhle 
friend, til' Muhammad Yakub, who is not now in his seat, and my 
Honourllble friend, Mr. Sarma, who too does not seem to have come bark, 
it seems that the othcr distinguished surgeon from Southern India, 
Dr. Rujan, will have to repeat the operation in order to bring about a 
recovery. 

The history of the various nations haa left certain leMOns for the 
. administrators of states, but I find that in this land the lessons of history 
are ignored. History tells us that the multiplication of grievances I,)f the 
subjcct races leads to discontcnt, which in its turn leads to rcsentment, 
whicb i.n its turn leads to open armed rebellion. The lessons of history 
are very clear on the point, and, if ignored, they extract the full prip,e 
from tho/l(' who happen to be in power for the time being. That this 
lesson is known to the Honourable the Home Member is clear from tbe 
very fact that in his speech he said that this legislation is directed for th(l 
benefit of the dumb millions, the mll88C8 of this country. Whether it is 
for the benefit of the millions or not is to be judged from the aetual fll(!t!l 
that are taking place in the eountry and not from the idle profAMions 
which caD be made on the basis of certain police information hllpplied 
to the Honourable the Home Member. May I ask him one simple qu .. 
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tion in tIns connection 1 What is the principle underlying this Bill , 
.As a lawyer and as & Member of this august Honse, I am entitled tl) a reply. 
The Honourable, the Home Member, like his predeees.'ior when this Aet 
was before the last House, has tried to evade a reply to this question. 
Th.e question is not only an important one, but a vital one for the country 
118 a whole. If we have a reply to this simple  question as candidly lIB we 
got onee when a similar measure was being discussed in the House, then 
the reply would be :  " The Bill seeb to invest the executive with powers 
to decide certain judicial issues ". That is t{) say, the executive judgment 
is to be substituted for the judicial Judgment. It was a candid reply mllde 
by an Hunourable Law Member, who discussed a sinlilar measure 
before, in this House. If that is 110, aDd if this is the principle UIHlerlying 
this Bill, there should be no doubt as to the attitude of all lovers of liberty 
toward!'! this legislation and that attitude is summary rejection of the 
Bill. :My reasons for this are not very difficult to fathom; but T 11m 
doubtful whether my views, even if strengthened by the highest aut or t~  

from the land wherefrom the Honourable the Home Member comes, will 
find some response in that quarter, if response is possible. 

Lord Sankey, when Lord Chancellor of England, made a speech in 
1929 where he said that rule of law was a condition precedent t{) liberty. 
The Guvernment of India Act was passed in the teeth of opposition uf 
the lwople of India, and we know that the Government of India Act 
reccivcd a cold reception from the people of this country who are to be 
vitally affected by that legislation. If we were to ignore the opinion of 
nationalist India, if we were to call those who have declined support to 
thc Government of India Act as irreconcilable agitators and, if we only 
cOllsider and take into account that school of thought which says tllat we 
"honla give a trial to this legislation in India, then this would be a perti. 
nent question to ask, " is this legislation to be a precursor of that GOY· 
ernmelit of India Act which pretends to confer liberty or responsibility 
upon those who would like to work it later on , Is it that every piN!e of 
reform given to India should be preceded by a storm' ". You remember 
the cons('quences of the passing of the Rowlatt Act in the old Imperial 
Council when the reforms of 1919 were introduced. Have you ·forgotten 
t.he i~t.ol  of those times when the passing of the Rowlatt Act against 
the will of the people was followed by a huge risinl!' and riots in th(' 
Punjab, 1 myself being one of the victims' Even in those days it was 
claimed that this Rowlatt Act was paAAed in order to make the exerciqe 
o£ respollsibility conferred by those reforms easy for those who were to 
exerci!l(l it. But what was the length of the existence of that Rowlatt 
Act' Did it not remain a dead Jetter on the Statute-book without finding 
a shlgle mourner on its death T Why then repeat t.he same blunder, I 
ask T I will reserve this point for the moment to be dealt with when I 
come to discusa the effeot of snch legislations on the country. If this 
lejXildation is allowed to be passed by thill House, it will mean the negation 
of all liberty. This mentality of the bureaucracy is manifested by n 
certain remark which a retired Anglo-Indian once made. When passinI!' 
by the House of Commons. he asked, "what are these buildings'" And 
beinp: told that they -were Parliamentary HOll&e8, he said, IC really is the 
rubhillh fltill oi~ ,OD ,  "  . That iR tbe mentalit.y, Sir, which 8 bureau.crat 
brin~ to bear upon theoonditi0D8 of this country and then ~arries the 
a~  impressions to his HOme after retirement. Such mentality has been 
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described in some pithy formule by no less a pel'8OD tllan the Chief 
Justice of England. He says : 

... If a. ~r met ~ were applied to the ardent bureaucrat, the amateur of the 
. new deepot18tl1, hill relieetionl might perhaps be indieated in some ereed &I this : 

(1) The buunel8 of the Exooutive is to govern. 

(2) The only persoIlt ~t to govern are expert.. 

(3) The exports in the art of Government are the permol1t!1lt oflieiall, whe, 
exhibiting an aneie~ IIoIId too much negleeted virtue, j ihi.Dk theuulelvlM 
worthy of great things, being worthy'. 

(4) But the expert m ~ deal with thinp BS they are. The' four-lKJuare ' DUW 
makes the best of the circuUl.lltanoos in which he fiod, himaelf. 

(5) Two main obstacles hanlper the beneficent work of the expert. One is the 
sovereignty of Parliament, and the other is the Rule of Law. 

(6) A kiad of fetish worship prevalent among an ignorant pubHo, prevents the 
destruction of these obetaelllll. The experts, tllerefore, mu.t make UIKl of 
the first in order to lruatrate the 8el'ood. 

(f) To this end let him, under Parliamentary forms, clothe himself with 
despotic power, and then, becauae the lonna Me Parliamentary, defy the 
Law Court.. 

(8) This eourae will prove tolerably simple it he ean (a) get legislation pueed 
iJl eke1eto1l form; (b) fin up the gap. with his own mIM, orden and 
regulations; (0) make it diflicult or ImpoPible for Parliament to ehMk. 
the Mid rules, orders and regulatioDs; (d) Bteure tor them the foroo 
of IItatute; (e) make hi. own deeision final; (f) arrange that the fset 
of his deei.8ion .halI be conclusive proof of ita legality; (g) take power 
to modify the provisions of statuteB ; and (1) prevent and avoid aay lort 
of appeal to a Court of Law. 

(9) If the expert can get rid of the Lord ChanreIlor, reduce the Judges to a 
branch of the Civil Servire, compel thorn to ,'ve opioioDl beforehand on 
hypothetieal eases, and appoint them himse1 through a bnsinetlsman to 
be called • Minister of Justice " the coping stone will be laid and tho 
mnlic will be the tuller." 

For, these are the underlying ideaR with which the present nUl haa 
heen framed by the Bureaucracy. The real iSllUe between tJwse who 
adorn the Treasury Benches and t o~e who occupy the Opposition is 
whether India Rhall be allowed to be governed by the executive or hy the 
trained judges; whethf'r the rule of law shall prevail or the e:w('utive 
will shall prevail, whether the Courts of law shall be supreme in land or 
the executive will of a df'spot sit.ting in his office will govern. That is tho 
issne. I do not think that even the Honourable Members of the 'i'l'ear;ury 
en llf~  can accuse those who are opposed to them of any personal ill-will 
towllr& them, but the real struggle is between the two principle-R. We, 
on this side, can never allow to be governed by execut.ive authorit.y alone 
without giving us an opportunity to defend ourselves. What we want 
is that the progress of the country should only lie on the institut.ion of 
liberty, equality, security of perRon and property. Here iR a c01?tentioD, 
Sir, sud I want the Honourable the IJaw Member to take note of It,.-·why 
should he yield plsce to his brother Ritting by hiR Ride. the Honourable the 
Home Member , Supremacy of la.w haR bep-n regarrled 8B a great aAAet for 
the liberties of thp-people. Why should he not put up a st.rong flp:ht. when 
the Honollrable the Home Member comes to bim and asb him to abdicate 
his place and to give him the right to MIle the country by fl:"tecutive 
decrees! I really dOD't see whether sllch a thing is pOMible in t ~ nOT-
eromeDt of India a8 it. iN constituted today, aurl , do not pretend to knoW 
whether such a st~ le did really take plaee in t.be Cabinet of the conntTy 
or not. nnt if I were an advocate of the rale of law, I would certainly 
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put up a stiff fight before I penn it ted any Gove~ume lt of India to intro-
duce suc:h a piece of legislation that wants to substitute executive judgment 
for judicial judgment. Sir, even taking into consideration the fact that 
whoe\'l'r becomes the Member of the Government of India is inspired uy 
certain considerations which make him infallible or unerrable to which 
wenknMsevery human being i8 liable, even then such a benevolent all-
knowing despot would not be a good substitute for the judgment of & 

Court" III this connection I will again with your permission quote from 
-the Chief Justice of England. This is what he says : 

" All that t. inyolved and bnplied in the term • Court' is e8sential. It may 
well be that, in a particular ease, a perfeetly ~orre t opinion might be obtained from 
IIODI8 anonymous per80n,incapable of identification, who heard nODe of the parties 
to the IlOlltroveray, but brought his individual !!8&8OD to bear in private upon a mis-
cellaneous bundle of correspondence. It is even posuble that, in a particular eas8, a 
mysteriou8 individual of that kind might not be in the smallest degree tempted or 
diverted from a. Bound opinion oy the fa.ct, if it happened to be tho fact, that he was 
elosely associated with ODe of the parties to the controversy. But it is manifatlt that 
an opinion is arrived at dilIers by the whole width of the heavens from the deci.ion 
of a Court. The work of a Court involves many important ingredients, as for 
example, (1) that the judge is identi1ied and is persoaally responsible for hie der.i-
lions; (2) that the caee, subject to rare exceptione, is conducted in public; (3) that 
the result is govornlld by the impartial application of prineiplllll which are known 
'and atltablished; and (4) tllat all parties to the controversy are fully and fairly 
heard. In other worde, the decision of a Court is in every important respect sharply 
contrasted with· the edict, however benevolent, of Bome hidden authority, however 
lI&pable, depending upon a process of reasoning which is not stated and the enforce-
ment of a scheme which is not explained. The administration of the law of the Iancl 
in the ordinary Courts presupposes, at least, personal responsibility, publicity, 
uniformity, and tho bearing of the parties." 

Now. Sir, with such an authority at my back, may I ask the Honour-
able Member with what show of plausibility he can come to this House 
and ask u~ to substitute executive decree for the rule of law T 'fhc plain 
duty of Honourable Members who have any respect for the liberties of 
their fellow-beings, in this land, is to throw out sU(lh a legislation, whether 
it be tlt~ Criminal Law Amendment Act or any other Act which snh!lti-
tutes executive judgment for judicial judgment. 

I will now come. to the next point. What is the justification for such 
f1 law' Before I deal with the justification given by those who are 
advoclttes of this piece of legislation, I should like to refresh the memories 
of Honourable Members with the history of this legislation. Aft-et· the 
Gandhi-Trwin Paet had been arriwrl at and after Mahatma Gandhi had 
.lett for England to join in the deliberations of the Second Round Tahll' 
Conference, and when Mahatma Gandhi was still there in England, a 
conspiracy was hatched in India by, I regret to say, the EuropNlD re<;li-
dents of t.bis country to thwart the politieal aeth'hies of one important 
political body. namely, the Congress. My Honourable friend, Mr. James. 
says, that it is not true, hut I am going to adduce evidence which is 
very eondusive, which is incontrovertible and which even he would not 
be ahle to deny. In this coilnection I would refer you to the spee(·h of nO 
lesll a person than Mr. Winston Churchill made in the House of Commons 
on the 3rd December when Mahatma Gandhi was still in London. In 
hi. speet!h he said. The questioll was in relation to the ommitt ~ whillh 
-werr t.o t.our India to ~n uire into what changes sbt>Q,ld be mJlode in the 
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constitution of India. He said, speaking on this motion m the House 
oI Commons: . 

.. What 'are ~e to· do' We are ~o .. nd out eommitteea to India i they are to 
roam ar~un  lAdia, Jaree partll of which may be under lomething like IDUtial law. 
They will roam. arouad lAdia in plaeeB whe.re ordinary cOllltitutioDal rigbt.. are 
luperseded by: meuurel of enforced protection. They are to be lubjeeted to the 
l&m() Bort of ilI·ulage AI that to Which the Simon CommiBeion were subjected by the 
&clher.u. of the Congre. party. India bu to be kept in thil state ot unlettlement 
pt"hap! for two in three "eare." 

At that time the Government had not prolnulgated the OrdinancA", 
t ~ was, at any rate, no knowledge on the part of the publin that such 
OrdInances were to be promulgated. How could Mr. Winston Churchill 
know on the 3rd December, 1931, that such would be the condition, that 
iuch would be the treatment meted out to the Committees that would come 
to India, and that there would be a sort of quasi-martial law in this 
counry 1  1 hope this one quotation will be sufficient to ati~f  my 
Honollrl:l.ble friend, Mr. James, about what I said, that there was a 
couflpiracy hatched by the European residents here to Ruppress all It'gi-
timute political activities before Mahatma Gandhi returned to lndia. 
(Interruption by Mr. F. li:' James.) I expect you to quote some opinion 
in your favour. 

I Rill Rorry J have· not got at this time the circular issued hy the 
European As.'lociation which is known as something-I do not remember 
the exact name. There was a circular which I quoted last time in this 
House. bUG I will give another piece of evidence from a highly respectable 
Indian, I mean Dr. Ansari's statement before he sailed for Europe in 
tho-;r days. He made an oprn statement in the Pres.., that he had aCltually 
seen the draft of the Ordinances before Mahatma Gandhi ha.'l come baeI:. 
The history is very simple. The Conservative Government had replaced 
the ~abour Government in England, Lord Irwin had left the shores of 
India alld new angels had come to take charge of Indian Government. II 
it not a fact that quring the five years of Lord WilIingdon's Government 
we are heiIlg treated to 81lppressive and repressive laws' And yet the 
European community in India will deny that they are no party to thiJ 
oonspiracy I 
Now, coming to the justification given for the introduction of snch 

a piece of legislation. We are told that there are three very active move-
ment!! in India, the first is terrorism, the secolld is Communism, and the 
third is communalism. The advocates of the Government ene e~ have 
added a fourth, and that is Civil Disobedience Movement. The first quell-
tion that naturally arises is, were not terrorism and Communism rampant 
in the land before the introduction the Ordinances' Why were 
not Ordinances promulgated then' Why should it be left till after the 
conclusion of the Second Round Table Conference, the return of Mahatma 
G"nrlhi and the well-known refusal of Lord WiI1ingdon to see Mabatmaji 
after his arrival T If they were really intended to strike at the terrorist. 
and the Communist, tbey sbou1d have been promulgated when the Civil 
Disohedieuce was in abeyance. But no such thing was done. There can 
be 110 conC'ealing the faot that these Ordinances were aimed at putting 
down and crushing any reviving spirit of Civil Disobedience. When the 
Civil DisobPdience Movement is in suspenae and when the advoeatfls of 
Civil Disobedience are DOW adorning t.he OppoaitiOtl Benches in t.his HonllC. 
the pretenteof. the Government cannot hold ROod. They lIay t.hat the RiD 
il necessary and like benevolent despots charitably inclined they 88y tbelt' 
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powers are necessary, not for themselves,-no, they are quite ufe from 
the hands of any of these three issues,-but for the coming Government I 
.And the coming Government, according to their own statement, is to eon-
sist of grown up children who would have no knowledge of how t.o defend 
thell18elves I Why, the 8&IDe argument was used by the, preder.essor of 
t~ present Home Member in thia House T But that new Government UD-
fortunately never came into being during the three years that the Bill 
has been in operation. The question that naturally comes before us is-
is this a pretence or a real fact or it is only to placate thOBe who may be 
wavering on whioh side to vote' Sir, let me deal with thelle movements 
one by one. I will take up communalism first. 

Nobody will deny the fact that communalism took it.s birth on the 
3 p lot day when an engineered deputation waited upon 
.  . Lord Minto and demanded separate electoratM for 

the muslim community. The birth of communalism dates from the hirth 
of lIeparate electorates. Well, who gave the separate electorates f The 
Government. Well, the QQvernment is responsible for communalil!m. The 
(lOut'ession of separate electorates was followed by similar other concessions 
and the policy of divide and rule was taken to such an extent that now 
Goverument finds itself the victim of the reaction that is bound t.o 'come. 
'fhe separate electorates were followed by the Communal Award and the 
Communal Award was followed by the communal service award and the 
commuual serviee award is followed by the various acts of ravolU'itilDU 
whidl are daily to be Heen in the advertisement in the public press issued 
by thp vnrious Government departments. What has been the principle 
underlying all this policy' Is it justice or political expediency Y I 
will, with your permission, address my Muslim brot.hers on this point and 
tell them that they Hhould take a lesson from the history of the Sikhs. I 
reJrlelllht'r the days of 1857 when there was Ii rising of the army and Delhi 
was t l~ scene of bloodshed. The Sikhs had then lost their empire only 
nine ~'ears beforc that outbreak. Lord Lawrence and other memhers of 
the Ellg')jsh Govrrnmcnt sent for the Sikh Chiefs and asked them to give 
them u pussport up to Bombay and get hack their empire. The Sikhs 
refused. They Raid: "No, we will protect you" and we successfully 
defended them with the result that now the Sikhs have been thrown out, 
becauNe political expediency does not require them. Political expedientlY 
does not listen to reason. to honesty, sincerity or anything. Muslims are 
very glad. They are dancing over the little favours that they haye got. 
I tell them that the length of the period of this favourtism. is measured 
by the law of political expediency which gave birth to it and political 
expediency will end it. There is no love of any religion in the Executive 
Govl'rrunent. of thi8 count.ry. I am very  very glad to hear from no less a 
person than Rir Muhammad Yakub that communalism is an evil. I wish 
he had made a further declaration on the floor of thL'! House that the 
Muslims hencf'forth would have nothing to do with commnnali'lm a.nd I 
woulO certainlv have followed him by a similar declaration that the Sikhs 
no lon~rr stltn"d for communalism. 'Let the MUSAAlmans come forth even 
now, with It declaration that henceforth they will stand on their own le~ 
and will st.and for merit alone. T have the honour to belong to a very fIDlall 
minority ill tndia, I would not, On behalf of my community, hesitat, 
to anllounce that the Sikhs rejlard communalism 88 unsuperable o st,,~e 

to tht> progrell8 of India. It ha.q been said that coDlD'lunaUsm ,is raising 
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its head in the Punjab. Unfortunately it is true to lOme utent but, if 
~ were free to dHielose the facta that fanned the situation in the Punjab, 
If I Welle fr8fto. tell this House how thilooJDDlunaliam has been used lUI a 
weapon to engineer thia false agitation over the Shahidganj Gurdwara, 
I think I wOllld be able to COIlvinee Hooou.rab1e Memhen of this HOUle 
. that it is Mt an agitation which anybody should be afraid of. But with-
out going into that question I may mention one fact that ill very apparent 
and obvious and that is the coming elections to the Provincial AsaelUl1ly 
based upon separate electorate is respollliible for all thia trouble. There 
is no genuine feeling behind it. It is only a raoe for votes. 

ltIr. M. Ghiaauddtn (Punjab: Landholders) : May I ask, Sir, how 
all t11ill is relevant unqer this Bill ! 
Mr. Deputy President (Mr. Akhil b.~m ra Datta) : In the opinion 

of the Chair, it is in order, because the Honourable Member is referring 
to communalism and how it arose. 

Bardar Sant Singh : My Honourable friend should not have taken 
offence 011 this question. I do Dot want to injure the feelings of my 
Muslim broth erR in the Punjab. I only referred to it in passing to show 
that such dl'moMtrations aDd agitation are bOWld La take place and 
will continu£! te" take place whenever there is a raCt) for catching the 
votes of the illiterate masses. My remarks are intended more for the 
Tren:,;ury Benehes than for my countrymen on this side of the HOUle. 
This communalism is prevalent only because of thll coming elections 
and to say that such a piece of legislation as this is neceSSllry to put 
down communali!Hll is not trut'. I will come now to another point. 
S001l after t.he Shahid(l'unj agitation, prosecutions for possessing mOl'(' 
than one kirpan by the Sikhs were started. The c:u!e WIlS taken to D. 
lnagistra!p. The magistrate gave the judgment and diRchllrged the 
lIceused. holding that. aceording to thp law Sikhs could carry any 
number of kil'llalls. May I ask the Honourable the HOlUe Member and 
the Lv", Member what was the duty of the Executiv<.l authorities under 
tllH'h circumst.lmces f When the judgment was given. was it not the 
pluin duty of the authorities to respect the law aud to resprct t.he 
judgmt'nt of their own Courts f But the Punjllb Executh'c llut lOriti ;.~ 

dId not do l111y such thing. What did they do T They started more 
arrests and placed the case before another magistrate. According to 
my nndel'stEtnding of the functions of the administ.rlltion, J think the 
beRt eX[llnpJl' the Executive Government could set a~ to show rCRpaet 
for the law which they themselves had made. The Sikhs have heen 
carrying these kirpans for the last ten years withol1t heing mole,.ted 
anywhere by the police. All of a sudden, without :lll." notice, the Sikhs 
were nrrested for possessing more than one kirpan. Whnt did it ",how , 
Well, it only f'lhows that the executive tries to int~rpl t t fhf' law Rill it 
suitlS them. The decision of R Court Will! giwn, bllt they treated thllt 
decision with Mntempt which no civilised administration can afford to 
do. Sir. i1 is their busine88 to set an example to the public that the 
law mllst he respected. But when the executive do not l'eHpcct the 
lAW t er~ ean be only ODe rf'ault Bnd that is that the public begins to lose 
rcl'pcet {Ol' the law. In this particular ease, the Punjab GoverDment, 
after tlle ~u mel t of 0116 COI\rt. "-t.ar1ed further proHeCutionll Rnd 
succeeded--tJbtainiDg a di1ferent findiug. Now, there were two judg-
ment, in confiict with each other. Kay Iuk a simpt. que8tion again--
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what is the duty of the Executive Government in any country Y Is it 
not their duty to make the rule of conduct for the people clear and 
unamhiguous' ,It was their duty to tell the people what the luw is, 
but instead wo find this Government givin« Us conflicting decisions. 
Weare left to follow the judgment of one magistrate or another 
Dll illtra~ without any guidance. When the agItation started aud 
the Sikhs came out in pl'OOession with two kirpa.us with each man 
lind defied the Government, then the Government realised the folly of 
their action of securing conflicting judgments. My point is that the 
Government at first creates & situation, and when the Government finds 
itself in a tight corner, it comes forward to ask t ~ Legislatures for 
more powel' for the executive. Who is going to give them fluch powers 
under such circumstances' Have you ever seen any executive in the 
world not respecting the judgment of their own Courts Y But here in 
India they do it : and when they find that the same amount of response 
is n(lt forthcoming as in other countries and the people begin to defy 
the Ituthority of the law, then that defiance of law becomos u ground 
for asking for more powers. 

Government complains of picketing, complains of the Press activities; 
why should there be complaint when the people have only taken 
measmes in self-defence against the aggressive meai>ures of the Govern-
ment Y Why did the Civil Disobedience Campaign come into existeJlce T 
Because the Government did not listen to the puhlic opinion. Now, 
there is a s10ry in the Ramayan that one of the members of the family 
of Ruvan used to sleep on for months together, and whp,n the need came 
for him to be awakened, drums were be5.ten, elephants ·were brought 
to trample him down. It was only then that he could be awakened. 
Is this the sort of sleep in which the Government of India are going 
to indulge' Why are they not listening to the intelligent public 
opinion' Why are they turning a deaf ear to publio opinion' If 
they hud but listened to the public opinion they would not have needed 
such lcgisllltilltJ. Sir, their duty is to be responsivA to public opinion. 
Why do t.hey not do so, Is it not then our plain rluty as ilOnest men 
And is it not the duty of all lovers of liberty to tell them that, unless 
iYou respond to us, we will never respond to you! Yon w.mplltin of 
non-en-overation-with what face T Have you co-ope/'uted with us T 
Was not the last Assembly a co-operators' Assembly 7 Did you not. 
get all you wanted from that Assembly' Can you then show a single 
instunee ill \vhich you responded to the criticisms from those who were 
on this side of the House. 

All Honourable Member: There was the three years' dlll'atiou of 
the Bill. 

Bardar Bant Singh: But what about the substitution of executive 
for jUtlidRl judgment' Did we not claim that the eXfllmtive should 
not have snch ,"ast powers over the lives and libertie~ of the people! 
Sir, tht' Government did not show us the least rellard then. My Hononr-
AblE' friend refers to the three years' duration of th('! Bill. TJet me tell 
him one fact which happened in the Select Committ.ee on this Bill, 
namely. that several nationalist member;; of the Select Committee had to 
walk out from the Select Committee declaring that thenceforth they had 
nothing to do with it. Sir, my friend, the Honourable the Home Member 



-pleads for the change of heart. How can you expect U8 to change our 
~~art and our uttitu~e towards such legislation when you do not ehange 
your own heart 1 Sir, I leave Communism and terrorism to those who 
know about them much more than 1 can pretend to dQ. [will now 
come to the plain ~t  of t~e Government. I think, :::Ii .. , that the prellent 
Governmellt of India and. Its predecessors are conl:lcione of only one 
function ; they think that their only function in India is to maintain 
law and order and that there is Ito other function. Their main pIeR for' 
bringing forward such legislation is that law and order cannot otherwille 
be maintained. May I remind the Honourable, the Homo Member that 
this is n(\t even the primary oDject of the -Government, what to /Say of 
the main object. Sir, it is a secondary object; and in this uonnedion 
I ,vill just read a small extract from my speech on thil:l Bill at the last 
time: ' 
II The purpoee or end of Goveru.ment ill tho weal aqd welfare of tho oommWlity. 

But we find, Sir if we go through the literature that haa been broadeaat by the 
Government en~es, that they have laid very great ItresB on thiB point that the 
maintenance of law and order ill the only funetlon of Government. I will presently 
quote from Austin again to show that the mainteDaDee of law and order II aot the 
primary function of Government ; it ill a lecondary function and it is a n_ity which 
enables the Government to bring about the welfare of the community O\'llr whieh the1 
havo been placed by the deity. I eannot give long quotatioDl aa the time at my 
dilpoaal II Ihort, but thl. is what he .ys : 

I But, by most or many of the epeeulatora on politieal government and lociet)', 
ono or a few of the instrumental ends through which It government muet ac,complilih 
itl proper absolute end, are mistaken for that paramount purpose. 

For example: It is said by many of the speculators on politleal government 
and society, that I the end of every  government il to institute and protect property'. 
And hore I must remark, by the by, that the propounderB of thl. abaurdity give to 
the term I property , an oxtremely large o.nd Dot very definite aigai1leatioll.' It ii, 
therefore, clear, that those who want to govern must govern, not for the emi of 
maintaining law and order, but for the purpose of bringing about the welfare of tho 
community of which they are in charge for the time being." 

Now taking this view of the functions of an administrator, may 1 
ask the simple question again whether the present piece of legislation 
fulfils this object f Will it tend to the weal and welfare of those who 
are in your charge at the present time Y Sir, the effect of such legislation 
will be only to kill all political activity, as it has killcd it in the past 
three years. III this cOlluection I will not be oin~ justice to the effect 
of this legil!lat.ion in a better way than Mahatma Gandhi did when you 
brought up fbi!' piece of legislation in 1932. He ssid : 

•  I Beprealion appears to me to be crOiling what might be called the legitimate 
limit, and govornmental terrorism il spreading through the land. Both Englilh and 
Indian oftleiall are being brutalised. The latter, high and low are bec'oming 
dl'Uloraliaed by reason of the Governmel\t rewarding .. meritorioUB dleloyalty to the 
people and inhuman condnct towardl their own kith and kin. The latter are being 
cowed down. Free Ipeeeh baa been .ti1led. GoondaiBm il beiAgpraetieed in the 
name of law and order. Women who have eome out for public IOrviee ltand in fear 
of their honour being inlulted, and all this, a8 it IlOOmB to me, II being done In ordl'r 
to cruBh the lPirit of fr~om whieb 'he Congre.. represents. Repr_iOJl Is Dot con-
fined to punishing civil breaehes of the common law. It goade people to break lIewly-
made orders of autocracy d8liped for the most part to humiliate theIL" 

Sir tllis was said in 1932. It is as true today as it was then. What 
do we Bnd in the country' We may tind there is peace, but it is the 
peace of the grave; it is not the peace of a living, IIcth'c nationhood ; 
it is the peace that yon find in a house which has a perpetuaUy loonminr 
aspeet about it. Do TOU want to perpetuate limilar conditions. . I will 



LBGlSUTIVE A.88EMBL Y. [9TH SEP. 1935. 

[Sardar Sant Singh. J 

certainly appeal to my Honourable friends to my immediate left to 
cODsidf"r the !,iituation in a more dispassionate manner. You have in-
herited the great traditions of Parliamentary G.)Wrnmellt and the 
sovereignty t'f the rule of law has been the standing: feature, of the 
ariialllf.mt~r  Government. Why do you want to deny us that form 
of Government Y If you want to deny us that form of Government, 
why don't you say so openly' Do not pretend to give us democratic 
government when that government is not a democratic government at 
all. Do not ('ommit fraud upon us. Do not be l~ hypoerite towards 
us but be honest. If you tell us that we are being governed by sword, 
I will be the first man to swear loyalty to your Government. But that 
loyalty, as you know, will last as long as you hold the sword in your 
hand. But my eyes shall constantly be on that hand which holds the 
sword and thr. first opportunity that I get to snatch that sword will be 
utilisf>d by me. That is a sort of loyalty where honesty, sincercity 
and genuineness will prevail and not the hypocrisy and fraud. Do D(it 
treat us as Himpletons and ignorant people who do not understand. You 
may be very strong at this time and you may be unshakable at this 
time. But the empires that have preceded you have left a mark up 
on the hi.,tory of various people. Their history shows that they were 
as powerful in their time as you are now. Those empires were lost, not 
because they lost their administrators but because their administrators 
lost their imagination which is necessary to keep an empire. Do you 
mean to ~a  that those Governments which prosecuted certain individuals 
were insane governments or government who had no ima iDf~ti )n f '1'hey 
hll.d it, but their imagination was as limited as is yOU1"8 now. If you read 
the history you will find that not a single reformer or even a prophet 
or a Guru or an Avatar was but as a rebel to the then society. May I 
ref('r with due humility and respect to the life of Jesus Christ' Why 
was he C!rllcified Y He must have been crucified under similar laws and 
convicted by the courts then in existence. Why was the Prophet of 
the Mus,'1alm8JUl prosecuted and persecuted? Why were the Sikh G .~ 

so ~rl ell  martyred' Has that martyrdom enhanced their respect or 
have they lost it Y They have become deities in our eyes and we 
res}Ject them and we listen to their words. But if they are to be 
judged hy the standard which is being set now by the Government of 
India, then they will all be called rebels and terrorists anel what 110t. 
I appeal to y(\U even at this eleventh hour to bewal"! of the c(.ming 
dan,:!'er. A time comes when people cannot he goaded to a greater 
extreme Ilnd then rebellion becomes a justifiable act und open revolt to 
the lI11thol'ity becomes legalised. This is not what I alone say but 
this is what your great jurists have said. I will take the liberty of 
quoting once more from Austin's book of Jurisprudence before 1 finish 
my remarks. He says: 
.. If we take the prindple of utility a8 our index to the Divine Commands, we 

must inter that obedienee to established Government is enjoined generally by the 
npity. For, without obedience to • the POWel'll whil'h be " theM were little security 
lind little enjoyment. The ground, however, of the inference is the utility of Govern-
ment : And if the protection which it. yields be too costly, or if it vex us with noedl_ 
n!8trnints and load us with Reedlel!8 exaetions, the principle whieh point. at submis-
sion IlR our general duty may couDBel and justify reliBtance. DillObedienee to aD 
eBtablished government, let it be never 80 bad, iB nn evil: For the mischiefB inflicted 
by a blld government are leSR t.hltn the miBl'hiefs of anarphy. So momentous, however, 
is the difi'erent'e bfltWeen a baa aud It good gnvE'mml'nt, that, if it would lead to a 
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~  one, rea~taur.e. to a bad one would be Ulefu!. The lUl&1'Chy atteuc:liDr the tt'Ruai. 
t~ou was au e~euslve, but .a plUJlling evil: The good which would follow the transi. 
tlon was e t~ ve and lastmg. The peculiar good would outweigh the generic evil : 
Tile ~  whieh would eroWD the change in the in8ulated aud .... _ntrie cue would 
l1lwe than compensate the evil which i8 inseparable from rebellion.'· • 

Sir. in the end, I want only to appeal to the MemlJers on the 
Treasury Benches. You may coDllider yourself quite safe and you 
may think thllt even if this House throws down thlH Bill, vou have a 
power to ('cl'tify it. You Can do so, and you may 110 so, but do you 
know what amount of resentment you will create in t.he eouutry' 
Will you take into account that amount of discontent that will follow 
in its wakc and the respect fOr law in the country will slowly but 
steadily disappear Y You and I both want the maintenanee· of peace : 
it isonr mutua] interest. But if you go on taking the step that you 
are taking now without caring for the future, you will need. desperate 
action. But my only hope is that wiser counsels will stili prevail. Sir, 
I Iutve done. 

Sirdar Jogendra Singh (Fyzabad Division: Non-Muhammadan 
Rural) : Mr. Deputy President, ..... . 

Bhai Parma Nand (West Punjab: Non-Muhammadan) : Sir, I 
want to speak on It point of personal f'xplaoation. 

lIIr. Deputy President (Mr. Akhil Chandra Datta): But the 
Honourable Member has not yet 8poken. 

Bhai Parma Nand: Certain other Honourable Members have 
spoken, and I want to explain my position as I understand I will not have 
a chance to ~pea  ..... . 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The HOllour-
able Member will be quite at liberty to speak if he gets his chance, 
but, having not spoken at all up to DOW, there is nothing to explain. 

Sirdar Jogendra Singh: Sir, the Honourable Mr. Acheson, the 
other day, referred to King Charles' head as being the favourite 
nig-htmarl' of Dick. It appears the Congress has become the King 
Charles' head of· Government and a constant nightmare for the 
Honourable Sir Henry Craik. (Applause.) When tbl' Ordinallces 
expired, the Government of India came to the Le!-\,islatur(>s, tl\('n very 
conveniently constituted for them, and wanted thf' Ordinances to 
hecome an Act of the Legislature. We are told by the Honourahle the 
Home Member that it is true, Civil Disobedience hilS been called ofl', 
but the nightmare of its being reviv('d at a future date still haunts 
the authorities and they cannot have sounel and pellcf'fuJ slel'p llnleHS 
the Assembly places in their hands the " Big-Luthi" of til(' Criminal 
Law Amendment Act which they say has heJpl'I"1 them so wf'11 in the 
past. The Honourable the Home Member has my heartfelt sympathy. 
This, Sir, reminds me of Dionysius, the ancient autocrat of Syracuse, 
who felt similarly insecllre. He was, therefore, conHtant.ly huilding up 
fortifications against pot('ntial consiprat.ol"l! to comf'. H(' ,vas 80 
nervous that he used to sleep in a room which co11111 nnly" hp. Ilflprollcheo 
by a d1'8wbridge in a palace which was connected. with the ouuide world 
by another drawbridge. 

Bb&i Parma lfand : J did not quite .follow your ruling, Sir. My 
point is that the Honourable Member ....... . 



668 [9TH Bm>. 1936. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Is it a point 
of order that the Honourable Member is raising now Y 

Bhai Panna Hand: I want your ruling on this point, Sir. My 
submission is that if an Honourable Member in this House pointedly 
refers to another Member, who wants to make a protest against his 
remarks and rises to make a personal explanation, then what is your 
ruling T Do you mean to say that you will not allow him to give. an 
explanation of his position f 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Chair has 
given its ruling. 

Bhai Panna. Hand : What ifi it , 
:Mr. Depu'y President (Mr. Akhil Chandra Datta) : The Chair's 

ruling is that if, in reply to the speech of another Honourable Mem-
ber, the Honourable Member (Bhai Parma Nand) wishes to offer a 
personal explanation, the Honourable Member is not in order. He will 
be entitled to make a speech, but no question of personal explanation 
arises in view of the fact that he has never spoken at aU. 

Bh&i Parma Nand: He has clearly referred to me. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : Order, order: 
SirdBr Jogendra Singh: The king could not trust anyone, not even 

his own queen when asleep and hence slept all alone. The king was 
demoralised to !luch an extent that he used to pull up the drawbridge 
himself before he retired for the night. Sir, the Agents or this foreign 
Government are like Dionysius and are even afraid of their own 
shadows. 

When Lord Macaulay formulated or, shall I say more correctly, 
invented the precious volume known as the Indian Penal Code, even 
the most eminent jurists of Britain hailed it as the most perfect Code 
to meet effectively offences of all kinds whatsoever. 

r At this Rtage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.] 

With the passing of time, Government have begun to feel that, 
that consumate Code is not enough. They further desired more 
arbitrary powers to meet the recurring challenge to their authority. 
'rherefore, the Agents of the alien Government in India wish to con-
tribute their further share towards the mischievou!l design of so 
tightening Britain's control over our Motherland as to make it impossible 
for us to attain complete independence which is our birthright. 
They first wanted the vicious Ordinances for six months only. Then 
they persuaded and appealed to the soft conscience of some of our pre-
decessors, who fell an easy prey to the machinations of this foreign 
Government and allowed these autocratic powers for a further period of 
three long years. Now, the Government desire to put this barbaric 
Act on the Statute-book permanently. This, Sir, appears to be 
Dominion Status in action. 

Let me tell the Government, Sir, that power unrestricted and 
arbitrary is like an intoxicant. (Hear, hear.) The more you take it, 
the more you want it. But the end of those who intoxicate themselves 
with power is recorded in history as the same as that of the unredeemed 



inebriate. They both bring about theirdtSstruetion through surfeit. 
' '~e Government blivo brought before this House this Bill to still fur-
ther de'p:tive the entire nation of every shadow of human rights such itS 
liberty of speech, liberty of press and even freHdom of association. 
The Honourable the Mover ot' the Bill as well as the Honourable Mr. 
Griffiths have very eloquently advised that 'ihis atrocious Act is intend-
ed to prevent terrorism and Cotnmunism, hut let me tell them, very frank-
ly, that both these will exist in spite of this Act. (Hear, hear.) The 
only remedy which I would humbly suggest is that the best way to 
extinguish terrorism and Comm,unism is, not through the application 
of this Act but, by providing constructive schemes by which you calf 
give employment to seyeral hundred thousands of our intelligent youug 
men who in spite of the highest academical qualifications aJ'C starving 
for want of food and raiments. 

The Honourable the Home Member has further stated that this Rill 
is intended as a set-off against the so-called spirit of e<immunallsm, 
which is aceording to him in a virulent form in our country at the 
present moment. I may be permitted to state with somewhat brutal 
frankness that 'Divide and rule' has been the traditional policy of 
British Imperialism in this country. It has becn hy such tactics that 
they are perpetuating their domination over our unfOl'tunatt' country_ 

If I am to state in a lighter vein, I am reminded of lily school 
days when I read the Htory of the ,. monkey and th(' two cats ". 
{Laughter.) 1, however, hope that Indians, to wbatt'Yer c .. ~e  or 
religion they might belong, will think in tf'rms of Jlldians first, Indianli 
last and Indians a/waytl (Applause). and that is the only way in whil!h 
we can eliminate the third party 'rho is rE'sptlwdble for many of t eR~ 

ills suffered by us in this country. Undf'rneath the surfact' of the Bill 
I honestly perct'ive evil df'signs to depriye thf' elementary right 6f 
citizenship. 

If the Bill is a forecllst of the new Act, as I do believe it is, I 
would appeal with all the sincerity thllt I can command tt) tIll'OW out 
the measure and save our Motherland f"ol11 the furtbRr fetter!! IIf 
slavery. Sir, with these humblE' words, T oppoRe this Bill. ( pplltusl~.) 

Mr. T. Ohapman-Mortimer (BeugaJ: European) : Sir, ill rising 
to support the motion of the Honourable the Home Member, I 8m con-
scious of the fact, that 6D the 011e hand, I have not the knowledge of dehate 
of Rome of my Honourable fl';ond,., oppotrit~. R1Jrl, on th .. otlil'l' hand. that 
I bve not the mastery of the subject which my Honourable friend. Mr. 
Griffiths, showed us the other day in hill' admirabll', may I also say, 
cOllrageous speech. If I venture to make a few remarks DOW, Sir, it is 
because 1 cannot let pass without It reply some of thl' remarkll of, among 
others, my Honourable friend, Dr. Deshmukh. It is perhapH natural for 
my Honourable friend in alluding to the possibility of legislating for o~ 
Province and not for others that he should have drawn an analogy from 
surgery. But. 88 my Honourable friend. MI'. Griffiths, so ably and ad-
lIlirably put it, tile object of this Bill iii not to perform Hurgwal operA.-
tious, but it is to preveut sitUllti()lIs ari"iuJ( Wb('lll ..ur~i lil operation 
becomes neceasary. 

liT H01l0nl'Rhle fri .. nrl, 8ard8" RRllt Aingh, "ery kindly reminrl4"d 
the House this afternoon of tbe oppilJ1ing state thill conntry W811 in In 

Ll92LAD • 
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1930-31 before this present Act was ill operation. I thank him for 
reminding us, as, I am quite sure, none of us wants to see the kind of 
situation arising again that we saw in those years, a situation which 
very definitely called for the surgical knife. I have· always under-
IItood, Sir, that, before you call in the surgeon, you call in the physician. 
The wise physician who treats his patient for a sore head, for instance, 
or a gouty hand generally, does something rather different than cut 
it off. I imagine he orders his patient a strong physic or it may be 
that he suggests that he should restrain himself and that his diet be 
severely restricted. That, Sir, i~; exactly what my Honourable friend, 
the Home Member, has done. lIe proposes in this Bill to restrict 
picketing, to restrict thf' activit i f'R of unlawful associations and to 
restrain within the limits of' decency Rnd public safety that section of 
the press of this country which, over Ilnd over again, whenever these 
rellressive laws are not in existence, forgets what decency means. 
According. to my Honourable friends on the other side of the House the 
new measure is unnecessary, tyrannical and unjustified. 

In an effort worthy of a better cause, in my opinion, my Honour-
able friend, Mr. Satyamurti, trif'd the oth<>r day to prove how unneces-
68ry this Bill was, unnecessary, that is to say, in his o.pinion. In his 
view the ordinary provisions of the law are ample and cover all the 
subversive activities of lawless bodies or persons. Ii my Honourable 
friend means that the ordinary law lays down that incitements to 
murder, picketing, lawless associations and criminal consipracy are 
illegal, I quite agree. But ht' knows and every Honourable Member 
of this House knows that there are forms of picketing and criminal 
eonspiracy and incitements to murder which it is impossible to tackle 
under the ordinary law of this land. And it is becausE' it is so im-
possible that in ] 9:10-31 we had the most disgraceful Hituation not only, 
8S my Honourable friend, Dr. Deshmukh, suggests, in Bengal, but at 
least as bad, if not worse, in Bombay and other provinces. That 
situation was only saved by the bringing in of this emergency measure, 
first the Ordinances and subsequently the Acts. Now, Sir, we all 
know how impossible it was to prevent that situation arising that arose 
in 1930.31, because the ordinary law of the land made it f' tremel~' 

difficult for the executive to catch hold of people who wt'rf' tht' real 
sinners and who paid four annas to small boys and others to go to 
jail for them. Honourable Members admit with one breath that. the 
crimI'S this Bill seeks to prevent are illegal and deplorable-l am glad 
they agree with Honourable Members on this side of the House on that 
point-but they hasten immt' iatel~' to add that there is no need for 
Government to take any necessary measures to rectify a situation which 
every Government worthy of the name must face. They do not think 
it is nece88ary to bring in measures to put down these deplorable acts 
which they all agree are undesirable and illallal. 

That, Sir, is one of Jhe ar~ments of the Opposition. 
The second argument of the OppoRition SCf'ms to be this. They say 
this is a tyrannical measure. One would think, after having heard 
Rome of their speeches, that they Ile('m to think that if this BHl were 
passed into law the executive would become a lawleB8 body ; it 
would take the law into() its own hands and act without any kind of 
restraint from the judiciary. That is IIbsolutt'ly inrorrect. 



Sarw .~t Si:Drh :  I may point out to my ,Honolll'able friend 
~ a~ ~e .obJectIOn 18 to the substitution of execu.tive ju.dgment for 
JudIcIal Judgment. 

. Mr. T. Ohapman..Mortim.er : It would be an insult to their intel. 
brcnce to suppose that they do ~ot understand the meaning of the Uill, 
~e  know perfectly we!l what IS propoiSed and that what iiS proposed 
litill le~ves the Courts WIth a very strong restraining power over the 
<.' ~ ut ve. It seeDlS to me that the only conclusioll we can draw fl'om 
thIS argumcnt of the 0ppoiSiliuJl is that they arc trYUlg' tu pt·rsuade 
sO?le of those Honourable Members who came, as my Honourable 
~rlen , Mr. Gaubll, lluggelStlS, with Illl open nund. 1 a.m very glud 
mdeed to hear my Honourable friend tell u:; that s\) lllltlly of his friends 
and he too came here with till open mind, becaubll' 1 Ull! sure thnt it 

~  ~onsi er the real issues at stnke in this uebate'they will v~te with 
thu; tilde of the House. If they admit that it is the duty of every 
Government to maintain the law and, if neceliSllry, to restrain the 
liberty of individuals who are trying to take from other individuals 
their liberty,-and that, Sir, iii present in every law because you hllve 
to restrain some persons from doing ill in order that the rest of us may 
go free or comparatively free,-ii' they admit the necellSity for that, 
1 submit that they have no nlternative but to come forward and support 
the motion. The Hononrahle tht' Home Member has marl I' it quite 
plain that though he did not lilly he would accept them, he was, neverthe-
less, prepared fairly to cOmWer any reasonable amendments proposed, 

In this connection, Sir, several Honourable Members Including my 
Honourable friend, Sllrci:tr Hall! Singh, said, that if only we, on thi. 
side, would frankly admit that this is an autocratic Government they 
would have no ohjection to thc Bill. They say that what they object to 
is that India should be told that. it has a democrlttic constitution but 
t.hat on the otber hand severe mellsurcs are necessary. Honourable 
Members who use this ar~llmt'nt s('em to forget several things. Tn t~e 
first place they forget that 110 one suggests that fhe Government of thl& 
count.ry, as at prNl<'llt constitnted, is a ot'moeratH' Oovt'rnment. though 
it has certain democratic alipecttl. At the same time 110 one un tllii side 
of the House ealls it,-eertainly 1 should not call it,-It dewocratic 
Government. 'l'heu again they forget that it hru.heen litated over and 
over again by high 8uthol'itr that the prctlent Goyernment forms at 
t.ransitional sttlge. My Honourable frit'nds, rightly in my view, look 
to the British conlltitutiun Illi It better model than that uf the autocraci ... 
of Italy, Germany and Soviet Russia. What they alwaYH forget i" thB:t 
we in the United Kingdom only reached Ollr prt'sent I.oltuge of ~O lt t
tutio1181 development after hundreds of years. ~r are ~ ' lD  to 
bring in, or rather we aI'\, tr~'ill  to 11I'ing ill lt~l theIr help,.M 
democratic constitution which will in the fulness of tmle place India 
in her rightful place alllong the ommon ea~t  of. British. Nation .. 
We are trying to bring this eonstitutioll in WIth thr.1r bdp IV a flJW 
decadrs. I l;uggeHt that if ~'O  conHidt:'I' that, you will. less often c!U't 
it in our teeth what ill an absolutely untrue and lID Just al!8umptlon 
that we. 011 thill side of the House, are false to the promiAe8 that the 
Brit.ish Government h8.H mad!' on'r and OVf'r 8\!Rin. W.' have not t.old 
India that IIhe lias now /lot mo r ~' ; we bllv£> told h!'r t.hat in the 
fulne8ll of time we hope she will attain to it ; and. as His een~ne '  
distinguished predeeessor v.iaely said, the goal and the path to It are 
L192LAD ,.2 
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mt the same and Ihould not be eonfused. This argument of the 
Opposition seems to me, therefore, entirely beside the point. 

Lastl,., it has been argued that this all-Ittdia me88UPe is unjustified 
because, 80 it is suggested, there is peace throughout the length and 
breadth of India except in these two plague spots, Punjab and Bengal. 
I suggest that though my Honourable friend in making this suggestion 
no doubt did so unwittingly, he reflects a mentality which lily Bengali 
friends ri ~  resent. They feel, and I am sure all of us here feel who 
think it out, how unjust it is to blame t.hem for acts for which, in many 
CRSes, they are not alone responsible and t.o whieh they havp been 
incited by extravagant messages in the press and propaganda conducted 
from other centres. We all know how sentimental and nationally-
minded the patriotic Bengali is, and, I think, it is unfair that we should 
play on his feelings, first incite him to boycott, picketing and Civil 
Disobedience, and then when the time comes say "Oh, no: we are 
quite innocent: it is the terrible Bengali and Punjabi who is the eause 
of all the trouble I" I submit, all-India legislation is absolutely 
necessary and I, therefore, strongly support t.he proposal that t i~ 

Bill be taken into consideration by this House. 

There is one other point in this connection and it is this : elause 7 
oi'the existing Act which is sought to be retained is a clause which is 
only, 80 to speak, a permissive clause. It only (,-Omes into force when 
Local Governments consider that the situation in SODle particular dis-
triet or province or city warrants its introduction. It seems to me that 
in these circumstances the very clever play which my Honourable 
friend, Mr. Satyamurti, made with that section of the Bill, relating to 
annoyance, picketing, etc., is not a very reasonable argument to bring 
8trainst this measure. After all, in the South, he says, there is pellce : 
in that case it is quite certain or almost certain that in his province, 
at..,Jl events, this section, which worries him so much, will not come 
into force at all. 

Finally, Sir, the iSBUt' before the Honse St'ems to me simply this: 
de we admit that picketing, criminal conspiracy and incitement to 
Dltlrder are evils T If Hononrable Members are agrped that t l'~' are 
evils, we havt" to cOllFiidel' whether or not. this Bill is ne('Clisar,' in the 
interests of the maintenance of law and oroer and, in particular, to 
qllfeR'1lard the Government and tht" Mmmunity againRt these threl't 
evils caused by lawless perllons. If we are Ilgrperl thRt that is the 
iSRue, it is impossihlE' that thf'rE' can hI' Rny rlonbt· as to tht' WIlV in 
whieh we should all vote when the division time comes. Aftt"r aU, if 
Honourable Members fpel that t.hf'.'· lI!!,ref' with the prim·illl!> that thest> 
l~f.  ar(' l'vil and il1t'gal, thl'Y ~til  havp alwaYR the opportnnity to put 
forward re8Ronohie anit lel ~i le amelHfmentR : for. R~ tllr HODonrahll' 
till' Home l\r!f'mb('J' has all'pady told us, if this motion iR PIlFlRed hy the 
House, he ,,·111 be opl'n to consider all such reasonable amendments. 

Mr. M. Au.f Ali : Mr. PreRidt>nt. T have riRen to ofl't'r jm;t 1\ few 
ol!l!terva/t,ionR and r~mar s with referenee to this Bill, hefort' the House is 
/let uall:v upon to r~istt"r its votp. VariollR al'lpects of tht" Honoul'ahlp the 
Rome Member's spl"ech whir.h hI' delivpred in Rllpport of this Rill have 
beea touched upon hy 8p('Elkel'R on tltj" i ~ of the He'lllAP. hnt T 1pel t.ha.t 



there are at least two poinUl which have been left unt;Ouobt;d UldIshall 
b'J'. tOI,4'e{er to them. While t~ Honourable the llo le~ember a  
apeaking in support of this Bill, it struek me that he had chosen for the 
te,xt ()f his speech, a sentence which I ~oul  not b~ far wroug in ~ optin  
~) ~ lf £0;, my ~ee~  ~o~a. . He .861d ': the price of liberty is etero.al 
Vlgilance ; and It lB vIgilance ""hleh ammates us on this side of the 
House toopp0/t6 this Bill. We want vigilance on their side ali much as 
011 our side : we must watch their actions, watch t.heir pl'Qposah; aud 
see to what extent they go against the liberties and the freedom of the 
people. But of that later on. In the COUl'8e of hia speech, whioh waa 
rather brief-aud there is a reason for its being very brief ........ . 

The IIono11l'&ble Sir lIemy Oraik (Home Member) : You ougbt not 
to complain of that. 

Mr. M. Asaf Ali : I should not complain of it-it waR very conci.'4e 
4 MI. indt"ed and telling in its own way. There was 8 good 

reason for it. While I was listening to the Honourable 
t.he Home Member's speech, I WRS wondering whether it was born of the 
Mnviction that this Bill was absolutelv essential to the mllintenancf' of 
peace, law and order or not; and, to~ar s the l'on lu~ion of hiM speech, 
I was onvin~ '  that it waR not born of that conviction, but it ,vaA born 
of II confidt"nct". which ill always there on the Treasury Benehes, a MD-
fidence that, whatever the result in this House, 80 fflr as this Bill is eon-
cerned. it will find itll way somehow or other into the Statute-book. 
That is why the Honourable the Home Member'!,! speech was concise, and 
not as detailed as it should have been. When YOll are proposing a 
measure of this nature, when you are /IRking for special pOWer!! or when 
you are trying to perpetuate special powers, you ought to support it. 
with facts and figures: you ought to place before us definite facts aud 
figures which might justify your demand. But what do we find' Not 
one titte, not one shred of argument which is supported by facts and 
figures-only the Honourable Member from Midnllpore who was fitly 
describt"d by Dr. Deshmukh as the Mus!!olini of Midnaport"-8 nickname 
which tnig"ht go down in history-tried to bring up a few flletl and 
figures, and they were utterly misleading. They were wrong, as I shall 
~ve time and opportunity enough to prove later on. They were Dot 
the facta and figures that we wanted. (Official Laughter.) lIe who 
4ugbs last laughs best: do not laugh too soon. What were the facts 
and figures that he brought up? The facts were only with regard to 
mllruel's-(Cfficial Members: " Oh, no. ")---only murders, and 1 ahall 
tell you a tale of murders--do not worry: murders by whom' By t.erro-
riats. A.bout 300 of them, heinous, despicable, abhorrent murders, and 
we detest them Bit mueh lUI you do. (H()fJ()1U'able Membe,., :  " Oh ".) 
D41 npt say" Oh "  ; we are, sineere, .we are on i~t ; when we lia)' a thilllJ' 
we mean it. If we did not believe in the creed in which we do. you 
would have heard a difl'erent tall'. (Cheers from CongreHH .,Party 
'Rfinches.) And tnday India'8 fate would have been diiferent. Olear, 
hear.) You ought to be thankful to the (;ongress whose policy of non-
vio~oe 'haaelHloked politiea.l· BlIIIoIIssination and tenw ...... · _;db not 
imagine for a single moment that it is your preventive Ule&llUMlH)t' )'Out 
repressiye laws t11.at h8':f ~~ne.a~ .,; .ml tr ~lle~ tl ' ~~, ~ l. r t~ ~ 111e 
('O'Ilgref.lR. It is tbi' noti-Ylolenf crl'ed" 01 the eOtigoi'eR!! t11at haN preventpd 



i14 UGIBL.&.TIV& ASlEJlBLY. [9TH BBP. 1936. 

[Mr. M. Asa! AlL] 

and controlled the terrorists. And, talking of murdenf, 'Sir, they ought 
to know a few facts and figures from their own reportB. Let them just 
refer to their own reports, and they will find that, during one decade, 
beginning from the year 192] up to the year 1931, there were as many 
murders reported in India as 62,800 and odd, and in how many of these 
cases were convictions obtained T With all the great paraphernalia 
which they always ask us to finance, with a,l the police and all the other 
arms that they have in their armoury, what did they oo? In only 17,000 
and SOme odd a~le l could they obtain convictions. What happfmed to 
the 45,000 and odd , Do you place the murders of poor people ....... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member should addres." the Chair. 

Mr. lIIl. Asaf Ali : Do GoverllJllcnt, Sir, place murders of these 
55,000 and odd people on a different basis to the murders of 300 public 
servants, murders that are equally despicable, equally abhorrent 7 Yon 
may ask me why these 55,000 cases were not successful. My 'aD8wer to 
that is. IIll the att~ntiol  of the Government is concentrated on nothing 
el&e, but what they call, political crimes which are merely politicnl 
demonstrations. The police is engaged the whole time in tracking down 
innocent political demonstrators, and thousands and thousands of people 
nre run after by them, while they leave these murders alone ; they leave 
other crimes alone. Let me give the House a more detailed account of 
some of the other crimes which have been committed in India during thlll 
h.st decade and what they have done with respect to them. Sir, in 1932, 
as many as 167,939 cases were reported of house trespass, and house break-
ing with intent to commit theft, and how many convictioIU! were obtained? 
22.000 convictions were obtained. And this tale goes on year after year, 
murders, dacoities, serious offences against person ... ordinary theft, and 
80 on, and, on an ordinary calculation, that T made, I found t.hat as many 
as two million cases were left untraced. Did you then ever COme to 
us ............ . 

Tho Honourable 8ir Nripeadra 8iroar (IJaw Membe,,) : The Honour-
able Member is not addressing the Chair. 

1Ir. M. Asa.f Ali : Did Government come to us then and say that the 
ordinary law of the land was insufficient, it was inadequate, and whether 
we would strengthen their hanos with respect to these murders, whether 
we could not give them more powers, even under the ordinary Indian 
Penal Code T Did they ever come to TIS' They did not. They did not 
pay even a second thought to this. But today, when the Civil Disobe-
dience Movement is not in existence, when t.his movement is not in pro-
gress, today when they themselves admit that the situation with regard 
to terrorism has improved tremendously,-they themselves admit that 
for a long time there hIlA been no terrori!!t crime, ......... . 

The Honourable Sir Henry Oraik ; No, no ;  I said nothing of the 
lort. 

Mr ... AIa.t Ali : How many ct.imefl have been committed during the 
last two yeaM , 

fte Bcmourable 8Ir BIIU'1 0rrJk : During the last five months, ..... . 
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111' ... AI&f Ali : I am asking for two years or for even 0118 year r 

~ HOl101U'&ble 8tr Henry Ora.ik : Certainly a dozen murders. 

Mr ... Aaf Ali : How many convictions have been obtained in each 
ea~e Y In how many cases have you been able to trace Dot merely mur. 
ders, but conspirators connected with them , 

The BODoura.ble Sir HeDry Oraik : What il> the relevancy' 

Mr. M. As&f Ali : The relevancy is this, that the ordinary law it! more 
than. enou~  for your purposes. You cannot r~tra n murdererll oy 
pasSIng thIS measure. Do you know how revolutIOnary con:spiracicd Ill'!: 
hatched? There is the gentleman sitting next to you, Sir Muhammad 
Zafrullah Khan,-I had the honour of workillg with him in connectiun 
with the trial of the Delhi conspiracy. He knows something about it.. 
Please Mk him, and he will tell you that Jhesc conspiratorll do not gu 
and put up their sign boards in public places and say : " This is a society 
for committing murders". These are secret societies. You cannut 
p0ll3ibly control them by declaring secret associations unlawful and, 
even if you do, it makes no difference whatever to them .......... ' .. 

The HODourable Sir Henry Oraik : Address the Chair. 

Mr. M. Aaa.f Ali : The whole timp I have he en Ilcldressing the Chair, 
and if I face the Honourable Member, he ought not to feel frightened. 
In so far as tht' flirts Rnd figurcs are concerned, I simply wnut the GOY' 
ernment to place before us the actual factH and figures relating to the 
failure of the Government to obtain convictions in cases of the nature 
with which they want to deal under this law. This Bill, Sir, is really tho 
tabloid form of the emergency legil"llation that has preceded it. 
It is the tabloid form of all the Ordinanc{'s which were condemnt'cl in 
this very House, and by none with gorf'ater f'loquence than yourself. I 
shall just read one p:issagt' from your own SIH!t'ch. Referring to thell6 
Ordinance.s, you said on one oooa8ion : 

•• I maintain that the Heope of the Ordinance is to deprive every one ot every 
vestige of right of personal speech, right to liberty, right to property, rfyht to 
&IIIociation and every right that a human being may pO.Relle, and who is the ndien 
with the least 111M· respect who call tell tho Govel'DIll811t :  ' We have oonAdence In you, 
and what you have doue is right.' Is this how you Ilre preparing India tor SWlI.raj 
for Dominion 8tatull. You have deprived the entirl' peop)(' of their elementary .n~ 
fundamental rigbt •. " (Hear, bea:r.) 

In these words you described the Ordinances, and the Ordinances were 
then translatcd into emergency legiRlation. The emerllency legislation 
had t.hree years' run under circumstances which are known to cvery 
one. And, now, when the emergency legisiatjon is about to expire, they 
come to us asking us to ~ant a new lease of life-not a new If.'ase of lift', 
bnt to grant perpetuity for this Bill. Mr. President, the Honourable 
and Learned Home Member or the gallant Home Membt'r, whichever you 
like, in his speech said something which touched my heart, and it must 
touch the heart of every decent Indian. He BAid, one of the reallofUI for 
bringing up this legislat.ion at this time W811 that the pl'e8ent Governmt>nt 
wanted to oblige their sUeC8880rB. The present Government wanted to 
llpare tbeir RucceSliors the odium which they might inour if they alAO 
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sponsored an odioUoS legialation of thili in ~ I agree itb t ~ ij:onour-
able the Home MeDiber that this is an extremely odioUs, an atroblously 
odious, & scandalQusly o i~us piece of legislation. But ~ ~ proposes 
to do his I!Qlccessors a good turn, we, lIB the representatives of his suc· 
cessors, may tell him and assure him that we will not be outdone in thib 
act of generosity. This mood of expansiveness, this generosity, this 
f!lolicitude fo1' the future Government. 6f t.his land is l'eally . worthy of 
gratitude, and we can show our gratitude in only one way, and that is, 
to spare the present Government the odium of carrying this measure 
trhrough. We would like to rcject this measure here and now so that the 
present Government may be spared that odium. One good turn deserve/' 
another. That is the only way in which ,ve can oblige them. 

So far 8S the rcal objects and reasons for this legitdation are cl)n-
cerned, I have got some Ob!!CrvlltiollS to offer. My firMt suspicion is, whil'h 
I was menHoning' to anothf'r collpft/lue of mine-my first Ruspicion is 
that probahly the present Goyernment i~ under the impre.~sion I UI' 
.not know, it. may OJ' it roilY not hI' HO. but 1 fpcl that it ill 110. I SUSPC(!t 
that t '~' 111'1' nnilcor Hit' imprf't'!sion thnt nmIet' the new Oovprmnent. of 
IndiH Ad, ~l H), thrrr is II provision JDnd(' for ('oll('urrent IrJ:ri:slntioIl hy 
thE' rentre lind by tllr provincrs iTl so fill' as thr rxistiuf!' criminal Iltwl'l 
nrr concernrd. Thf' actn81 p ffll~in  T forget, I hnve not /lot the Act 
with me hf'rf', but I helieve it i~ Omf'tllin~ likf' thi", that in rega.rd to 
criminlll In",:,; therr will hr conrtll'rf'llt jurisdiction. Thr Central 
IJegislature and the Proyincial e~isilltnres will rnjor concurrent juris-
diction only in so far as those criminal laws arE' concerned which 
happen to bf' on the Statute-book a.t the time of the passage of the Bnt. 
If lhat is so, then I am abFlOlutely cE'rtain that the present Government of 
India feel that under the nrw Act the Central Legislature will have no 
authority to undertakE' It'gislation of this character ··concurrently with 
the provincE's ... 

The Honoura.ble Sir Muha.mma.d Zafrulla.h Khan (Member for Com-
merce and Railways) : That is entirely wrong. 

Kr. M. Asa.f Ali : It may be wrong, I am only stating my suspicion. 

fte Honourable air Muhammad Z&frullah Khan : I am giving you 
htformation. 

Mr. M. AIaf Ali : The information is very welcome, but I can 8I'Isure 
you that legoal opinion mRY differ. You are ent.it.led to your opinion and 
1 am entitled to mine. We are both 18wy('rs. Probably I have got as 
~u  right to RRy thllt I am right RS YOll have to say that you Rre right. 

The Honourable Sir lIIubamma.d Za.frullah Kba.n: And more. 

Mr. M. Asal Ali : I did not Bay that. If you happt'u to be R M(,mber 
t9If Oow.rnment. . . .. ' 

Mr. President (The Honourable Sir Ahdul' Rahim) : The IIonourahlt! 
Memher mnst address tl1e Chair. . . 

'. .... M. Alfl.f Ali : It a~ simply bt>('RUR(> the ot,her HonorirableMMn&-l' 
aa ~  .me direotly that I had to answt'r him dil'eetly. 

r ," AD:Honourable.1!il'ber : a~";l  off 01d s('orell ! 
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Mr. M. Aaa.f ;Ali : 'l'l.lis is one of the rellNons I sWIped, but supposing 
tb"t th'tt reason l~not. rIght, I was really surprised. that the Houourable 
the. Home Member abandoning the printed objects and reasons bere, 
which happened. to be oaly three, w"':ldered far ad. wide and opened a 
new door to an argumen.t and reasonIng by bringing in three other 
reasons. In the printed paper I find the follQwing objects and reasons : 
. •• The pre,ent Act inc)ude_ 

(a) Pl'Ovi8ions against ~ertain form. of intimidation, 

(b) provisions against associations dangerous to the public pea~e, und 

(0) provisions to seeure greater rontro) OVE'r the Presl." 

So, ob"iously, the object of this legislation is not to cruah terrorism 
-not a word is said about terrorism here.-not to crush terrorism, noi 
1'1) crush Cf)mmunalism as was affected by the Honour&ble thl' Home 
Mp.mher, hut only to control the press and to have some provisions to 
C'l'ush what tbey call associations dangerous to the public peace. 1 have 
alrelldy "lIid that, in so far 8S terrorist organisations arc concerned, 
. thet'c i~ 1I0t. the ghost of a chanee of any enactment of this nature ev~r 
rapp in~~ ~it  that problem. And why do I say so 7 The istor~' of 
terrorislIJ if.( before yon. It be~an in 1903, I should Dot like to 110 beYOld 
that, although it is quite possible for one to go as far back 8S IH5i 11Ilt! 
trace thr> whole history upwards, but I shall only confine myself to thr. 
period beginning with 1903. It was in 1903 that Barin Ghosh, who 
went from Ahmedabad to Calcutta, to try and establish an aSHociatinn. 
hilt hI' failed. By 1905. other associations had sprung up. 111 1907, 
we had the first bomb outrage, and t.hen the history of repressivt~ legit!-
Istion 'lommences. In 1908, the Government passed four or five reo 
prt'HSivp legislations, among which three happen to be legislationf! on 
which this Bill is hased, namely, Incitement to Offenees Aet, the 
Seditiou!; Meetings Act, and the 'Criminal Law Amendment Act of 
1908. 'r e~ three Act!! were passed. But did the number of terrorist 
ontrage;! after that dwindle down, or did it continue to monnt up f The 
history of terrorism is rather eloquent in itself. The terrorist out~ 
contin1lf,d to multiply. By 1910, the Government felt compelled to ha"e 
a Pres'i Act, the Press Act of 1910. Then, by 1911, they wanted more 
Bnd m ore repressive legislation, and the ·history of repreAlJive legilllation 
gdt\!I on. It ill a melancholy tale, it is a most mournful tale. Yfoftr ",ter 
year flome legislation 'Was being brought up llntil in ]9]9 we had tile 
Rowlatt Bills, one of which became the Rowlatt Act which nf'ver came 
into operation. Did the tf'rrorist outrag('s dwindle down in nnmbt"r' 
On the contrary, year aft('r year the terrorillt outrage!! Wf>rp mOllnting 
up. 

Then came the 'oD~ress movement. The on l 't l~ adopted the 
OI-eeQ. m lloJl-viole&ee, aIId if you then lItudy the hiHtory of trrrorilit 
outra~es you will tind that the adoption of the c!rl'ed (If nOll-violence had 
its awn effect. They are talkiI\ll about the inadequHcy of ordinary laws. 
They fought down the rising of 1857 with.out thp!Ie Jaw!i. They f ) u~ t 

down the Wahabi movemt'.nt, which. WaH 8 regular uprillin" without 
th8llf laWI!. Thllyfought down the Thugge-t; Bnd Kooki, ~o" ment with-
ouktMM laW8-· And Me .they n~ t~n  ua t~tbe ondinary laWJl have 
t>ea,aed to have any dt'Ct r MyanllW.erto.-tb.-t would. he they are had 
workmen who are quarrelling with thf'ir tools. They do not know ho\v 
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to UMe them. They do not know the powers under the existing laws, 
that is quite obvious, I shall have an opportunity later on perhaps to 
exam ine the Bill itseH and the provisions of this legislation clause by 
clause and show you how they are futile, or superfluous, or too 
dangerous. They faU into three categories j either they are superfluous 
because ordinary laws are more than enough, or they are so dangerous 
that we cannot pos.~ibl  clothe the present executive with these power!;. 
and we will never do so. After all, the new Government are coming 
into existence. They will deal with these matters themselvse when the 
opportunity arises and let not thE' present Government forget thE' fact 
that there iRa world of difference between the mentality of th(lse who 
now adorn the Treasury Benches and the mentality of those who are 
goi ng to adorn the Treasury Benches in the future, because there will 
be no nominated blocks 8S far as the provinees are concerned at any 
rate and people will de'pend entirel~ and absolutely on their electorater;, 
people who have been in close association with those who are accused of 
being either agitators or persons who are in sympathy with certain. 
movements which are called subversive. Mr. President, this poor word 
" slIbversive " is one of the most over-workcd terms employed in thi" 
House. The word subversive has been before us for a very lung' 
time and somehow or other we do not seem to be quite sure what it 
really means, becausc the passage of a peaceful politiesl procession 
through a street is a subversive movement. The wearing of khaddar 
becomes a subversive movement. Once I had a mos,t interesting ex-
perience while I happened to be acting as amiclLs curiae in one of these 
political cases when I had to examine the City Magistrate of Delhi. H(' 
,aid" Yes, such and such a person is definitely ~uiIt  lfider section 16 
of the Criminal Law Amendment Act". "But how T ". "He was parti-
"ipllting in activities organised by an unlawful association." I put this 
question : Suppose the nnlawful association says "keep clenn, use soap 
every day " and I ~o and use soap in obedience to the instruction of that 
unlawful association, would I be guilty of an offence? .. Decidedly 
yef! " was the reply. Supposing the unlawful association says" promot3 
your own industries, wear khaddar" would you hold me guilty of that 
otrence. The answer was " Decidedly yes, because you are following t ~ 

instructions of an unlawful association. These are the directions issued 
by an unlawful association and so long as you obey those directions you 
are committing that offence". That is the mentality of those who deal 
with these laws. Do the Government want us to clothe them with these 
powers so that they may be abused indillcriminately' This is not ihe 
only illustration. J have got here heaps of literature which J could read 
out to you. Perhaps it will take me days to read all thesE' inRtances of 
the abuse of the law by executive authority. These are the bulletins 
i~ u '  by the on~ess from time to time and the interviews which in-
ternational travellers granted to representatives of the peoplf' durin/? 
the continuance of the repreRsion of the so-caned Rubversive movement 
and there are various other reports written not by the Congreft8 hut b~' 

others. If I were to read all of them it. would take mt' weeks together. 
TJet me give you a few illustrations of the manner in which these law!! 
operate in aetual practice. It is all very well to tal~ of the maintenance 
of law and order. Believe me these Aets have proved in Indift a 
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veritab~e Pandora's Box. All the evils have flowed from them. These 
repre881ve laws have been at the foundation of most of the movements 
~ at a~e come into existence in India. But instead of reading these 
Illustrations of t ~ abuse of law and instead of reading these various 
reports, I should like to read to this House the opinion of the Repressive 
Laws and Press Committees, because that would be far more relevant. 
These Committees were constituted in 1921 and considered the vbriuus 
enactments which were considered to be objectionable by certain sections 
of the people. Fortunately, at that time, Sir Tej Bahadur Sapru 
happened to occupy the position which the Honourable Sir Nripendra 
Sircar occupies today. 

The Honourable Sir Nripendra Sircar : lIe !lOW I t'~rf't l t.ht> mi!oltllkp. 
he made. . 
Mr. M . .AJaf Ali: Beforf' I rt'ad tllt· opinion of those commit.tees, T 

should like to read a passage out of the Government communique which 
gave the opinion of the Government of India with regard to the move-
mf'nt which was then in progress. The movement which I am referring 
to was the non-co-operation movement. which hlld already begun in 1921 
fUld this was the opinion of the Government of India of thos!' day!'!. 
This Resolution is No. 44R4, dated the 6th November. 1920 : 

•• In the first place, they (Government) have been reluctant to interfere with the 
liberty of speech and freedom of pre88 at 11 time when India is on the thre8hold ot g 
great advl1nee towardR the realisation of the principle of 8lM·govemment within thp 
Empiro, when indel'd tho first elections are only in sight." 

Exactly the same situation faces us today. The new elections ar~ in 
sight. 

The present Government do not want the lIt'W Government to be~il  

with a clean slate. They want to write as much &s pO!!sible on this slate 
anrl hand this disfigured palimpsf'st to the new Government and start 
the new Government with this halUtr round their neck. Is that what 
they want to do' The Honourahle the Home Member said that he 
wanted to save the new Government the odium of sponsoring such a 
legislation. Can the new Government last 24 hours if it resorts to this 
kind of legislation 1 It cannot last 24 hours. Therefore they are 
trying to cut the very grounrl from under their feet and not only that. 
by asking us to be parties to such a legislation, they are cutting the 
grolJnd from under our feet. What elected Member, I should like to 
ask, would have the courage to be a party to the passage of this 
enactment and then go and face his constituency' He will not be able 
to come back to this Assembly or any Legislature, much less form 11 
Go '~rnment. If the Honourable the Home Member felt that be W88 
doing a great good turn to the future entrants and to the future Govern-
ment, I am afraid' he "88 ve!'y much mistaken. Or perhape he w. 
rather astute. 

The Honourable Bir Henry Or&ik :  T 11m llf'Ver lI'1tute. 

Ifr ... AAf Ali : They (the Govt'rrunent) Maid further: 
•• In the I8cond place. the OOYemment arl' at all timN reluftant to embark 011 • 

oampaip apiut indhidnaIa lOme of whom may be at>tuated by bon.t, if m18plded • 
.ott..... ThU eonaIdrion fa relnf0ue4 by the .. owledge that t'fI form of pJ'OIWeu· 
do-. under the ordiDary el'lminal Jaw " 
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--' am this ilwhat lw!'n:t the present Governp en ~ to ta ~ ~~ie 
~f ' 

.. that ." 10m of, p1'Oleoution under the ordina.ry eriminal law wotild be likely to 
give thqae ~ t, whom it ~i t be direetedthe opporwnity of, poSing AI mU'tyl"s 
and mlght also by evoking false sympathy swell the number of adllerents to a e&llIe 
wlticill baa in itleli' no intrinsic merit to commend it to public acceptance." 

And what was said of that movement by the Government then may 
be !laid of communism today. I do not know why we on this side of the 
House always accuse the present Government of lack of imagination t 

I think the Honourable the Home Member evinces a tremendous 
amount of imagination. He indulged his imagination and drew upon 
his imagination \ good deal, when he created this mare's nest of com-
munism. Where is that communism 7 How many &88ociations are 
there in India today, and in how many centres do you think they ean 
posllibly strike roots' Sir, India is the last place where, for a long 
tijne to come, communism can strike its roots. The kind of communism 
which now prevails in Indian villages, that is. communes (they are Ilut 
villages but they are communes), where people share a common life, 
tllnt is the kind of communism which is acceptable to India today; 
but the kind of communism to which the Honourable the Home Member 
was referring will take a long time to find a footing, and until that time 
arrives, I do not think there is any need for the present Government to 
bother its head, to worry itself, about its existence. I would like. Sir, 
now to go back to the opinions of these Committees first. Now, Sir, a 
('ommittee was appointed, I think, in 1921 under the presidentship of 
Sir Tej Babadur Sapru : and, after having considered the Pre88 Act of 
1910, which was considered an extremely obnoxious measure in those 
days, in spite of the fact that the non-eo-operation movement was in 
progress, they came to these conclusions. They said : 

.. It ia apparent, however, that the main object of the Act ",-(that is to BOIJI. 
the PrIJ'II '&0' of 1910)-wlL8 to prevent the di88emination of ineiteInent to vioienl'c and 
~ition, .. lthough the "",ope of section • of tlK> Act i. much wider." 

Then, they said : 

•• The chief qlleitiOIltl that have to be 6lUU1liaed, in our opinion, are, firstly. 
whether the Act bas bl'en effective in preventirtg the evil againlt which it waa directed. 
SC)condly, whether legiBlntlon of thiK character is now necessary for the m.aintenancO! 
of law And o'f'dar; and, thirdly, whether, on a Mmparison of the advantages and dh!· 
e.dl'8ntages 'which the TI't.ention of t ~ Act would involve, its t,ontinU"lI(',e i& deeirable 
In, the puolie interest ", 

~n  they came to the definite conclusion : 
". VI( e __ , lIB, at 1be o1ltaet, that OIl a (\Ilfetnl 1',olllideratiOil 4)f tb8le J\oiDtl, .e 

arl' of oph .. ion that the Act Bhould b(> repealed." 

W ell, it was repealed. Later on, they S&y ; 

.. Wr :m,' not, however, RlltisfiNI that th .. ~e."ation of ~ , ,lei.te n~ ~~ due 
ftolely or rVeII mainly to the At't or that ib p e~t t ,'ondltionB the ordInary law 18 not 
Ddequate to "ealwith web otrllllep8." 

Sir\ tb.ili wa. their opiniml. ,I &DlDot,th&"oJtlp': OIlewllo 'saya4lbat 
the prevf!lItion (If these incitements to m'l1rdet', ~ .• has not been due to 
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the repl'cssive laws. This has been due to other ct.us.. ' at .oll,~iir, 
u.u~ f ~i ,;, 

j" Muy wi\Delal!ll iJulee4 are of opiDien *-t the Act it fat!U to tile growth of. 
~ t  ~pirit. of. rll8poWlibility in the. Pr_ ap,d that. it dllten pc!raonl IIf IIbili~  aud 
In!leJilen<klnt. character from. joinini the pr<dllllJion of journaiisJU. Finally it is maiu-
tained that the Act places in the hands of the executive government arbitrary po e~ , 
not aubjeetto adequateeontro) by aDY inllepelldent tribunal, l~  mlly btl used to 
III1pprel8 legitimate "rlticism of Govenmot and that luch a law il entirely inconaisteut· 
with the spirit of the reforms eoheme and the ~ra ual evolution of responsible gov .... • 
ment. 1'11erc i~ in our judgmt'llt great force ' 

':";'tAark these words-

" There is ia our judgment great forcl) in JUany of thelle criticisms. We tind IlII 
already noted, that the Act has' not proved effective in preventing the dill8pmlnatlon 
df sedition and that it il doubtful wheiber it it! neeeasary to retain it tor the pUl'poae 
Qf preventiag incitement to murder. and .imiJar vioiant ~rime ;  " 

Now, Sir, there are somepro-rlsiollS ~e, ih so far a~ the press is 
clm<'e't'ncd, which relate to the o~s ation of presses, the forfeiture of 
secmities, and so on,-and this is the opinion which that CornDtittee 
formed at thc time : . 

" We have also considered too question of vesting Collrta of JUitioo with power 
to ~nfi eate a. P1'e81, it tile keeper is .convicted ~or. the 1600nd time of dia8eUlilUltiDfI' 
sedihon. Although section 517 at ttreCtimlnal Prilcedqre Codr affords IOmo taint 
authority for the en&<'tmellt of lI ~  a provision in the law, 'lYe teel that It· would 
operate inequitably, particularly ill the "'Btl of large and valuable preMea ulHld not 
OIlly for the printillg of II partieular paper b\lta.o for other mlHeellantlOUi 
work.'"' 

, 'rhi/; was with respect to the press law of the timll. 1 think I ean 
quote at 80me length portions of the opinion of thiK CODlUlittee which 
W6 ol.lgllt· totonsider while We are eonsidermg. this particular Bill. 
Now, t:;ir, iu the same. year there was what waa ea.lied the Uepretls.ivo 
Laws Committee and this is what that Committee put on record in the 
yeal' 1921. I repeat when the non..co-operatioo movement was in. it. full 
SWiftI,!' : 

.. We allO appreciate the faet that the UBI> of the. ordinary law may in lOme 
raReM advertilethc vllry evil wnIrh the trial I, fti~ '  to panlsh. It is undeafTable 
that /lny I:ltntutee should remain in fqrcl' ",~i  a~e reprded with deep IUld genuine 
dillapproval 'b:v R rna.ior ~ of the Membel'll 'ef the ~tur ll.'I' e harm ~rf te.l by 
thl' rett'ntion of arbitrary pow erR of imprisonment by the Exet;ut\vt' may, as hiatory 
a~ ",heW1l, b9 greater .ven "lin thlO evil wbiela lueh' power. MIl ~te  to l'I!inedy. 
The . retfttiO:ll. of thcte· Aete· could in lilly oaae ODIJ' be deferied if it Willi pl'OYIId 
that the," weJ;e in present eircuUlBtltllllfs euential to the maintenaure of law aod order. 
As' jt hils not been lound necesNlry. to rlll!ort in t~e past to tb,s!' "lI'aSUrl'8 Rave ill 
r.a81'l1 of grnv(' t'1I1ergency, WI' advoeatto their Imml'diatl' repea\. I, . 

The resultwRS that the Seditious Meetings Act went by the bo.rd," 
it ll~ ' ~pmllp. . The Incitements to Of e~ ,  Act WtUI repealed. The 
Prell'" ,Act \ventby the board ; and not only that, e\ten t ~ Crimjnal 
lAlw m~n lm~ t Act.l908, W'A8 rf'tained only in .;0 (ar R'l thA 8eMnd 
ptrt WQf; ('o1\p(·rned. and the firHt part wall rppealed. Now, this WIIM at 
a tillle "tum a graVi't emergency existed.-thiR WIlII at It tim.· 
when, I hnlit'!\·(,. it was Lord lJIoyd, Sir. who H l~""  t.hen to be 
tIlt' Governor of Bombay, who li8id that t ~H  people (the O l r ~) oamp 
l\/itllin an 11('(' of'RllcceRs-T believe it waR Lord Lluyd l ' i '.~ : 'II Yes. 
yes ")-well, it was at that time that all t ~e repressive la,w8, were 
re~lI~  : /Inti. today. when no -emergency PXIFltf; ()" any dH(:rfrtioll 

t~~v lr. Y01'l8sk 1111 to clothe you wifh tbi.. mn ;i ~ Itllfhority I 
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Wherc, Sir, is the necessity t Terrorism, I have already told you, cannot pOI-
l>ibly be coutl'oJled by this Act. Communism does not eJ..U!t; it is not a present 
danger. Now remains communalism. Yes, that is n danger at the 
time. I nm jn entire agreement with the Honourable lhe Home Member 
when he sayJ> that the communal tension today is much greater than it 
has evo!' hecu before. I think he said that during the 40 years of his 
service he had not known communal tension worse thlln it happens 
to be touuy. ] believe he used words to that effect lind I am in entire 
agreement with him. But may I ask the Honourable the Home !I1ember 
HUll the Govemment which he represents: Who is the author of this 
comIDunalil.ollll' Is it or it it not a fact that in 1906 Lord .Minto sent fur 
the Nawab of Daeea and all those gentlemen who happened to be 
members of a deputation and before doing 80, he had already bep.n in 
communication with Lord Morley who happened to he the Secretary 
of State for India at that time. It is recorded in the letttlr~ oi Lord 
l\l11rley who wrote back to Lord Minto and said: What is this llew 
hare that YOll lire starting' I believe he used wOl'dl> to that eft'ect. 
And what was the new hare t The new hare was sepal'ati!.llll. Until 
that time Indill had not known separate elections /lnd it was in 1909 
for the first time that they came into existence. From that day onwards 
communalism has been the bane of India. I beg my Mussalman friends 
to forgive me and I am not suggesting for a single !:Iecond that they 
!.lhOllid or should not ask for separate electorates. 1 am not suggesting 
anythinv of tht' kiIid. But my answer to the Honourable the Home 
Mf'ml,('r i8: If by communalism Government meBH" the demand of 
certain communities for jobs and the demand of certain oommunities 
f01-seatll, then the Government has killed communalisllI by giving the 
ob~ they wanted and the seats they wanted. I lOhould like to know 
why llny eommunalism should be there now? Ii the Ilnswer of the 
GO,'cI'UDIent of India is that they cannot control the Franken!.ltein 
which t e~' tlJeJnselvl'!I once created, t.hen I would ask them to leave it 
to illS. IJel, U!.l come and occupy the seats which you llre occupying now, 
81111 WI! shall ueal with the Frankenstein and lay it to it~ eternsl rest. 

The Hono1ll'Q,ble Sir Henry Ora.tk : You have had !leveral tries at it. 

1111'. lItl. Aaaf .Ali : I shall take up that challengr.. Yes, we made 
I;pveral Oml}lCratf' tries and honourable efforts and what waH the result' 
Every timc Rome new hare was started by you. What did we 110t do 
at the Unity Conference of Allahabad and Lucknow T For weeks we 
were sitting h,gether and we nearly solved our problems when within 11 

week of t l~ solution of that problem-I should not like now to give out 
thl' names -1 had the honour and privilege of meetillg' one of the 
l\Ielllbers of Government who happened t.o be a Member of Governmbnt 
at the time. At any rate, he was in agreement with the solution which 
W(! hlld llrrivl'd at Ilud within the next week what did we find? A 
melSllage was reeeived from London and that was more than nou~  to 
fr1U;trltte our dforts and the whole thing went by the board. 

Seth Baji Abdoola Haroon (Sind: Muhammadan Rtll'ol) : 'fo which 
comnnmlll settlements are you referring t 

Mr. M. Asaf Ali : Unfortunately you happened to he attending the 
ROllnd 1'ablt· 0onfereonces in London when we were making our .,fforts. 
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At any rate, you did not happen to be in India at the time. Perhaps 
yon were in Ottawa. Anyway, these developments were being watched 
b~r thoE'e who were at the Round Table, Conference and we have been 
authorit.atiytlly informed that our deliberations and t ~ ('()rlcluiJion!l at 
which we arrived had a good deal to do with Irome of the conclut;i</ul.I 
which w('r{' 'lrrind at at the Round Table Oonfcrel1c,). 'l'his is whul I 
wa!l told: 1 do not know how far it is truf'. I am not in the know of 
things. '1'11080 who attended th{' Round Tabl('! onferen t ~ must know 
800llt it. 

The Honourable Sir Nripendra Sircar : Attended by whom Y 

Mr. M. Asaf Ali : I believe you were at the Round 'rable Confel'ence 
at the tilne. . 

The HODourable 8tr Nripendra Sircar: No : I did not lI.tiend the 
:--lecond Round Table Conference. 

Mr. M. Aaaf Ali : At any rate, my simple and Htrllightforward pro· 
position is this. You created this monskr : you created this 1<"ranken· 
stein; you cannot control it today and you have confessed your in· 
ability. We will not grant you any power to deal with it now bc(\uullo 
therc is thE' ordinary law. If you cannot control it., WCl will do that 
wlit'n we eOJn(' to occupy your places aD ~ I can assure YOll that the 
ordinal'Y law will be more than enough for our purposes and wc ~ all 

deal wit.h tbis monster as well as any other monstcr that may arise 
hert'aftl!!' all right. 

In ;,0 flU' as the question of pre88eS is concerne<.l, 1 think iII the 
heginning I made a reference to the Member from Midllapore who 
qlloteci wrong figure8. I believe he told this HousE' tll/lt there were as 
lMny as 4 thousand and odd presses in India. That is perfectly correct. 
But there tlre llot a8 many newspapers. There are only 1,282 IIcw8paperlll 
in Innia iucluding da.ily journal8. 

The HonourabU, Sir Henry OrUk : There are ovm' 4,000 newspapers. 

Mr. M. Asa! Al!i : Then I shall stand corrected. I should like to 
k'IOW thfl Government's figures. I am only quoting from this hoolc 
{H Timc's IIIt1ian Year Book "), which, I believll, is well·known to 
t'veryhody. It says that there are 4,509 presses and 1,282 newspapers. 
Out of the-se 1,282 newspapers, 448 have been dealt with by you aud 
all theM 448 have criBsed publication. That meltn" that pral't.ically 
:;0 pM cent. (If the newspapers of the country have ea ~  to exist on 
account of the inequitable, unjust and tyrannical operlltion of the law. 

The Honourable Itt Bemy Ora.ik: The HOliOllruble Momber's 
figures lirE' quite wrong. The total number of newllpaJle1'8 According to 
my figures ill 4,630. 

Some Honourable Mtmbera : That figure in lu ~ l newspapers and 
periodicll 1". 

Mr. II Attaf Ali : I am talking only of the ne llpapl~rll and T am 
llot n~ from t! well·known book of reference-the lrtdian Year Book 
of the TimBS 0/ India. I can assure you that it is not a o~ book; 
WI.' have Jlot published these figures. There are not more than 1,282 
neWtlpapcrs in India; there may be more periodicals. 
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De Honourable 8ir ~e~ O~  But they artl llb ~ t t.Q ~ 
~.la . 

Mr. II. Asal ":Ali ~ You' know what class of press and' what clas8 
of jourllllls yon want to get at. You have been ett;in~ at nothing t'lse 
but lww&'papers. I CRn read out the entire list of those papers which 
have ceased publication, dailies and weeklies . 

. 'Vell, Sir, .ill 80 far as  as special legislation iSl!oncerueu, and in 110 
so far as sp~ ial powers are conce;rned, I should like to put a few 
principleFl (,Il record by which they ought to be judged before any 
Legislature ean possibly agree to clothe the executive with special 
powers. The first of these prin ip~es should be that the special p&wers 
asked for must cover certain conditions existing in 111e country. The 
Honouruhle the Home Member made certain. nebulous, .general and 
vagull 8.s,*l'tions but he did not .pr()l(1. the exiatenee of the conditions 
which require an enactment of this nature. Special po\vers must 1)e 
proved to be tlbsolutely llece-ssary because the ordinary law has failed. 
I haye a1l'ea(ly shown that there is nothing whatstwvcr before the 
House to lead us to think that the ordinary law of the country haa 
failed to Ilttack the kind of evil which is intended to be controlled, 
arre,.,ted awl E'xtinguished by this legislation. On the contrary, we 
find that so lUI' as terrorism is concerned, Government admit tllat there 
has been an improvt,ment in the situation. In so far as Communism 
it~ cOllcerncd, Government have put' forward no case whatsoever. 
p '~ial powers must have the fullest sanction of the people und should 
not be ll~ llllle<  in deliberate opposition to the will of the people. I 
ft:cl. Sir, 1 8m perfectly right when I a8sert that the bulk of thtl country 
is dead upposoo to any legiBlation of this nature as is fairly clear from 
tile attitude of Honourable Members of this HOUSil. Various Honour-
able Memhers have spoken from both sides of the Hou1ie and you 
kllOW, Sil', that the majority of the eleetrd Members of the House has 
fllready  spokelt against the Bill which shows that public opiniou, at 
any rate, is not with the Government. Repressive laws have uever 
aehievl!d their object. I have already told this to the House. The 
i.~tor  1)£ t~rI'orism on the one hand &lId thu histQ1'Y of t he ol' illul'~' 

non-\'iolen1 nutional stru~ le on the other is absolutely sufficient to 
pL'ove this assertion, namely, that repressive laws have never cruphefl 
au,v of thcl\e titingll!. Have you forgotte,n the histul'Y of various other 
oountries 1 Did not .the ritis Go~er l.ent e,Iml~t a Prevention of 
(Jl'illles Act ill 1882 au ~ain in 1888 for Ireland. What was the 
rcsuJt of it~. The result of it wall that not very long ago, Irelund 
hecame fI Fl'ee State and the British Ring had to iSline. R Proclamation 
tiy which he conVt'lled a COllstitut'llt Assembly which Constitllt'nt 
Asselnbly ~e tle  the constitution for Ireland. If' repl"essive lawM Muld 
conti'ol the JJiltional destiniFs of people, then Irelnwl ought to have 
been today ail much a ilnbject natioll as India hapPl.!flS to have the 
misfortune of heing today. &epreHRive.. laws C8W1e l'illltmtmeut and 
al!itlltioll anel tempt the people to disobe<.lience and genel'll11y drive the 
IlH'YPIl1!'nt lIlul!'l'!!l'Ollnd. 'I'hat tll '~' ealls!' I"!'sentment YOH cannllL 
dellY. So far &8 the Civil DillObedien('e Movement> is concerned, it is 
not n I>uhn·rsivp. movement. It can' neVer be called Ii suln'erRive move-
ment. I nrn Ill'epared to join issue with any constitutionalist lI.nywhf!re 
lind IUIsert that ci\"il di!lob('(lienre is II perfectly comrtitntional moypment. 
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It is merely, a political demOll8tration because the Government happen 
to be absolutely irremovable. We cannot turn the Oo\·ernment out of 
power. We cannot control their legislation. What else are we to 
do in this House T Will the Government kindly change places with us 
and let Uli then see what they will do under similar circumstances' 
Supposing we formed an irremovable Government. SuppOliing 
we madc Jaws to control their destinies which thev cannot 
possibly influence in any way. What would they do under such circum-
stances' Would they or would they not civilly disobey the laws f 
I think every Britisher would be the first to say, " I am not going to 
obey laws of this nature ". Therefore in so far as Civil Disobedience 
is concerned, it is a perfectly constitutional movement. hilt I admit 
th8t rlwolutionary movements are different. I also wantt-d to say that 
r~pressive law IS always put a premium on inefficiency among bllth the 
magistracy as well as the police. Why f Because the attention of 
tllt~ police is focussed upon, and their attention is diverted to political 
offences and they let the ordinary offender alone. 'l'he result is in-
efficiency in administration. All ordinary criminals go lIeot-free, where-
8S the JJolitical demonstrators are tracked down a~ criminals. l:iir, I 
know that there are other better and abler speakers, rather I should 
say there are able speakers, for I do not claim any ability, who will 
later on spellk on this motion and so I do not wish to take lip the time 
of the Huu!>c. I shall address only one word to the elected Members of 
thiil House. In so far as the Government are concerned, their mind is 
made up and those who support the Government Ilrl~ not likely to be 
influenced by any arguments that may be addressed to them here. So, 
it is absolutely unnecessary for me to address them, for their wincls 
arl' up. To the elected Members, I should just like to address one 
word. If the elected Members detUre to go back to their cODstituents 
some day, then they ought to remember that the atrociolls nature of 
this ennctment will not easily be forgotten by their ('onlltituenti'l. The 
country will not forget their actions whatever they may be and they 
have to think a hundred times before they east their votes for t.he 
(lonsideration of this measure; for to vote for the consideration of this 
Bill means that you accept the principle of the Bill. If the elected 
Members are going to be a party to the acceptance of the principle of 
the Bill let them remember that they will have to go back to their 
cOlllltitucnts. I need not paint a gloomier picture than that of one of 
the ex-Presidents of this very House who happened to be occupying a 
tleat in one of the Boxes the other day. In so far 8.8 Ite was concerned, 
it wall only the Ottawa Pact that made him lose his Heat in this House. 

Itr. President (The Honourablfll Sjr Abdur Rahim) : The HODour-
able Member ought not to discuss personalities here. 

lIIr. M. As&.f .Ali: I have Damed Done. 1 am only just reminding 
the elected Members of the fate which awaits those who betray the 
country. (Cht'ers.) 

Tile Al:ISemhly then adjourned till Eleven of the C10ek on Tuesday, 
the 10th flept.cmber, 1935. 

L192IJUD 0 
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